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HOUSE OF THE PEOPLE
Saturday, 27th March, 1954

The House met at One of the Clock
{MR. DEPUTY-SPEAKER in the Chair ]}
QUESTIONS AND ANSWERS

(No Questions, Part I not pub-
lished.)

1l M.

DEMANDS FOR GRANTS—Contd. ~

DEMAND NO. 11-—-MINISTRY OF DEFENCE

DEeMAND NO. 12~DEBFENCE SERVICES,
EFFECTIVE—ARMY

DBMAND No. 13—DEFENCE SERVICES,
EFFECTIVR—NAVY

SERVICES,

DEMAND No. 14—DEFENCE
EFpeCTIVE~—AIR FORCE

DBMAND NO. 15--DEFENCE SERVICES, NON
EFFECTIVE—CHARGES

DEMAND NoO. 16--MISCELLANEOUS EXPENDI-
TURE UNDER THE MINISTRY OF
DEFENCE

DEMAND NO. 114--DEFENCE CAPITAL Ou‘r--?/

LAY

Mr. Deputy-Speaker: The House
will now proceed with the further
discussion on the Demands for Grants
relating to the Ministry of Defence.

Sardar Hukam Singh (Kapurthala-
Bhatinda): We are spending about
fifty per cent. of our Budget on
defence. I am not one of those who
grudge that much of expenditure on
defence. What I feel sorry for is that
we have not made additional provi-
sion for the contingency and the
danger that we see ahead. Our Prime
Minister the other day scoffed at the
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idea of our having Home Guards,
civil defence organisations, trenches
and other air-raid precautions at a
time when hydrogen bombs have come
into the fleld. At the same time, he
told us that it an attack came we
should remain calm and cool. I agree
with him there, but could we remain
calm and cool if suddenly a hydrogen
bomb is dropped and our people are
not told about such a contingency?
Our Prime Minister thinks that we
are not going to entreat our people to
get panicky and frightened. Nobody
denies that. Rather we want that the
people should be entreated not to get
panicky and not to get frightened.
How is that to be done:.that is the
real problem. What we complain is
that when there is so much of talk
on the platform and in the Press and
people are being told that there is
danger by this Pact between Pakistam
and U.S.. we cannot assure the masses
that the Government is serious and
keen enough to make provision for
the dangers that might befall our
country. That is where we differ from
the Government., This Budget for
Defence must have reflected something
that the Government is earnest and
keen and that the people should feel
secure that every attempt is being
made within the means at our dis-
posal to see that whatever is possible
must be done and is being done. The
Prime Minister also said that these
trenches and air-raid precautions may
be necessary to some extent when the
danger comes. 1 fail to understand,
when the danger comes, how such
precautions could be taken. When
there is fire, can we dig a well to get
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water out of it? It would be too late
then. When the bomb comes, can we
ask our people to take this precau-
tion? Would that be possible? I fail
to understand the logic underlying
this theory thrat when the danger
comes. these things would be neces-
sary. But, my idea is that before the
danger comes, all these precautions
are necessary and we have to take
them. When we do not find any pro-
vision in the Budget, we feel con-
cerned over it. I am not sorry for
the sum that is being spent; I feel
more concerned about the way in
which the present sum is being spent.

The latest Audit Report that we got
was for the year 1953. Reference was
made to it by my hon. friend Shri S. S.
More yesterday. I too want to make a
few observations on the Report that
has been given to us. Certainly, when
I went into it. I felt surprised how
our money was being wasted on
account of lack of supervision in
several places. not only here in Delhi,
but even in London where our Stores
Department is. The purchases that
have been made reflected lack of fore-
sight. lack of supervision and many
other irregularities that we flnd men-
tioned in the Report. Rules were not
being adhered to. the normal proce-
dure laid down was not being observ-
ed. It is a pity that such lapses have
happened as are apparent from the
Audit Report. If we are to take
certain instances so far as these pur-
chases are concerned, let us take the
case of tinned milk and milk powder.
Large quantities were procured by
our High Commissioner in UX. but
tenders were not called for. That pro-
cedure was not followed and then
competition was restricted. In Novem-
ber 1951. the Ministry of Defence ex-
pressed concern at the high price
that was being paid and asked for
confirmation whether =all possible
sources had been explored. The High
Commissioner pointed out that every
possible care had been taken and com-
petitive tenders were called for from
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all suppliers wherever there was possi-
bility of getting thé stores. The letter
that was sent from the Defence
Ministry also stated that previously
we got our stores from Australia,
How was it that it was left out?

What we see in the Audit Report is
that the usual sources of supply like
Australia, Canada, New Zealand, and
other countries in Europe also were
left out. Tenders were not called even
when there was reference from them.
Tenders were not invited from those
competition was
restricled only to three firms in the
Continent. So far as Australia was
concerned, one firm had been making
supplies at competitive rates, but that
was left out altogether without any
reasons whatsoever. Then there was
New Zealand. From there also we had
been receiving our supplies at com-
petitive rates, but one tender was
rejected because there was no time
for shipment. Therefore it was that
further tenders were not invited from
them also. The Netherlands Chamber
of Commerce sent in the names of
two firms that could supply all our
demands, and it is curious that a letter
was sent to one of them: “You are
already supplying some material to
India, we do not want to disturb you”,
without ascertaining whether this firm
could make the additional supplies as
well, and tenders were not invited from
this firm. Then, the Irish authorities
informed us that they could supply
all that we wanted, and even them
tenders were not invited from that
country. And in the fourth quarter
supplies were ordered simply on one
quotation. It is clear that another
firm told the High Commissioner that
it could® make the supply. The firm
was asked whether it was possible for
it to meet all our supplies by the 20tk
January and without waiting for their
reply, an order was placed on the 16th
January on the basis of a single
quotation.

What is perhaps more interesting
is the case of asbestos cement sheets.
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Large indents were placed for this
article. As the supplies could not be
got from within the country, the
orders were cross-mandated to the
Director-General, Indian Stores De-
partment, London. It is said that
enough publicity was given, but it is
curious that only two filrms gave
tenders.

The Minister of Defence Organisa-
tion (Shri Tyagi): May I just take a
minute? These matters which pertain
to purchases are the concern of my
colleague, the Minister for Works.
Housing and Supply, and it is very
difficult for me to reply as this is
being discussed in his absence. I will
‘make a note of it, but I might inform
my hon. friend that it is not my con-
<ern. I only place indents with the
other Ministry.

Shri S. S. More (Sholapur): Should
not that Minister be present?

Shri Tyagi: That is just what I
‘wanted to clarify.

Kumari Annie Mascarene (Trivan-
drum): No. There is collective res-
ponsibility.

Sardar Hukim Singh: It was the
Defence Ministry that was responsible
during this period.

Shri Tyagi: Which period?

Sardar Hukam Singh: 1950-51. The
report has come during 1953, but
during that period it was the Defence
Ministry that was responsible and
not the Ministry of Supply.

Mr. Deputy-Speaker: Order, order.
1 find that various Ministries order for
the purchase or supply of various
materials. Of course, the agency is the
Supply Ministry. For instance, jeeps

- or aeroplanes., These are all defence
material. How can hon. Members
know, if they find a defect, whether it
is in the indent here or in the pro-
cessing there or in inspection? There-
fore, I expect that the Ministry that
purchases or its representative will be
here, along with the other Ministry
that places the orders. It is only as
and when a Ministry is taken up that
hon. Members can say that the price
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paid for a certain thing is too much
When this Ministry is taken up, they
are not allowed to have their say.
When that Ministry is taken up, that
Minister says: “No, that is a special
article”. In the Budget debate there
is only one hon. Minister left alone to
take care of himself. There are not
even his junior Ministers. This is not
the way in which the House or the
country should be treated.

Shri 8. S. More: As a matter of pro-
test, we shall refuse supplies.

Shri N. C. Chatterjee (Hooghly):
How can the Government defend India
if they cannot defend their own pur-
chases?

Mr. Deputy-Speaker: I hope at least
the hon. Minister will send word to
the hon, Minister of Works, Housing
and Supply and someone responsible
in that Ministry would be here to
answer these matters.

Sardar Hukam Singh: About these
asbestos cement sheets, two firms gave
their tenders. An order was placed.
As soon as the first consignment was
received, it was found that there were
abnormal breakages. The Director-
General was asked how it was that
s0 many had broken. Perhaps, the
reason assigned by the Defence Minis-
try here was that there was this
breakage because they were loaded
loose”? But the reply came at once,
saying, no. And the reply that was
given is very interesting, viz. that it
had been found by experience that
the asbestos sheets travel more safely
when they are loose, but if they are
put in crates or cases, they break
more, and therefore they thought it
necessary to send them loose. This
was the reply given. In the next con-
signment also, 'Breakages were found
to a greater extent. So, another letter
was addressed to them. Finally, the
Defence Ministry had to ask them to
stop sending more consignments. But
by the time this letter reached them,
all the consignments had been brought
to India. and therefore nothing could
be done. It had been accounted that
the percentage of breakages ranged from



3211 Demands for Grants

‘[Sardar Hukam Singh]

ten to ninety-two per cent. It is really
wonderful that this much of breakage
was there. But the more curious
thing was when they further dealt
with the matter. The sheets that were
not ‘broken were sent to the testing
department, and they found that all
that had been left unbroken, was not
according to specification, and there-
fore useless. So. the whole thing went
without any use. This was the story
in regard to asbestos sheets.

Ordnance stores were also purchas-
ed in May 1951. It happened that one
of the officers of the Defence Ministry
attended a demonstration of weapons,
in the Continent. He found there one
genileman quite all right, and he
placed on oral order that he should
send more samples to this country.
There was no order in writing. The
officer came away, and the consign-
ment was despatched from there.
After it reached here, a formal order
had to be placed. It was found then
that the prices were very high. Pro-
tests were made afterwards, but the
order had to be regularised, by send-
ing a wire from the Defence Ministry.
But the money had to be paid at a
rate much higher than the market
rates. Afterwards, we approached the
High Commissioner of that country,
and we got ten per cent. reduction for
any further orders that we might
place. That shows that we paid at
least ten per cent. more than we ought
to have, simply because an officer of
the Ministry, out of whim. I should
say, went there and placed an oral
order, without finding out whether the
man with whom he was placing an
order was really a manufacturer or
not. He was in fact an agent and not
a manufacturer.

Yesterday, Shri S. S. More referred
to the purchase of mules. I would
also like to refer to that subject, be-
cause it is very interesting. The Gov-
ernment of India addressed the Lega-
tion of India in Iraq to explore the
possibilities of purclrasing army mules.
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The Legation informed us that one
firm was prepared to supply the mules.
An order for one hundréd mules was
placed. and the Ministry here was in-
formed. But the Ministry wrote back
that our officer would go and inspect
the mules and then get the supply.
That was also agreed, and an agree-
ment had been entered into with that
firm. The officer went there and
found that there were no mules at all.
He went round and made enquiries
and the mules that we wanted were
not available in the country. He had
to come back and report that there
were no mules. We had to pay a
heavy sum for the space that we had
reserved in the ship as also the ex-
penses of the officer. The last thing
was more interesting. We thought we
might proceed against the man who
had entered into the contract and we
went to a lawyer to get his opinion.
He said there was no contract at allt
So the whole thing was finished. The
officer reported that there were no
mules and the legal adviser advised
that there was no contract. The whole
thing was a farce.

Then there was the ~ purchase of
butter. A good sum of about Rs. 16,000
was spent, but it was found on open-
ing that it was useless and unfit for
consumption. An order was made that
it should be converted into ghee.

Then there was the question of fuel.
Normally, we used to get firewood at
the rate of Rs. 1/7/- per maund. The
man who usually used to supply was
not asked to give his quotations. An-
other man was asked. There were
about 28 contractors on the list and
only seven or eight of them were
asked to put in their tenders. One
was selected. Order was placed, in
the first instance, at Rs. 1/4/- per
maund, then at Rs. 2/3/- and ulti-
mately, because winter had set in, the
supply was taken at Rs. 2/14/- a
maund. The queer thing was that
when the winter was over, it was
found that the whole thing was sur-
plus; the firewood that was purchased
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at an exorbitant price was never
wanted and they had to consume it.

Mr. Deputy-Speaker: Was it also
through the Supply Department?

Sardar Hukam Singh: Yes, Sir.

Then it was found that it was sur-
plus and they had to use it during
summer, when it could be got very
cheap. These stores purchases and
ordnance depots are stories where we
will find that huge sums have been
wasted and we have had no supervi-
sion over them.

So far as the stores lying in depots
are concerned, that too is a woeful
story. The present tonnage of stores
is about 1'6 lakh tons. We have got
accommodation for only 0:2 lakh tons.
All the rest are exposed to sun and
rain. In the last packages that have
been opened now, it has been found
that there is shortage. The verification
had not been enforced for the last
seven years—now it has been com-
pleted. Loss of several lakhs has been

discovered and whatever is left is left

to the inclemency of the weather.
Every year we are losing huge sums
in that respect. My submission is that
if what we are spending is spent with
care, large amounts of money can be
got out of that, which can be more
usefully applied to our defence that
i1s needed most at this hour but which
is being neglected. That is our com-
plaint.

Shri Barman (North Bengal—Re-
served—Sch. Castes): Sir, first of all
1 beg to submit that this defence ex-
penditure is almost 50 per cent. of
our revenue. In addition to that, it is
such a department which is ‘con-
fidential’ in most of its functions and
we, in this House, also think that it
is quite proper for us also not to pry
into the secrets which the Defence
Ministry wants to keep. That is all the
more reason why more time should
be devoted to the discussion over
defence expenditure; so that each and
every Member who might raise any
point regarding such expenditure or
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other matters might have ample time.
It is all the more necessary for the
hon. Minister, especially because his
department is almost a closed subject,
to devote more time to look into the
inner working of this department.

While I look into the working ot our
Defence department, I want to look
at it particularly from two points of
view. We know that warfare in the
modern world has become so complex
and so intricate that for the Govern-
ment of India it is beyond their means
and beyond circumstances to be equip-
ped with weapons of modern warfare.
Especially with the invention of the
atom bomb and the hydrogen bomb,
we are nowhere when we contrast our
position with countries like U.S.S.R.
and U.S.A. That is one part of it. So
far as the other part is concerned,
certainly I think that the Defence
Ministry is doing whatever is possible
with the money and supplies under
the circumstances in which we are
placed, and In fact, they are doing to
the best of their ability. I simply want
to mention a few words about the
atomic warfare about which the hon.
Prime Minister spoke the other day
while the House was discussing the
External Aflairs budget. He has plain-
ly told us that if there is a warfare
with the use of hydrogen and atom
bombs, then,—so far as India is con~
cerned, we are nowhere; half the
world may be devastated. It reminds
me of the words of another important
personage of the western part of this
hemisphere,—that is, Mr. Anthony
Eden. While the Commonwealth Con-
ference was discussing defence matters,
he told a story. I wish to repeat it
here. It expresses the same view. In
the case of a future war, when the
last atom bomb was dropped upon
our poor earth, everything was laid
desolate everywhere; and there was
nothing but a heap of ruins. Then.
after some time, from one heap of
ruins, climbed one little monkey and
went up to the top of a tree. Some
time after, another little monkey came
out of another heap and went up to
the same tree and beth of them were
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looking round, but there was nothing
but desolation. The gentleman monkey
however turned around and gave a
gentle stroke on the cheek of the
lady monkey; but the lady monkey
replied, “No dear, I do not think we
should start this all over again”. Why
I mention this tale here is that so far
as Asia, and I think Africa also, are
concerned, these two great person-
ages, whose opinions count in the
eastern and western parts of this
hemisphere, have expressed their
views about the horrors of the next
world war, But, of course, there are
two other nations—U.S.S.R. on the
one hand, and U.S.A. on the other—
who, out of mutual distrust, or what-

ever might be the cause, are fast

preparing for the next world war.
There will be some conflagration
somewhere, and the whole world will
be engulfed in a great war. In this
predicament, what can India do? I
consider—India has a great part to
play in view of its strategic position.
The two countries—U.S.SR. and
U.S.A.—are so placed, that unless
India, with the Far East, Middle East
and South-East Asia, joins either side,
there cannot be any decisive war. At
least we can try to avert the war by
proclaiming our neutrality and by
mutual agreement amongst ourselves.
Whichever country out of these two
be the first aggressor, we should take
action against it and I think—that
may go a long way in averting the
next world war. That is where the
importance of India lies. We are
sorry that U.S.A. has entered into a
military assistance pact—I do not
know the exact nature of that pact—
which disturbs the equilibrium,~—be-
cause it will scare U.S.S.R. and per-
haps, out of self-defence, the third
world war will start. The American
President has assured our Prime
Minister that if Pakistan were to
attempt to use American aid for any
aggressive designs, he will take all
measures in his power to thwart it.
Of course, we take him at his word.
But at the same time I would like
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to remind him of what our Prime:
Minister has said, Let him, in the first
instance, prove his bona fides by
declaring Pakistan an aggressor 80
far as Kashmir is concerned. So long
as American attitude continues to be
what it is on this question, we are
not in a position to place full trust
in regard to their future actions. Let
him, by action prove what he means.

Let me be permitted to say a few
words about our Defence Forces.
When Sir Archibald Nye, who was
British High Commissioner here, was
addressing Members of Parliament in.
one of the Inter-Parliamentary Group
meetings he was asked his opinion
about introduction of prohibition
among the Defence Forces. His cate-
gorical reply was that prohibition will
not in any way affect the efficiency of
the army and that there is no neces-
sity for drink in the army. This was:-
of course his personal view. I do not
for a moment mean to say that the
hon. Minister should at once stop all
use of liquor in our army. But I
should suggest to him that if he can
gradually, step by step, manage to.
make our army conform to the
standards of tee-totaller, save when
it is necessary for medical purposes
or remove dreariness on unforeseen
occasions, it would be a matter to be
welcomed by India which has adopted
prohibition as one of her objectives.
I am sure the hon, Minister will try
as much as is in his power in this
regard.

In regard to internal defence, I
would like to bring one important fact
to the Defence Minister's notice. This
is in regard to our North-Eastern
‘Frontier. I may in this connection
bring to his notice an experience of
ours in 1041-42, I mean the second
world war. The Japanese Army was
advancing towards India. Calcutta
was the main supply base on vur side.
There were four broad gauge lines to
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move materials to the eastern fron-
tier. I know it for a fact—because I
know something of the talks in the
Cabinet—that if we had better lines of

communication, the Bengal famine-

could perhaps have been averted, or
at least its ravages mitigated "to some
extent. We had rice in Orissa selling
at Rs. 7 per maund. But it could not
be moved to Calcutta and within two
weeks the price of rice in Calcutta
shot up from Rs. 7 to Rs. 15 and the
calamity started. I mention this to
impress on the Government the im-
portance of the lines of communica-
tion in this part of India. ‘There is
only one metre gauge line and that
too is very weak and feeble. In an
emergency it will not be in a position
to cope with civilian as well as mili-
tary needs. It is high time, in view
of the circumstances in this country
as well as in the world, we pald a
little more attention to this vital line
of communication, so that we may not
be absolutely stranded in an emer-
gency.
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gl o, fre¥ a4 sy =fes
faqtor g faom a1, I¥ 9g & W
sauar gf 47 fr 3q4 et §¥ araRA
e’ Y Efar 2T w1 forw foear war
o7, AR AT AT 741 g &
93 # faar ® f5a-1 37 q8 €2 §
f& & aq Y faqoor ofver 7 gger
Toom g € | TEAT 1§ FTCOr AY
qqa 7 adi wrar | F @A E F gaw
fod 7o 7@ frar o wgr § | wwreg
#Y AT ¥ 7g a% Iefeqa frar a1 qvar
g fr 8™ =g 17 & aqq fag axg
T § a1 FT g0y A ] Ha-
e’ # o fagy SFFT A 9T
& 41, A< forg aTg ITT AHFAF F
4T ¥ IR Wreardt gg F 47wy fren
q, 3@ agweeiF foer qa &
R AT ATt 7 ‘A9 qT &AL
e #y ST N ar g dfwa
e w7 wed @A w6 ;AT a1
o veEw g f5 §@ Avel 9¢ gar
“fanfet ® §8 AgE a7 A
HHTI FT 99T FEY T F o747 987 947,
FifF 77 ST TG FY 3T AT ITRT A
FILOF | Tafod 0 T Y Araeasar
& i+ gn o faar & o 6 d 7 §fal
#1 glvr &)

7 TEFY § H HATST T @19 A
T quTe HT weqarE I AT §
TR 0% ‘TGz AYF wraefraf’
(HariEw # dear) ST #]
fewsarer far R AAfRg ® ATH ¥
TH AT T a9y gear ofefaa & ;
I & SO § qEAEAAT SIA AT 7
T HOaT &Y wqqAr # 7€ § 1 W
w1 & o F gETC Y agA-aGT W
xar g A A v e fasarw § fe
WEENHZ & JIO0 g AT
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§ 7wl afer gat Avoarai & A adar-
g #r farer & orradfr

® oqgar qg welow A wAwar g
fe o@ =T & A 7agaF FY odar-
Qg & @ 7 FIF IFH 9T § IIH
#r aarf g | wgT Wy www @ b
fa8 oF a4 & Tqq 7 gAI ) ARG
wframgsi & qdardgn & wd §
YT FHAAT AT AT E | TF qF AT
qEZ WX A & I § Yl
W& a3 747 AT AU TF A SO
frer & gwrem d  dayer’ fra
9T ar {7 I ¥ faom s Ay
ag 1@ a1 # fqg s@r § 5 @R
AT & s oY arfgaaar @ qfe
Taf I & | F arar wowr g
R WRa-gF 0¥ Fral & few
o AT AAgAwl ¥ T §, I
‘ferraar qraEd’ SR “argefrafar
Tfezzaz,” va &1 OO awg ¥ qgran
LUl

T Tifys foqtd 7 gg Wiy 9eow faar

© qm g froamag e A & dfel A,

faae) TaT 7@ faF 4, 37 & wal &
fre & oy fovar ot g & ; W @
QY qTER, Q’¥e ¥ faq wrgw g &
ga¥ foq v 7o off #7 goa o
awrs ¥ wAgAT g, Sfdw qa 7§
T wg A0 AT § 5 @y AR
qU dam AR § | oA few W ¥
gfAei & o1 wo a7 5d T4 4, ITHY AN
g ooy #Y Y, By Ag IT &
THTIREE A GY ¥ FAT a6 IR
A F7 woad & frrwr §
e e gardy madde Y Aifr § fx

“To treat the ex-1.N.A. person-
nel as generously as possible.”

AT wATE fg A & agd &
¥ AT AAEAT  IIRAT KT WAZ
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forar o 1 @Y A eare @ fR A oY
® W Irear ) fearear & sawr ¥
iR AR wmar faeqe w9 AR
IAE A THTeEH ¥ AW A a7 gad
§ 97 %1 3] N FU FW

Tt faafa® & & oA 73 Y Fder
aEAAT g 6 oo ¥ ¢ ad 97 qmTan
¥ wfqg w1 4 fom mgard qfmwt 7
Ty @R & G oA &
TR @ 91 IFHT A T oA sy )
w2 % YR WA § IR qaft Faw
& o1 wEY §, ¥fe oY Iy “dwd 7
7 ‘frqiFey § 7 9¢ @
™ § R S wrew 7 fr ag fraar
g foar o 1 fom AR &9AT R
Ay 9g> usmar & faamd
geafea far a1, & sman w<ar § 5
TR AT WAT g, S fw sy
FETaaT & ot wfeg § AR sife gardy
SRR RE Ol Lt R AR
£ AT 17 & | qW IF & A
aTew, fiw ag afew & sfaw 43-¢¥
EIT TR #Y T &, A € F ¥ Saw
ar¥ o Iga gl A TW@H | AR XY
AT B FF ST7 Y FAT F4A )

TF T 7 a8 A w0 TwEa g
fr g1 AW & wrEy afETe 3 ok
TR QoTewdy ¥ § AR ot ) fnix
R E 1 AR AR TPATS VW F AT
r o sfe @ AW § ama )
e oy 97 qEGE AR A g
FEAST | W ¥ & ey I
o A g e oy & ow § g7 dfawl
N wreEg 7 ¥ or-uw s 8 R
w1e ¥7 ‘vaw-ufay dmy e fore-
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AT B (YO ARE gRHAT @-
frfor 1y ) arm T av) g% A
q 3% qra Q17 Ay A feam @ @
21 W AR wETRr qeq qTEl AT
AT FY ATAHAT T FIAT ATGAT
ST ag A, W& 9% g8 T°w 3,
ITH QETlET F 3 oy € § aife gaer
gfeorsr @ frwar € f agi dag &
T T FY ST e F g frar
AT & FFT 99 T AT 4G 7T
Y | § A wgraw ¥ ag AT A
f& ¥ g art § 91 Qar q e fawrs
forad T8 TFT T =8 ¥ =97 IYaNT
atgar & Y 9%

AT H OF & T AW A FgAr
g1 ford & o gfte o sy & andr
a7 FIT AT F NFA F I fya Fy
FY feaq 7 Far Srar @ AT IR 3 o
WA ForE+q faar wEw § 1 g9y I
T ATFNTEATE ! ITEM F sea<
FTRAT | qIT FWAWE | H A
fr 4 wft 7w W @ amal @
YT € Iqraar ¥ faure #3 § qur
74 ¥ T F I IFA FAT agr
g ot dfmiF ar &
WY ¥ IFET @9 faa) #371 FR
ITEY AT TGS &, AT FIA LA
firar &, oY = Y 3 A gwTC A
# aq a7 I a0 §, Sfew ey far
|TATETE ! A €o T T To TG
ag 9% sfer = A €

& gram g g fR oA wEen
A o gEal a7 frare #30 d @R
FT FA AT FA AW |
Shri Shankargauda Patil (Belgaum

South): I thank you for the oppor-
tunity given to me to speak. To
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defend, in these days of modern war-
fare, has become a very complicated
business. Therefore, to draw up the
defence strategy, one will have to
take into consideration so many factors
namely the economic front, ideological
front and the external front. We must
bear in mind that modern wars are
necessarily wars of the people, wars
with ordinary people. As in the olden
days, wars are nowadays not fought
by a few mercenaries or a few people
ruling over the heads of the many.
Therefore, the psychology of an ordi-
nary man or woman in the country is
as important as the weapons that a
soldler bears. Therefore, before for-
mulating the defence policy, we must
have to take into consideration the
psychology or ambition of the ordi-
nary people in the country. It is not
necessary that our country should
become a first-rate military power.
Our main ambition is and our people
want that Government should fight
a battle against poverty and dfsease.
That is why the country has sent the
Congress Government and that Gov-
ernment is in power. If this point is
neglected, there will be political in-
stability and subversion in the coun-
try. And that is why, our Govern-
ment, wilh this intention of satisfy-
ing the aspirations ¢f our people,
have formulated a Five Year Plan
and the Five Year Plan has been
wocked for the first three years. The
short-term targets of the Five Year
Plan were to have increased agricul-
tural production and raw materials.
Those objectives have been fairly
achieved, and now the Government
has set about the important aspect of
strengthening and consolidating our
economy. That is why the Plan has
been revised, re-shaped and revitalis-
ed, and the employment opportunities
have to be widened by the Govern-
ment. It is a very important step so
far as our economic development is
concerned. That is why, the Govern-
ment has kept a proper balance bet-
ween the military and civil expendi-
ture in the Budget. And that is why,
the Government’s policy, so far as
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defence is concerned, from the econo-
mic point of view, is justifiable.

It is often said by so many hon. Mem-~
bers that foreign countries have got:
very many dangerous weapons, that
they are going ahead with war pre-
parations, and therefore, they ask,
how can we meet a threat of war if
a war comes? That is why so many
proposals are put forward like making
an alliance with Russia, or receiving
military aid from some other country.
Hearing all these suggestions, my
mind recalls the picture of a passen-
ger travelling in a moving railway
coach standing while his fellow-travel-
lers were -sitting, obviously under the
wrong impression or false illusion,
that he would reach the destination
much ahead than others. Therefore,
we have to move slowly and our pace
in this direction of armaments and all
other things js limited by so many
considerations, and that is what our
Government is doing.

I have heard with attention the
explanation given in this respect. So
far as our defence, armaments pro-
duction and equipment are concerned.
the Prime Minister has made the
position clear, and after hearing the
Prime Minister, nobody should take
any objection or suspect the earnest-
ness of our Government in this res-
pect. That is one thing.

Secondly, in these modern wars, the
ideological front is also very impor-
tant. We see that the battle of ideo-
logies or the conflict of ideologic-
incessanily going on as preparation
for or background or prelude to war.
Therefore, we see in the world there
are two groups now, US.S.R. and
America, or we may call them the
capitalistic bloc and the Soviet bloc.
They have got different ideologies,
their approach to peace is through
strength., That is why each side is
making alliances, acquiring bases,
territories and all these things, and
they are manufacturing big arma-
ments. Propaganda is carried on by
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both countries to see that more people
are attracted to their side or their
ideology. Therefore, our country must
also have an ideological front. We
must have a definite ideology. That is
why, our country's approach is peace
through love and co-operation, and
.external disputes are to be resolved
through non-violent and non-military
methods. This is our particular ideo-
logy, and we must realise that unless
our people believe in our ideology,
anless they have faith in the econo-
mic programmes put forward by our
Government, we cannot have the
people with us. That is why we must
see that our ideology is made popular,
and that our people believe-in our
foreign policy and economic pro-
grammes. Therefore, if we want that
a threat of war should be thwarted or
that our people should be ready to
meet aggression, we must see that the
ideology, the foreign policy and the
economic programmes of our Govern-
ment are not criticised just for the
sake of partisanship, as this would be
undermining the confildence of our
people in our ideology, and that
means that we would be lessening the
political stability and breeding
internal subversion.

Thirdly, there is the external front.
Supposing there is a threat of war or
aggression, as we see now on account
of the recent U.S.A.-Pakistan military
aid pact, how are we to meet it? We
know how costly the weapons of
modern warfare are. Even if all our
manpower and other resources are
squandered in the manufacturing of
these weapons, I do not think that
within a measurable distance of time,
we can become a first-class military
power. So, we have to exhaust all
peaceful and non-military methods to
fight aggression, before we resort to
fight a war in a military way. This
is what our Government are doing.

Supposing a war comes, how will
our Army meet it? The Army has got
some valuable qualities of its own,
whick cam be summed up in a shert
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phrase ‘CDLE'—the letter C standing
for contentment, D for discipline, L
for loyalty, and E for efficiency. These
are the four intrinsic qualities neces-
sary for an army, either to prevent a
war or to fight a war. These values
of our Army have been displayed
more than once on former occasions,
and our Army is as good as any other
modern army in the world, so far as
this point is concerned.

I would like to make certain sug-
gestions as to how we should meet
war or the threat of war. We have
first to take into consideration the
student world also. We have been
seeing of late so many disturbances
in the student world, and so many
destructive tendencies. The valuable
qualities of our students, viz. disci-
pline, patriotism. etc. which were ex-
hibited by them in the pre-indepen.
dence days, have now disappeared, so
to say, and a crisis of character has
overcome our students. If- we are to
defend the country, we must have
political stability as well as internal
peace. For this purpose. we must see
that the enthusiasm and energy ot
our students are directed and cana-
lised into some fruitful channels.

Therefore, I suggest that the sphere
of the National Cadet Corps must be
widened, so as to take our college
students into its fold. However, our
Government do not seem to be in
favour of this, on the ground that the
hurdle of finance is there. But we can
devise some simple and less costly
methods to suit a poor country like
ours, and see that at least part-time
military training is given to our
students. It is an inevitable thing that
we have to do.

There is one other thing where we
can economise. We are still following
the ceremonious methods of the
British days. Every person taking
military training must have "a khaki
uniform and soldiers’ boots. Suppos-
ing & war comes, and there is a bomb-
ing of eur textile mills and shoe fac-
teries, are we geing to ask eur Army
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to retreat, because there are no khaki
uniforms, or soldiers’ boots? We are
not going to do that, and the inevit-
able things will go on with whatever
material we have got. Taking this
psychology into consideration, we must
give at least part-time military train-
ing to our students, and see that they

become part-time soldiers. If that is’

done, our students will be really use-
ful as bricks in’ our defence line
when an emergency comes. By this,
we can achieve two objects; first, we
can wean away the students from
destructive  activities, and secondly,
we shall have them as important
defence meterial, if a war comes.
From these two points of view, our
students—or at least some of them—
must be taken into the National Cadet
Corps, and given military training.

Shri Jethalal Joshi (Madhya Sau-
rashtra): I support the motion for the
Demands for Grants placed before the
House. Looking into the Defence
budget, we find that the estimate
stands at Rs. 205 crores. I must con-
gratulate the hon. Minister, because
he has shown himself absolutely un-
ruffled by those storms that are
gathering outside. At the outset, let
me remind the House that the First
World War terminated in 1918, and
it threw Russia into the arms of
communism. Then the Second World
War was started; it lasted four years
and at the end of that China emerged
as a mighty communist nation.

2 P.M.

Now, there ‘are two big question
marks before the world. The first is,
who is going to take the responsibility
of starting the third world war or
who is going to ride the mad war-
horse. The second is. which nation, at
the end of that third world war, is
going to be flung into the camp of
communism. These are two big ques-
tions before us. We shall have to
answer these questions.

We know that after so many loud
denials, at last there has been a mili-
tary alliance between Pakistan and
U.S.A. This is not a trade pact, nor a
cultural alliance and there is nothing
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ideologically common between them.
This is simply a military alllance and.
what is the object of it? The corres-
pondent of the New York Times, in.
the early days of November, 1953, had
written that the object of this is that
Pakistan wants to strengthen itself
and its forces with a view to facilitate-
the problem or issue of Kashmir.
Pakistan has no love for democracy;
for this, let’s go and ask the Ahmadia.
people what has happened to them. It
has no hatred of communism” because
we know that the leaders of Pakistan:
had been to Russia so many times.
But, it has only hostility to India as
its ruling motive. Therefore, I am.
sure that Pakistan has in its mind
the object of invading India. What
should we do? What is the remedy?
The answer lies {n the stout minds and
the strong heads of 36 crores of o6ur
Indian people. We must answer it with:
all the might at our command. We
have heard here something aboui the:
horrors of war and the type of world-
war it would be, if it comes. I have
got something to say about the horrors
of war. Let me quote. “The U.S.A.
may have hydrogen weapons more-
potent than the experimental one
which tore a crater a mile wide and
175 feet deep in the Pacific Ocean
floor in 1952”. Mr. Cole, the Chairman.
of the Joint Congressional Atomic
Energy Committee, said that “The-
thermo-nuclear test of 1852 completely
obliterated the test island in the
Enivetak Atoll”. He further added:
“The U.S.A. had in being an entire-
family of atomic weapons, some of
them 25 (but now 600).times mare -
powerful than the bomb that wrecked
the Japanese city of Hiroshima in the:
closing stages of the last world war”.
On hearing this, even the people of
the United Kingdom and Japan are-
terrified by such a destructive power
of atomic energy. We know that
Europe has had enough of the bad
experiences and bad fruits of the
world wars. The First and the Second
World Wars were fought on the plains.
of France, Germany and other coun-
tries and they have seen that their
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houses have been demolished, their
factories have been  shattered and
human lives have been lost in lakhs.
They want to transfer the theatre of
war. Where could they transfer it?
“They want to transfer it somewhere
in Asia. The curtains are the same,
the actors are the same and the mate-
rials are the same, but they want to
see that the scene is changed and,
therefore, they want some place to put
their foot on. Pakistan has been a
good scape-goat that way and now
‘they have entered into a mutual alli-
ance with Pakistan. The aid is stated
to be mutual. What is the meaning of
“mutual aid'? The U.S.A. has to give
something, in terms of materials and
money, and Pakistan also has to give
something. that is, the bases and the
plains of Pakistan, and so it is mutual!
“There can be nothing without any
consideration and this is the con-
sideration on the part of Pakistan.
Some of the people of Pakistan have
realised this and. therefore, they are
also trying to oppose it as far as
‘possible.

Suppose we are not involved in a
war. Then also we have to do some-
thing. Suppose we remain neutral and
the scene of the war is a thousand
miles away. Still we must build our
armament economy and we must pro-
duce our armament materials so as
to be self-rellant and as little depen-
dent on others as possible. If a war
breaks out between some countries,
though we ame not involved in it, even
then the warring countries would like
to have as many of the neutral coun-
tries on their side and in their camp
as possible. What shall we do then?
We have to import certain materials
for our civilian purposes and for our
military purposes. The warring coun-
tries will stop all sorts of trade with
us and will make their economic
blockade as rigid as possible, and it
that economic blockade is made rigid,
we will be starved of our imports.
“Therefore we must be self-reliant as
far as possible. I may in this connec-
-tion read a passage from War and
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Defence Economics. We have manga-
nese in our country but we do not
utilise it for our military purposes.
Referring to America thi; book says:

"“Although we have barely more

than a fifteenth of the world’s
surface and a bit less of the
world’s population, we consume,
even in peacetime, a far higher
proportion of the world's output
of raw materials. We rely heavily
upon foreign sources of supply
for many items such as copper,
lead, manganese, etc.”

We export large quantities of
manganese to America. Those coun-
tries require manganese for the pro-
duction of finished materials and im-
port it from us, whereas we who have
manganese in large quantities do not
utilise it at all.

Then again, out of 23 minerals and
metals considered essential in war,
India has only 13. India will be hard
hit in war for lack of these strategic
materials, especially petroleum and
petroleum products. The only remedy
is production of substitutes for civilian
use and stockpiling of other materials,
so that the resulting surpluses may
cover the deflcit in regard to the
aforesaid essential minerals and raw
materials in short supply.

Shri Tyagl: Sir, I must very grate-
fully acknowledge that the House has
been very very magnanimous in their
expressions or in their comments
with regard to the Armed Forces ot
India. If at all there has come any
criticism from any side of the House,
the criticism has been to the effect
that the Armed Forces were not being
looked after very well, or that further
improvement could be effected. These
are healthy criticisms. Such criticisms
are always welcome to a Minister. So
1 do welcome those criticisms and
think my hon. friends who have
taken pains to go into various docu-
ments to bring them before the House
and through the House before the
nation.
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Sir, this is an occasion when a
Minister should be in a position to
make some announcement of policy.
As you know, Sir, there is no inde-
‘pendent policy in defence. In fact,
«defence comes in only when Diplomacy
izli‘as explored all means and there is
+no other course left: then defence
“comes in. Just as a soldier has no
~political policy, the Defence Ministry,
"1 believe, has no political policy. If 1
had a political policy. then I would
not enjoy that pleasure, which I do,
at the fact that the whole country,
mcluding parties holding all types of
ideologies stand united with us in re-
gard to defence.

IPANDIT THAKUR DaAs BHARGAVA in the
Chair]

Tt is so because all the ?olicies com~
bine together when the" question of
defence comes. The Defence Ministry's
policy is the policy of keeping the
defence always in readiness. That is
the only policy, and I can only speak
on that matter and not on others.

The Prime Minister has made it
very clear how we are managing our
defence and on what basis our whole
defence structure is put up. As I have
already said, T do not intend to add
anything to a matter which is a sub-
ject of high policy. It is very clear
to everybody in the world that India
and India’s Forces have no aggressive
designs. All countries of the world are
friendly to us. That is what our Con-
stitution bids us. Namely, that we
must make friends with the whole
world. We have no enemies. We start
with that basis. Some of my friends
seem to have construed that the Prime
Minister meant that we should sit
silent and should make no arrange-
ments for our defence. That was not
his meaning. The meaning is that we
remain_ strictly neutral. And I sub-
mit that neutrality is the biggest
weapon of defence in the world today.
If the neutrality of a country is vio-
lated by another, there are powers
who care to see that the aggressor
iz resisted by others, not only by the
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country whose neutrality has been
violated against. That has been the
historical privilege of a neutral nation,
No one party can attack a neutral
nation because there are the other
parties to protect it. .

Dr. Ram Subhag Singh (Shahabad
South): What happened in Kashmir?

Sh;i Tyagi: I will come to Kashmir
too.

I therefore submit that neutrality
may not be taken to be an ordinary
force, it is a force which has much

_potentiality about it. Lines of defence
that are constructed in other coun-
tries, like the Maginot Line, are not
go strong and so complete as the
imaginary ‘Maginot’ defence line of
neutrality. And therefore our leader
depends upon that line of defence to
start with.

But then, immediately after that
line, comes the question of defence
arrangements, because neutrality does
not make it psysically impossible for
anybody to break through. One might
violate it. As soon as neutrality is
violated, the whole thing changes. The
shape of fronts changes and the pre-
sent sirategy. whatever it be, may not
hold good. Immediately, the whole
phase of warfare will be changed.

But even so, a neutral nation must
ulweys keep in readiness. I may
assur¢ the House, without going into
many details, that for the last six
yeals the Armed Forces 'of India have
kept constantly in readiness. And I
might assure you that even today our
Armed Forces do not require any very
long notice—not even that much
notice which is required for a short
notice question. So the country is in
readiness. It is from this point of
view....

Sardar Hukam Singh: But Minis-
{ers are not ready!

Shri Tyagi: My hon. friend Sardar
Hukam Singh feels that we must ex-
press our readiness, by making some
civil defence arrangemenrts and 50 on.
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It would be betraying a little cowar-
dice, I might say. We are a neutral
nation. We are quite confident that
nobody can attack us. How can we
start digging trenches, and. in every
town, for instance in Delhi, asking
people that at an alarm signal every-
body must go into the trenches, and
give that sort of civil defence train-
mg now? It will be bad. It will be
ike.

T aF HT IIEET

The meaning of this is that the wife

started crying before her husband
died! *

Sardar Hukam Singh: You would
have to cry after his death like a
widow.

Shri Tyagi: The question of U.S.
aid was raised. I must at once say
that it is not the U.S. aid to Pakistan
that has induced us to be more in
readiness. When my hon. friends on
either side ask me, “What are you
doing after this U.S. aid to Pakistan"?
I have to tell them, “I am sorry, I
have done nothing, except that there
is consistent care on our part to re-
main in vigilance and be self-contained
and, as far as possible, self-sufficient.
That very attempt has been slightly
more accelerated. Except that, I have
done nothing else”. I must openly con-
fess this.

Shri C. P. Matther (ThiruvellaBJ?
Am I to understand that the U.S. aid
to Pakistan means nothing and makes
no difference in policy or strategy
acqording to my hon. friend?

Shri Tyagi: That is another matter.
What I say is this. Our policy of keep-
ing our Armed Forces in perpetual
readiness has not been affected by the
U.S. aid to Pakistan. That vigilance
still remains. This aid has not affected
our vigilance, except that we have
accelerated our pace a little more.

We have objected to and protested
against this U.S. aid to Pakistan on
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many grounds. The Prime Minister
has already mentioned them the other
day on the floor of this House; so, I
need not dilate upon them. Among
other reasons. one point which I would
mention is that Pakistan and we are,
for the time Dbeing, in a state of
belligerency.

Shri 8. 8. More: The hon. Minister
contradicts himself.

Shri Tyagi: There is a state of belli-
gerency between us on account of
Kashmir. They, as aggressors, attacked
Kashmir; we went to protect our terri-
tory; and there was a regular war-
fare. At present, when there is a
cease-fire, and we are both waiting
for a compromise on some issue,—
the U.N. representatives are there, as
you know, and the cease-fire line also
is there—we" objected to this aid at
this juncture. Among other grounds,
there was one, viz. that we are in a
state of dispute, and just then, a
common friend is throwing arms into
one nation when the two of us are
facing each other at a cease-fire line.
To do so is, I think, unconventional,
and, therefore, we objected to it.

We also objected to this aid basically
on the grounds which the Prime
Minister stated, and which I need not
repeat, namely, that there was a bloc
of neutrality, and the shrinkage of
that bloc and the process of war get-
ting nearer our home—I mean the
cold war—was not welcome to us.
We also protested on that ground.
There are other grounds too.

One other ground which I do per-
sonally feel and which those of my
hon. friends who have participated
in the freedom movement of the
country might feel, is that we fought
for freedom, and we got freedom both
for India and for Pakistan. In fact,
Pakistan got freedom on account of
the pains and labours put in by
Indians; here are many of my hon.
friends who put in their best towards
the freedom movement. So, we do not
want even Pakistan's freedom to be
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interfered with, because that was also
won by us, Pakistan’'s leaders might
like to compromise, if they choose,
their freedom. It depends upon their
policies. But when it becomes a ques-
tion of the complete freedom of
WPakistan being compromised or its
‘being in risk, then, we in India also
feel that, after all, it is not good.
Pakistan is our neighbour, and I tell
you, we in India wish Pakistan very
well; we have no ambitious eyes cast
on Pakistan; we have no intention of
any aggression towards Pakistan;
never is that our desire. We want
Pakistan to thrive, and we would have
been very happy if the U.S.A., instead
of giving arms aid to Pakistan, had
hrelped our friends and our brothers
with economic aid and had made their
conditions better. That would have
pleased us much more, because we
want a better, a more prosperous
Pakistan. It is better and safer for
us. Therefore, from that point of view
-also, we felt that our neighbouring
country, after getting aid from a
foreign country, should not compro-
mise their freedom. I do not know
whether the aid has come or not—I
do not want to commit myself about it.
But if, after getting aid from a bigger
or major Power, and that too on
certain conditions, there is a little
danger of compromising one's own
freedom and sovereignty.

I say that a sovereign nation must
have all the freedom of action, because
the freedom of action is the privilege
of a sovereign nation. Any curtail-
ment of that freedom is the curtail-
ment of the sovereignty of that nation.
Therefore, we have not relished the
idea of U.S. aid to Pakistan on many
grounds. But that has not perturbed
us very much. The US A, I am sure,
has not given this aid to Pakistan with
the intention of provoking Pakistan
to attack India. We are quite sure
about it that that is not the intention
of the US.A.

Mo om g Tag - o o
agd ? :
58 PSD
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Shri Tyagl: Whatever be their in-
tention, surely they do not intend to
arm Pakistan to attack India.

Shrimati Renu Chakravarity (Basir-
hat): What is your interpretation,
then?

8hri Tyagi: Pakistan might use that
aid for that purpose or might not—
that is another matter. But my point
is that we feel sure that the U.S.A.
never wanted to help Pakistan to
invade India or do anything like that.

Dr. N. B, Khare (Gwalior): The
Prime Minister said so the other day.

Mr. Chairman: Let there be ne
interruptions.

Shri Tyagi: If Pakistan, influenced
by her local circumstances, sometimes
chooses to use those weapons against
India, then, I am afraid it will not be
possible for the U.8.A. to stop Pakis-
tan from doing so whatever be the
conditions on which the weapons
have been given. Therefore, it is very
natural that India must take care to
know how much of weapons is being
taken by Pakistan, what is the posi-
tion and haw do we stand in fire-
power compared with Pakistan. That
is always kept in view, and the
Defence Ministry and the External
Affairs Ministry are not sleeping over
it. We are taking due notice of our
relative filre power compared with
Pakistan and other neighbours.

As the Prime Minister stated, we
can best meet aggression by our
general spirit of resistance, because
that is the first weapon of a nation.

Shri 8. 8. More: You mean, nom-
violence?

Shri Tyagi: Of course, non-violence
is not meaningless. After all, nobody
today can question the potentiality of
non-violent strength. It has already
shown results, and even after that, ¥
today the non-violent power of resist-
ance is questioned. I am simply sur-
prised at the intelligence of the ques-

tioner.
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Shri Bogawat (Ahmednagar South):
Especially that of one who once
practised it.

Shri Tyagl: Th» eal strength lies in
the fact as to ho~ far that resistance
goes: how widespread it is; and how
deep-rooted it is. If a people who were
under foreign rule could throw off
the foreign yoke non-violently, if they
could do that non-violently, the same
can well be done with wars. There-
fore. when the Prime Minister said
that we need not have long range
costly weapons, he was right.

Shri V. G. Deshpande (Guna): He
never said so.

Shri Tyagi: He said so. and he was
right, because if that strength, if that
power of resistance, is there in the
people, if there is unity in the cause
of the defence of India. then there
need be no fear. People can very well
resist aggression, of whatever shape it
may he.

My hon. friend on the other side,
the Lady Member, the other day
stated that China had no big weapons
and yet they have succeeded in their
revolution. That is true. That was
possible because the people of China
had their power of resistance, and
they resisted successfully.

About violence and non-violence, I
am afraid now Acharya Kripalani has
come into the House and I cannot
speak on this subject, which I con-
sider as s monopoly. It is his copy-
right to interpret Gandhiji, because he

. xnows more about Gandhiji than I
do. But I somehow feel instinctively
that even our violent resistance with
rifles against the aggressor is not an
act of violence, according to Gandhiji.

Some Hon. Members: No, no.

Shri Tyagl: According to Gandhiji,
as I read him, our facing the enemy
with rifles and fire-arms is not
violence. To face the aggressor with
this little so-called violence will not be
a violent act. It will be satyagraha,
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only so long as the whole nation
stands united. If it is the way of ex-
pression of the nation, the nation must
express itself in that manner. I do
not think there is any violence in-
volved in Defence because the violence
lies in the motive. What is the motive?
Is there any selfish motive? Is there
a bad motive? Are we the aggressors?
Then, the question of violence comes
in. If the motive is absolute satya,
where is the question of violence? We
want to defend our own freedom. We
have no evil eye on our neighbour.
We want prosperity for our neighbour.
If in spite of that; the neighbour feels
like invading us, we will defend our-
selves. I think that is purely satya-
graha.

Shri S. 8. More: May I know why
an armed expedition was sent against
the tribals in the North-East instead
of a batch of non-violent Congress-
men. (Interruptions). *

Mr. Chairman: Order, order. The
hon. Minister is not giving way. This
is not the questionrhour.

Shri Tyagi: All that I submit is that
I have no fear of aggression from
them. Let it be made quite clear that
although preparations for our defence
are there, as I have said always, it
does not mean that we are in the
least afraid of any immediate aggres-
sion on India. There is no such fear.
Therefore, the country need not feel
alarmed on this account. '

The House has spoken very well of
the soldiers. I assure the House that
the soldiers are the only race which
are the gayest, after a pack of birds.
The soldiers, as a rule, are a gay
community. They are always very
happy. If they fight a war, they fight
it with zest. They never regret the
wounds. That is what the soliders are.
Whenever they come togethgt some
sort of a hypnotic influence is created
and they live in that atmosphere. I
would very much plead that they must
be left to themselves. We should take
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particular care to see that they are
kept in comfortable environments, in
healthy environments. Their people
should be kept always bappy and
contented. That should be our out-
look; that should be our anxiety. We
should lay stress on that. I think
Members of Parliament from all sides
of the House have stressed this point,
that is, welfare of the soldiers. I may
assure the House that the three Army
Chiefs including the two who are
Englishmen—I lrave sat with them in
80 many committees—are the best
advocates of the cause of the soldiers
and their demands. Whenever any-
thing occurs and they feel that there
is a demand which should be met,
they go on persistently putting the
case of the soldiers before the Gov-
ernment. The pensions which have
recently been granted were granted
because these three Chiefs who are
the sole guardians of the soldiers and
their welfare, fought their case very
well, I think therein lies the loyalty
of the soldiers. Right from the Com-
mander-in-Chief down to the Lieute-
nant, every officer stands by his
soldiers and therefore the soldiers
stand by their officers. That is the
type of relationship. I am afraid
somebody must have carried wrong
news to our hon. Lady Member, Shri-
mati Renu Chakravartty, that there
is a lot of difference in pay and also
a sort of lack of understanding bet-
ween officers and soldiers. There is
nothing like that.

Shrimati Renu Chakravartty: See
the pay which you have published in
your own booklet.

Shri Tyagi: I must first assure the
hon. Lady Member that pay apart,
otherwise, their relationship is very
good. They stand by one another. The
officers are very sincere to their
soldiers and the soldiers are equally
loyal to their officers. That is the
relationship between them.'

Shri Nambiar (Mayuram): Ques-
tion.
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Shri G. P. Sinha (Palamau cum
Hazaribagh cum Ranchi): That is an
eye sore.

Shri Tyagi: My hon. friend is under
some wrong impression. I think my
hon. friend can question and smile,
He has not yet succeeded I know. I
know the soldiers are in good tune.

Shrimati Renu Chakravartty: Make

.that relationship somewhat more sub-

stantial in respect of pay.

Shri Bogawat: Is this question-
hour?

Mr, Chairman: Order, order.

Shri Tyagi: Only if my hon. friend
could have a glimpse of the barrack
life of the soldiers, she could have
an idea. I have been a soldier. I know
the soldiers and 1 know how loyal
they are and what their relations are.

I wil now come to the question of
threir pay. My friends perhaps think
that it is the monetary consideration
alone that gives morale to the soldiers.
1t is not so. I have no time to go into
all that. I must assure the House that
it is something, some third per-
sonality—I do not know what it is, I
cannot define that. but I have seen
it in experience—that controls the
activities of individuals in barracks;
the environment or atmosphere, I do
not know what it is. Everybody stands
for the whole company. There is a
sort of a new type of civilisation
created, in which they live and add
more richness to it. That is the way
in which the soldiers live. They for-
get where they come from. They have
got their own environments. Man
being a social animal, they have got
the best society and friends among
themselves and they are happy. They
have more intimate friends among
themselves, and are more intimate
than politicians generally are between
themselves.

About pay, I made enquiries. In
other countries also there is always
a difference between the salary of the
General and the Private, practically
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everywhere. It ranges from 10, 20 or
30 times in many countries. It is no
use my giving all those details. In
Russia also, of course which claims
to have brought about parity every-
where except in intelligence, the pay
differs. I think there is a difference of
10 or 12 times between the pay of a
Private and the pay of a Major-
General. In China, there may not be
80 much of difference: I do not know.
In China, the army is a new experi-
ment. It is a good experiment: I do
not know.

Shrimati Renu Chakravartty: You
are new also.

Shri Tyagi: Our experiment is not
new. It is a very old one. We are
going on the experience of centuries.
But, they have taken a risk. They are
now going on with that. I think it will
be successful. We are very sorry, we
cannot take to that experiment in the
times of today. As I said, the whole
baris is the readiness of the Armed
Yorces. On this occasion it will be
changing horses in midstream. it is
nt possible now to change the set-up.
1 understand the people’s army there
comes on a mass basis. That is my
meaning when I say, that a total con-
sciousness of defence should be
created all over the country. That is
the purpose for which the Government
is striving hard and if those condi-
tions of patriotic conscience and cir-
cumstances are successfully nursed, I
am sure that the conditions better
than in China would prevail here.

The hon. I.ady Member had quoted
that the pay of a jawan was only
Rs. 25 or 30. But, she has forgotten
that the pay along with the other
amenities given to him, dearness
allowance, etc., the total comes to
Rg. 119 for the lowest paid sepoy in
India. That is the monthly expendi-
ture incurred on the wupkeep of a
sepoy, on his food and other things.

Dr. Jaisoorya (Medak): Annual or
monthly?
Shri Tyagl: Monthly.
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Shrimati Renu Chakravartty: In-
cluding pensions?

Shri Tyagi: Of course, not includ-
ing pensions.

Shri Nambiar: Including rations?
Shrl Tyagi: Yes; including rations.

The pay of the second lieutenant is
Rs. 350. He is not given any rations.
He is not given any other amenities.

Shrimati Renu Chakravartty: No
amenities?

Shri Nambiar: He has got even a
family allowance.

Shri Tyagl: He is given Rs. 350 all
inclusive.

Shri S. 8. More: What is your
authority?

Shri Tyagi: 1 may also take the
House into confidence in connection
with one matter. Only lately the House
has passed a Resolution which the
Government has accepted, to make
rifle-shooting training common in
India as far as practicable. The Gov-
ernment had been considering this
scheme, and only the other day I
was discussing it with the Home
Minister. The Home Minister and my-
self are both agreed on it. We might
perhaps soon be in position to send
to each police line, which has a shoot~
ing range, each district a few rifles.
In the Army, the type of rifle known
as ‘22 is used for training purposes.
It is something which is very cheap,
as- the ammunition costs only one
anna per round. So, the suggestion is
that some rifles may be kept in each
police line wherever there is a shoot-
ing range and facility of storing, per-
haps. Defence will be in a position to
provide the rifles, and anybody and
everybody will have the freedom of
going to the police lines, buying his
rounds at ‘one anna each, and trying
the rifle and thereby learn shooting.
So, that is a plan which the Home
Minister is considering actively, and I
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time in the near future.

Acharya Kripalani (Bhagalpur cum
Purnea): The Home Minister will
provide the occasions for shooting!

Shri N. C. Chatterjee: Non-
violently!
Shri Tyagi: My hon. friend can

take advantage of this scheme if he
is anxjous. He will have to go to the
police lines.

That will, I think, create an atmos-
phere among young men. They will
know how to shoot, and the oft-
repeated demand of many of the
Members will thereby be fulfilled.

Shri B. S. Murthy (Eluru): Will the
rifle be allowed to be taken to other
places?

Shrl Tyagi: They cannot take away
the rifles to other places. I am sorry
my friend will have to be disappoint-
ed that way.

Mr. Reddi had said that proper
assessment of Budget estimates was
not made in the Defence Ministry
with the result that crores of rupees
‘lapsed every year. It is a fact, I must
confess honestly, that to the extent of
that exactitude it has not been possi-
ble for the Ministry to_assess their
requirements from year to Year,
especially when purchases from
foreign countries are involved. There
are two or three factors. One is, we
assess our requirement on hope;' ‘of
getting some  stores—costly stores—
¢rom outside, which may not be ful-
filled within the Budget year. Another
is, sometimes we negotiate with
foreign companies and markets in the
hope that negotiations will fructify.
Accordingly we estimate our require-
ments, but during the Budget year the
negotiations do not fructify on some
ground or other., On examination
sometimes things are not found suit-
able. Like that, that money lapses.
There is an example. I find that a
foreign firm promised to give us a
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project report on a very important
subject by the month of August, 1953.
We immediately got our Budget esti-
mates sanctioned, and the report came
in February, 1954. Within February-
March, two manths, the report could
not be fairly examined, and we could
not commit ourselves. Therefore, the
case had to be postponed. About a
crore of rupees which we had pro-
vided for will have to lapse. I am
very sorry, my hon. {friend the
Finance Minister is richer by one
crore and I am poorer to that extent,
but T could not help it.

There were other examples. There
was a survey vessel costing about
Rs. 2'5 crores. We were intending to
place an order for the survey vessel
with the Hindustan Shipyard. This
year we had budgeted for Rs. 45 lakhs
to be given to them. Things have now
matured, but Finance could not per-
mit this payment on account because
payment can be made only after the
contract is signed and commitment is
had. I have failed to have any com-
mitment because the scheme could
not be completed within the Budget
year.

Likewise, there were vehicles worth
Rs. 2 crores to be bought fram out-
side. The prototype which wag pro=
vided by the firm was examined hate,
It was not found to be to our satism
faction. We could not put through the.
bargain, we had to give it up. After
all, the money which lapses does ‘not
g0 outside the Fund. From ohe
register or one Ministry it goes to the
!‘ina.m:c,l Ministry, and therefore no
loss is Incurred.

Mr. Redd! had also objected to our
sending our shot guns to the.United
Kingdom for proofing. This ‘wag also
the subject of a question the other

,day. It was sent for proofing because

it was intended to bring {t into the
market in competition with the best
guns produced in the world. For that
purpose it was sent there, and thelr
opinions were had. I am very grate-
ful to the firms which gave us their
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best opinion. We took advantage of it
and now the gun costing only Rs. 400
is competing with the best produced
guns of the world today in the market.
Very soon, my friends will find that
India-produced guns will become. a
commonplace weapon of India.

Then, a reference was made to the
Audit Report where it was mentioned
that items available in India are
sometimes ordered from outside. My
colleague, Shri Satish Chandra had
yesterday assured the House that
there are Screening Committees
already appointed. Two or three
Ministries are acquainted with the
requirements, and it is after we get
the final “yes” from thermn that the
order is placed outside. My colleague
on my right, my colleague on my left
and others, have all got in their own
Ministries Screening Committees. 1t
they know, for instance, that Indian
industry can supply the required
material, they will immediately stop
me from sending the order outside.
I am sure therefore there will be no
such risk in the future.

Friends have objected to the reduc-
tion of the budget of the ordnance
tactories this year. The House need
not get alarmed on that account, be-
cause we had piled up quite enough
of raw material, and that material
had to be eaten into. Otherwise, it
would be spoiled. And therefore, for
this material we did not provide our
annual requirement. We are eating
Into the old material. Then, the
demand also has not increased be-
cause fortunately—I must not say,
unfortunately—there were no wars
during these years, therefore our
weapons and our equipment could not
be consumed. When there is no war,
the equipment is not consumed. So,
production has to be a little slack.
There are quite a few new items which
have been taken up for development.
They will take time. For these
reasons, the budgetary estimate for
the factories is slightly less, but it
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does not mean that the factories are
working less. This year alone, I may
inform the House, equipment worth
about Rs. 12:3 crores have been manu-
factured in our factories here. I would
like hon. Members who take interest
to see the ordnance factories. If any
hon. Member friends desire to see
them, our factories are open to them.
I can arrange their visit. It is not
possible for me to narrate the work
which the ordnance factories are
doing. As I said, it is not such an
industry which I could place before
the House for everybody to see. There
was a very interesting canard going
around about the stealing of a file
from an ordnance factory. Some of
my hon. friends on the other -side
have always come out with this song
I have made inquiries about it. My
Ministry got the information about
the stealing of this file, through a
dismissed employee, in the month of
February 1951. He was a dismissed

officer, and he had a lot of litigation
with Government also.

Shri M. S. Gurupadaswamy (My-
sore): Why was he dismissed?

Shri Tyagi: He was dismissed for
indiscipline or something else. I have
not enquired into that, and I am not
going into that just now.

This dismissed officer gave the in-
formation that one of tke flles which
dealt with the manufacture of three-
inch mortar bombs had been stolen
and sent to Pakistan, by one Mr. Cook,
an Englishman, who was the Manager
of the factory. As it was very sen-

sational, the matter was enquired
into.

Shri M. S. Gurupadaswamy: What
was the result? ’

Shri Tyagl: I am coming to that.
The result was that the flle was
actually missing. I do not know
whether it went to Pakistan, or it
was indeed missing. Anyhow, the
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fact was that it was missing. Per-
haps, it may be true that it was taken
out, and probably sent to Pakistan.

Shri Gidwani (Thana): Are you
taking sufficient precautions to see
that this is not repeated?

Shri Tyagl: Yes. But, luckily, one
morning, when the sweeper was
sweeping the floor. he found one of
the papers of that file. We wondered
how a paper belonging to a missing
fille was found in the sweepings. So,
we started searching that section, in
the verandah of which this paper was
found. In one of the racks, the flle
was found torn in many pieces, and
a huge packet of these pieces was
also found in one of the book-holes.
So the flle was in a torn condition,
and it never went to Pakistan. I might
assure the House that even if the flle
had been sent to Pakistan, Pakistan
would not make any use of this, be-
cause the person who used to deal
with the manufacture of that weapon
here has opted for Pakistan. He is a
Muslim, and he is now perhaps the
Director of their factories. So, they
know that there is nothing secret in
this, and this weapon is almost being
manufactured there. Moreover, the
specifications of the U.K. equipment
were always available to Pakistan. So,
this canard that the flle was sent to
Pakistan was quite meaningless and
was meant to defame the Manager of
the factory, who was perhaps instru-
mental in dismissing that employee.
The dismissed employee started all
this canard that the file was sent to

Pakistan, and so on. Actually, there .

is no question of the flle having gone
to Pakistan.

Shri M. 8. Gurupadaswamy rose—

Shri Tyagl: My time is precious.
You can know it later on.

Shri M. 8. Gurupadaswamy rose.—

Mr. Chairman: Order, order. What
is the use of rising again and again,
when the hon. Minister is not yield-
ing?
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Shri Tyagi: My hon. friend, Sardar
A. S. Saigal said that the pay bill of
the E.M.E. officers is being increased,
while that of the Other Ranks is get-
ting reduced, and he wanted to know
the reason for it. The reason is this.
For a long time, we have been carry-
ing on with lesser number of E.M.E.
officers; the number of officers has
always been less than the sanctioned
strength in the past. Now, that
strength is being made up, and
naturally, the bill for their pay is
rising.

In regard to the Auxiliary Terri-
tonial Army, my hon  friend
Shri Bhagwat Jha Azad said that
seven days’' training was not enough.
As 1 said earlier, the criticisms and
suggestions made in this regard are
being collected and tabulated. Next
month, we are going to have a mee$-
ing of the Advisory Board on the
Auxiliary Territorial Army. All these
suggestions will be placed before that
Board who will consider what should
be done in this regard.

As for the Territorial Army, I must
say that the strength of it is not so
small as my hon. friends suggested.
I am very sorry, the criticism that
the strength of the Territorial Army
is very small will not provoke me
to give the exact figures of the
soildiers in the Territorial Army. But
I might say that the response to the
Territorial Army has not been very
poor, being about 67 per cent. in
urban areas, and about 80 per cent.
in rural units.

Further, there was criticism in re-
gard to the compulsory enrolment of
Government servants. 1 would like to
say that tbis has not .been done by
way of any alarm or in a hufl. It is
a well-considered scheme. I am glad
that the officers of the Government of
India and other State Governments
will have offered for national service.
Let the country know that right from
the top officers of Government dowm
to the lowest ranks, everybody is pre-
pared to be up in arms against any
aggressor, (Interruption).
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There was some talk about some
retrenchment in the ordnance fac-
tories. I must say that there had been
no retrenchment, and the ordnance
factories are today carrying on their
rolls about two thousand to three
thousand extra labourers. Attempts
are being made to provide them with
work, but they are a drain on the
nation’s exchequer. However, that is
another matter. From the point of
the labourers, it is urged by the trade
unions that they must be kept. But
after all, it is the taxpayers’ money
that is involved here. About two
thousand to three thousand labourers
are cxtra on the rolls, without much
of work to do, but attempts are being
made to find them more work.

{MR. DEPUTY-SPEAKER in the Chair.]

I hope quite a lot of them will be
given some type of work or other. I
am grateful to the administration of
the ordnance factories, and the secre-
tariat handling these matters, for
having raised the quantum of civilian
production from about Rs. 65 lakhs
lsst year, to about Rs. 120 lakhs this
year. By the end of March, the total
production for civillan requirements
will be about Rs. 185 lakhs. So, no
one has been retrenched from the
ordnance factories. Nor is it the in-
tention of Government to give effect
to any retrenchment proposals. They
are looking forward to more work,
and as additional work comes up, we
shall try to consume some of this
labour.

Siari M. 8. Gurupadaswamy: What
about depots?

Shrd Tyagi: In the depots, it is very
dificult to keep them, becatise the
work in the depots is not one of pro-
duction, but the care and maintenance
of goods already in possession. I can-
not ask them to put the goods out-
side, and then bring them inside; this
is all too much to expect.

I am very grateful to my hon. friend
Shrl G. S. Singh for his remarks. He
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knows quite a lot of the structure
of the Armed Forces. 'His valuable
suggestions have been noted, and I
can agsure him that they will be
looked' into., While he was very
generous about the Army and the
soldiers, he had a dig at me. I want
to clarify that point here. He said
that I was spoiling the discipline. by
asking the junior officers to have
direct contacts with me, and to place
their grievances before me directly.
But it is not so. This I would like to
clarify. Althoughr I love to talk to
the younger officers, and I want them
also to say to me their grievances,
because they are the youngest in the
family, and they must therefore have
approach to the eldest in the family,
I must say that this is not so. No
discipline has been spoiled,—it is all
maintained very perfect. Only recently
a circular has been issued at my
initiative, that no officer is permitted
to make an approach to Government,
except through proper channel. My
officers have come and asked me,
what about those letters which are
received through Members of Parlia-
ment and other politicians. I told
them, “no”, officers will not be per-
mitted to represent their grievances
through any politicians ejther. Orders
have been issued some two or three
months ago that any officer making
such approaches will be penalised for
indiscipline. This is with regard to
the persons serving in the Armed
Forces. As far as labour is concerned,
there are their unions for that pur-
pose, and I am encouraging them. If

- they have to submit any representa-

tions, they might

proceed through
these unions.

Shri Nambiar: Recognise these
unions, please.

Shri Tyagl: As it is already three
o'clock, I would not like to dilate
more. I hope I~will have many other
occasions to clarify any further points.

I am sure, the House was not at
all suspicious about the defence
arrangements.
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Several Hon. Members: No.'

Shri Tyagi: I can assure this House
that our soldiers will take this debate
in the best light, for generally Mem-
bers have shown their interest in the
welfare of soldiers, and this is a thing
which the soldiers would love to hear
and read. I have seen these soldlers
myself, and I can give an assurance
to the House, and through the House
to the country that in times of need,
your soldjers, sailors and airmen will
not betray your confidence but will
stand by you. As they are very loyal,
they will stand by you with loyalty,
and they will face all risks, and defend
the country in the best manner
possible.

3 P.M.

Mr. Deputy-Speaker: I will now put
all the cut motions relating to the
Defence Ministry to the vote of the
House,

The cut motions were negatived.

Mr. Deputy-Speaker: Now, I will
put the Demands to the vote of the
House.

The question is:

“That the respective sums not
exceeding the amounts shown in
the third column ot the Order
Paper in respect of Demands
Nos. 11, 12, 13, 14, 15, 16 and 114
be granted to the President, to
complete the sums necessary to
defray the charges that will come
in course of payment during the
year ending the 31st day of
Marcl, 1955, in respect of the
corresponding heads of Demands
entered in the second column
thereof.”

The motion was adopted.

[The motions for Demands for
Grants which were adopted by the
House are reproduced below—FEd. of
P.P.]

DeMAND No. 11—MINISTRY OF DEFENCE

“That a sum not exceeding
Rs, 25,11,000 be granted to the
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President to complete the sum
necessary to defray the charges
which will come in course of pay-
ment during the year ending the
31st day of March, 1955, in res-
- pect of ‘Ministry of Defence'.”

Dzmanp No. 12—DEFENCE SERVICES,
EFFECTIVE—ARMY

“That a sum not exceeding
Rs. 1,46,36,32,000 be granted to the
President to complete the sum
necessary to defray the charges
which will come in course of pay-
ment during the year ending the
31st day of March, 1855, in res-
pect of ‘Defence Services, Effec-
tive—Army’.” .

DeManp No. 13—DEFENCE SERVICES,
EFFECTIVE—NAVY

“That a sum not exceeding
Rs. 11,16,39,000 be granted to the
President to complete the sum
necessary to defray the charges
which will come in course of pay-
ment during the year ending the
31st day of March, 1955, in res-
pect of ‘Defence Services, FEffec-
tive—Navy'.”

DEMaND No. 14—DEFENCE SERVICES,
EFFECTIVE—AIR FORCE

“That a sum not exceeding
Rs. 32,01,25,000 be granted to the
President to complete the sum
necessary to defray the charges
which will come in course of pay-
ment during the year ending the
31st day of March, 1955, in res-
pect of ‘Defence Services, Effec-
tive—Air Force'.”

DeEMAND No. 15—DErFENCE SERVICES,
NON-ErrFECTIVE CHARGES

“That a sum not exceeding
Rs. 14,40,83,000 be granted to the
President to complete the sum
necessary to defray the charges
which will come in course of pay-
ment during the year ending the
31st day of March, 1955, fn res-
pect of ‘Defence Services, Non-
Effective Charges'.”
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Dxmaxp No. 16—MiserLLANEOUS Ex-
PENDITURE UNDER THE MINISTRY OF
DEFENCE

“That a sum not exceeding
Rs. 5,17,000 be granted to the
President to complete the sum
necessary to defray the charges
which will come in course of pay-
ment during the year ending the
31st day of March, 1955, in res-
pect of ‘Miscellaneous Expenditure
under the Ministry of Defence'.”

Demanp No. 114—DrrENce CariTAL
OuTLAY

“That a sum not exceeding
Rs. 18,37,92,000 be granted to the
President to complete the sum
necessary to defray the charges
which will come in course of pay-
ment during the year ending the
31st day of March, 1955, in res-
pect of ‘Defence Capital Outlay’.”

Mr. Deputy-Speaker: The House will
now take up the Demands relating to
the Ministry of Education. The
"Demand Numbers are 17, 18, 19, 20
and 21. I shall now place before the
House all the demands.

DemAND No. 17—MINIsTRY OF EDUCA-
TION

Mr, Deputy-Speaker: Motion is:

“That a sum not exceeding
Rs. 37,56,000 be granted to the
President to complete the sum
necessary to defray the charges
which will come in course of pay-
ment during the year ending the
st day of March, 1955, in res-
pect of ‘Ministry of Education’”

DrMaND NO, 18—ARCHAEOLOGY
Mr. Deputy-Speaker: Motion is:

“That a sum not exceeding
Rs. 44,72,000 be granted to the
President to complete the sum
necessary to defray the charges
which will come in course of pay-
ment during the year ending the
31st day of March, 1033, in res-
pect of ‘Archaeology’.”

Demanp No.

DEPARTMENTS

Mr. Deputy-Speaker: Motion is:

“That a sum not exceeding
Rs. 2,00,53,000 be granted to the
President to complete the sum
necessary to defray the charges
which will come in course of pay-
ment during the year ending the
31st day of March, 19855, in res-
pect of ‘Other Scientific Depart-
ments’.”

DemMand No. 20—EDTCATION

Mr. Deputy-Speaker: Motion is:

“That a sum not exceeding
Rs. 11,13,30,000 be granted to the
President to complete the sum
necessary to defray the charges
which will come in course of pay-
ment during the year ending the
31st day of March, 1955, in res-
pect of ‘Education’.”

THE MINISTRY or EDUCATION

Mr. Deputy-Speaker: Motion is:

“That a sum not exceeding
Rs. 30,17,000 be granted to the
President to complete the sum
necessary to defray the charges
which will come in course of pay-
ment during the year ending the
31st day of March, 1955, in res-
pect of ‘Miscellaneous Depart-
ments and Expenditure under the
Ministry of Education'.”
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19—OTHER SCIENTIFIC

DEMaND No. 21—MISCELLANEOUS Ds-
PARTMENTS AND EXPENDITURE UNDER

Cut motions may kindly be handed

over to the Secretary.

Inadequate provision for education

Shri V. P. Nayar (Chirayinkil):

beg to move:

“That the demand under the
head ‘Ministry of Education’ be
reduced by Rs. 100"

1
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Patronage to expensive public Schools

Shrimati Renu Chakravartty (Basir-
hat): I beg to move:

“That the demand under the
head ‘Ministry 6f Education’ be
reduced by Rs. 100.”

Pay of officers

Shrimati Renu Chakravartty: 1 beg
to move:

“That the demand under the
head ‘Ministry of Education’ be
reduced by Re. 100.”

Status and conditions ot service o1
teachers

Shrimati Renm Chakravartty: I beg
to move:

“That the demand under the
head ‘Ministry of Education’ be
reduced by Rs. 100.”

Scales of pay for teachers

Shrimati Renu Chakravartty: I beg
to move:

“That the demand under the
head ‘Ministry of Education’ be
reduced by Rs. 100.”

Women’s education

Shrimati Renu Chakravartity: 1 beg
to move:

“That the demand under the
head ‘Ministry of Education' be
reduced by Rs. 100.”

Teaching through the medium of
mother tongue

Shrimati Renu Chakravartty: 1 beg
to move:

“That the demand under the
head ‘Ministry of Education’ be
reduced by Rs, 100.”
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Svund Educational policy
Shrd Bahador 8Singh (Ferozepur-
Ludhiana-—Reserved—Sch. Castes): I
beg to move:
“That the demand under the
head ‘Ministry of Education’' be
reduced by Rs, 100.”

Inadequate provision for education

Shri Bahadur Singh: I beg to move:

“That the demand under the
hkead ‘Ministry of Education’ be
reduced by Rs. 100.”

Universal compulsory z.arimaru -

Bducation

Shri V. P. Nayar: 1 beg to move:

“That the demand under the
head ‘Education’ be reduced by
Rs. 100.”

Scholarship to Backward Class
students

Shri Boovaraghasamy (Perambalur):
I beg to move:

“That the demand under the
head ‘Education’ be reduced by
Rs. 100.”

Report of the Secondary Education
Commission
Shri Barrow (Nominated—Anglo~
Indians): I beg to move:
“That the demand under the

head ‘Education’ be reduced by

Rs. 100.”

Mr. Deputy-Speaker: The time allot-
ted for this Ministry is from 3 pa.
to 5 p.s.—two hours. How long does
the hon. Minister propose to take?
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The Minister of Education and
Natural Resources and Scientific Re-
search (Maulana Azad): I require very
little time because I had decided that I
on my behalf will not like to review
the activities of the Ministry. It is not
necessary to do so. Last year I had
placed before the House an outline of
the activities, the Report has also
been published. This year if during
the discussion any such points came
up that require clarification then I
will try to clarify them. I think 15 or
20 minutes would be sufficient for
me.}

Mr. Deputy-Speaker: We have an
hour and twenty minutes. I will allow
ten minutes to a spokesman from each
Group. There are four Groups.

Some Hon. WMembers: TFifteen
minutes.

Mr. Deputy-Speaker: If the four
Groups take away that time and then
the hon. Minister speaks, what about
the 350 Members of the Congress?
What will they have?

Shri Nambiar: The Minister repre-
sents them.

‘Mr, Deputy-Speaker: The Minister
or the Government represents the
whole of India.

Therefore, that is the time allotted.
In a period of four hours, I can allow
15 minutes. In a period of only two
hours, I am not able to give more
than 10 minutes.

27 MARCH 1954 Demands'for Grants 3260

Shri H. N. Mukerjee (Calcutta
North-East): As the Congress Party
have no cut motions to these demands,
will it not be reasonable for you to
allow them less time?

Mr. Deputy-Speaker: It does not
depend on the cut motions. Whoso-
ever wants may move cut motions.
Others will also speak. Does Acharya
Kripalani want to speak? I have his
name here.

Acharya Kripalani: You want me
to speak only for ten minutes? I am
afraid it will be impossible.

Mr. Deputy-Speaker: The Business
Advisory Committee agreed to these
two hours.

Acharya Kripalani: This is, Sir, the
importance that is given to education.
I do not know whether our Education
Minister appreciates it?

Mr. Deputy-Speaker: I want to tell
hon. Members one thing. There is,
unfortunately, an impression going on
constantly that the Chair is responsi-
ble for this. Somebody—an unknown
flgure—is responsible for all the time.
“There is the Business Advisory Com-
mittee. Seventeen days were allotted
for the budget demands—Ministry
after Ministry. The spokesmen of
every Group—including the P.SP—
were there. What is the good of com-
plaining on the floor of the Houuse?

Shri 8. 8. More: May I bring one
thing to your notice? According to
the procedure, the Business Advisory
Committee’s report ought to be placed
before this House to give this House
an opportunity to discuss, at least for
half an hour. That procedure is never
ffollowed.

Mr. Deputy-Speaker: I do not think
anybody took exception to it. The
Group leaders were there. The Com-
munist Group - was represented; the
P.SP. Group was there. Every hon.
Member there consented. As a matter
of fact, if they were not interested in
a particular subject, they were pre-
pared to allow only ome minute. But
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here all objections are raised, as it
I am sitting tight!
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[Maulana Azad; Much time is being
wasted in this.]
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Acharya Kripalani: Sir, I was not
blaming you, but I was only pointing
out the importance that is given to

Education.

Every politician and every educa-
tionist today complains about the
system of education under which our
youths are being trained. The public
are shocked by certain things that
have and are happening in schools,
colleges and universities. One would
have thought that Education would be
the first thing that would receive our
attention, because, as we train our
youths, so will our future socliety be.
1 do not say that there have been no
efforts to bring about reform in edu-
cation. But they have been of a very
queer type. As I said before in this
House, as soon as we came in power,
we wanted to reconstruct our Educa-
tion from the top. First we appointed
a University Commission. Then, after
a few years, we appointed a Com-
mission for Secondary Education and
then, I suppose a few years after-
wards we will appoint a Committee
for Primary Education.

Shri 8. S. More: Then for nursery
schools!

Acharya Kripalani: This is not the
way to bring about any radical reform
in education. Then the Centre seems
to be more concernéd with culture, by
establishing Academies for dance,
music and drama rather than with
spreading education. 1 believe that
these things should come after there
has been a wide diffusion of learning.
We are, 1 am afraid, following the
pattern that was set by our ancients
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when we had one or two classes of
people who were highly educated and
the rest of the population was utterly
ignorant. So that afterwards what
happened was that the ignorance of
the population overtook the two
higher classes and they also became
equally ignorant.

Every comprehensive revolution,
whatever its inspiration is—spiritual,
political, social or economic—tackles
first the question of education, be-
cause every revolution wants to build
the character of the citizen in con-
formity with the aims of the revolu-
tion. Here we have achieved as we
believe, a revolution, yet the system
of education has remained absolutely
the same. This system of education
we denounced before we came into
power, but it seems that we believe
that the touch of the native is so
ennobling that a defective system of
education, at once turns into a
national system of education and into
a scientific system of education!

How does the mother educate the
child? She gives it useful and practi-
cal information. But beyond that she
wants to train the child in the society
in which he has to live and work.

Further we have heard that educa-
tion is concerned with the building of
character. What is the significance
of building of character? You cannot
build character of an individual in
a vacuum. Character is built in social
surroundings. If a society is a mili-
tary then the character of the indivi-
dual has to be trained in that direo-
tion. If it is a commercial society,
the character of the individual s
trained towards his social surround-
ings, towards social requirements and
surroundings. An industrial society
has a bias towards making the charac-
ter which will satisfy industrial needs.
Therefore. whenever there has been a
revolution, whether it hras been spiri-
tual, political or economic or social,
the system of education has changed.
We find this illustrated in periods of
history which are distinguishable
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[Acharya Kripalani)]

Brom other periods. The first mark a
new period in history is that educa-
tional system has changed. Before
independence, what did we do? Every
phase of the independence movement
had to tackle the question of educa-
tion. In the beginning there were the
Arya Samajists who wanted to have
some kind of revival. They opened
their Gurukuls. Then, in the national
movement, after the partition agita-
tion, there was a demand for national
education, in conformity with the
ideals of that revolution. This was
one of the points at dispute in the
Surat Congress; the moderates wanted
to keep the system of education as
It was and the nationalists or the
extremists wanged to change it. After-
wards, there was the phase of the
Home Rule agitation under
Mrs. Besant. Then again, there was
a change in the type of education.
After that, in 1920, when Mahatma
Gandhi wanted our students to quit
the orthodox educational institutions,
he provided them with national insti-
tutions. After some time, he evolved a
new systemn of education, as his politi-
cal, his social and his economic ideas
progressed. He found that the only
system of education suited to a caste-
less and classless society would be
what be called basic education. In
our own history, we find that when-
ever a revolution is sought to be
established, the first thing that is
tackled is education.

In Soviet Russia, they ‘polytechnised’
education. What is the meaning ot
that? They wanted to create a new
classless society and the pupil must
be trained to fit in that society. The
growing mind must fit in the new
Communist society. Therefore, the
Russians devised a new pattern of
education, which suited their classes
society.

We have, from the very beginning
an aristocratic education. As a matter
of fact, formal education has been
throughout history more or less
aristocratic, confined to the higher
and leisured classes. confined to the

27 MARCH 1954 Demands for Grants 3264

richer classes and the poor people got
some practical education in their
handicrafts, in their agriculture and
commerce. They have no part or lot
in formal education through schools
and colleges. Qur education still con-
tinues to be a class education. It is
meant only for the upper classes, the
lower classes have no part or lot in
it; and every effort of ours is directed
to make it more class conscious than
it was before independence. Every
cultural association that is formed is
meant for the upper classes. Not only
that but its benefits are confilned to
capital cities, and mostly to Delhi. It
is very strange that the authorities
should want to pump culture in Delhi.
§ think the effort will miserably fail
because there is no atmosphere for
culture in this city.

Our educational budget has increas-
ed ten times. ]t is not sufficient, I
know. But, it is more than sufficient
for the task the Ministry has uuder-
taken, We are wasting our money.
Having increased our budget we are
working without a plan, we are work-
ing without an ideal in education, we
are working withrout first deciding what
is going to be the shape of our society
in the future. Is it going to be the old
Hindu society, divided into the Brah-
mins, Kshatriyas, the Vaisvas and the
Sudras? It it is to be like that, then
1 can understand this sort of educa-
tion. We are trying to create by our
present system a class of new Brah-
mins, while the old kind are still there,

Shri N. C. Chatterjee: The Brah-
mins are always there.

Acharya Kripalani: We are trying
to create a new class. Where do the
people come in your Akadamis? They
are to be found nowhere.

An Hon. Member: They are there.

Acharya Kripalaai: That is true.
Mr. Deputy-Speaker: Is all this

relevant? The hon. Minister is not &
Brahmin.
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Acharys Kripalapl: I have got very
great respect for the learning of our
Education Minister and those who are
associated with him. I do believe they
are Brahmins of a sort and therefore
it is that they are giving a system of
education which is more or less Brah-
minical. They are not thinking of
other classes of people.

Shri B. S. Murthy: I think Maulana
equates to a Brahmin.

Acharya Kripalani: The question is
this. Are we in earnest about creating
a classless society? If we are in
earnest, then our education must also
be classless. Gandhiji used to say that
if in India any people want higher
education, they must get it at their
own expense. Why did he say so?
Because., he knew that this was a
capitalist society and the rich can and
should pay for the education of their
children. The State must undertake
the duty only for the education for
the common people. Those who want
any special kind of education must
pay for it fully. I do not think that
Gandhiji lacked enthusiasm for culture
or for refinement because, I believe,
nobody can be more cultured and
more refined than a truly non-violent
man, Non-violence is the criterion of
culture and civilisation. You will see
that as humanity has advanced, in
culture and civilisation, tire distin-
guishing mark is that the common
people have learnt the habits of non-
violence. Gandhiji held that if we have
to create a casteless and classless
society, our education must be caste-
less and classless. We have not to pro-
duce through our education merely a
class of rulers and those whose chil-
dren are to rule after them. Threre
should be universal education for
every child, whether of rich parents
or of poor parents. There should be
no special institutions where the rich
and the middle classes can send their
children. If they send their children
to special schools and colleges, they
will get class conscious and think that
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they are superior to others. You can-
not build on this basis a classless
society. Therefore, I hold the whole
conception of education and our
approach to it is absolutely wrong and
we are wasting our money, that is we
are not getting adequate return for
the money we spend. In the Centre we
are increasing officer after officer.
These officers are very worthy people,
but they seem to have nothing to do
with the education of the masses, with
the education of the general public.
Therefore, it there is going to be any
educational reform, we must know for
what pattern of soclety we are work-
ing for, what social order we want to
create in this country. If our education
is aristocratic, I say, we are wasting
our money, we are deluding ourselves
and we are deluding our people when
we say that we want to establish in
India a casteless and classless society.
I say, it cannot be done. It is absurd,
it is illogical. and I must add that it
is even not very honest to say that
we are working for a classless society.
If we are working for a classless
society, the best way is to make our
education classless to make our edu-
cation general and not to make it top-
heavy, not to make it one sort of edu-
cation for the rich and another sort
for the poor. It must be a democratic
education: it must be an education for
all asses and if anybody wants
special privileges, he must pay, for
those privileges. In India, I can say
few people can afford college educa-
tion and very few people would offer
themselves for college education if
they had to pay for it. We must, there-
fore, utilise all the money that we have
to give a kind of universal education,
and when you have given that, I am
sure that culture will take care of
itself. It will be the ripe fruit of
popular education. Today it is culture
that is imposed from above, it is con-
fined to a few people, it is confined
to a class, that has grown rich. This
is the way In which education has got
to be tackled if we are not to fritter
away our small resources. For the
education to be so designed, I would
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even say that some of our military
expenditure should be curtailed. We
have been told that our military
is not worth much under modern con-
ditions it will not be able to do any-
-thing against atom bombs and the
rest. Why should we waste money on
such military arrangements. I have
no doubt tirat more money should be
given for education, but not more
money for what it is given, at present
and no more money to be spent in
the fashion {t is spent; more money
should be spent, not for a few people
but for the many. We must first think
of a universal education upto the
Matriculation standard at least for
every citizen, and then, if there are
clever students who want higher
studies, give them scholarships, pro-
vide institutions for them, spend
money on them. Just because the rich
man's son can afford the money to go
to college, he must go there though
he may be a congenital idiot this can-
not be allowed. Just because a rich
nian can afford to learn music though
he may not have the ear for music,
he cannot be allowed to do so. We
must select our students from the
general mass of students, give them
scholarships and send them to colleges,
and let the colleges be fllled with such
students. There will then be no need
for giving special scholarships Yor re-
search and advancement of knowledge.
These students themselves will carry
on research and advance knowledge.

Mr. Deputy-Speaker: I find that edu-
cation being so vast and so important,
it is impossible for any hon. Member,
particularly the spokesman of any
particular Party, to confine himself to
ten minutes. I allowed sixteen minutes
to Acharya Kripalani and even that
was not sufficient. I, threrefore, intend
making inroads on the Resolution and
allot one hour out of it for the demands
on Education. After all, the Resolution
has been discussed by a Joint Com-
mittee and is going to be sent back
to the Committee where it will be dis-
cussed again. We will have one more
hour out of it for Education. I now
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propose to give fifteen minutes each
to the leaders of the groups, and ten
minutes each for other speakers.

Shri Radhelal Vyas (Ujjain): Why
not postpone the Resolution to some
other day and allow the rest of the
day completely for Education?

Mr. Deputy-Speaker: If the Govern-
ment agrees, I have no objection.
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AT gz, 7z A famar F I7wT w99T AR
g7 7 a4, feRy I e F warear
g, v &, wped o yaer A X
frrmi s o T A g, ¥ A TR &
Y 7 Y, v fod @ Qur arqHEe
dar v Fm foad wgred o T
58 PSD

g1 Sfacagd frer g & wr
¥ a? frenfaa #) &, I9% wgred
R, 9y ay ag o At &
et & oy o3 R} ¢ wwwt 3
HETT § T 93 @ §, TgW) §, T HY
ag gt %y M &, Frt 0w
firr firer ferdmment & st o F ag q@
g ® ot owd fowmr A &, W
WW@»WW%T@&W
T® Y@ doar a1 ad g A
FYOFT AT } £ a7 7T Fha fewr
frossid oo fer &,

it fafr forwr (@Ter 7 W) 0
wsqasy wTAr Al = §

oft dgw : Fw frwr forrr ¢ AR
o farar forarr e & it afer 7%
TR & T 9T, ¥ AT &
fararr w1t o3 7Y, afew o Al O3
aeT Tfeer &, 84 9T o af fore-
arr g1 oy o Tk 7wy far srsaToeY
s ge & ux arsaTow o Y
a fr< faamdf frer #Y T ¥ ot

ﬂoqﬂoﬂo"i:mﬁ
g o

oft 2ew : wwg AT O § ) IR
97 | [T WY A9 ¥ T W7 6T
qT—"qe A T A TNt 0 g
foerar a1, Ty @ ¥ off I WA
AR =N ® gk & w@ W
FAELAEAET G 9T, TE &G 99
afcr #1 T ® faq war aq,
waw g ¥ & o ag 1 foar dow v
fie 3 ¥, ITH TR &G W wd
FET THAT AT | WA AT WA QX
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[sfr %]
weaw g Hr A Aré @ e, oY A
Wy A ie R @aw )
e woft firdy e d Wk el gy
#r ofr ot ofr 7w ww e Sy Faw
o ‘amremd gfeenfr o
geenfa At w1 dW
Fwrarr | voEn @it & fir e
wT# T EW W w AR ‘gufonfy
WA qw g S W wger W,
 wrafr gwd ® iy g S
P AT W TG FIAT | WO TG WA=
w § afr 1, we wrawear &
o gW WA et ® w R w A
& e &, o W Yo oferds s
¢ fomd av=ii & FgT wsTowl W
ST STHTT G T T & AT §, JawT
TRT I AT | g TR TG F
xfT g9 5@, a1 [eye wigd s
T fY | TvE TEwl B AT TR I ]
WRIwana ® @ & A faar v
" T R, ¥ ¥ wfawr @, IF 49
N frwz 7d gy vt A e IR
wfa w@T 97T 1 WIARY Iy
araERard gy ff | 7g wreear &
o wfw R At T AR
®, 7% AT § oF wIREr Wi ager
it ff Wi IR fraw ®Y T
™ &y W Afor ® I9E wEe
R 9 | AT fraww & fw e I
Rt gfrafafeat &« @ wamr W
@ A g owrgaw qft @
AT 7 aga a ¥ givafady ok o
T AT, A AT TAwWE A T
Q% HeqT § aga A A g 1 W™
geafa wgad § W gofy A qfc-
wTT g Wy F g & § fE o e
@ wyw feafaat & gt w1 e
¥, IR WA T FOOIH KL, IR
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goafa Fga § | gowfa W 7g afcamer
IR B § e

wr % e, W o ¥ agdar
wTeR arg § ?

Mr. Deputy-Speaker: 1 deliberately
dia it.

Dr, 8. N. Sinha: The other Membey
would readily forego their tune Hr
Tandonji.

Mr. Deputy-Speaker: I shall oy it
from the Congress Party’s time.

dfer ®o o Tt (ﬁ“ﬂ A
——xfgor) e e &1

sitdw: AR A g ¢
wwawwaa'm@m«
mﬁ:mmi‘wmm
B T §, T frToet oy
ma,wﬁiuﬁﬁmfm
t fom® ofraw § «@d auam &,
wofY aeT ¥ fAAT wR g AW A\
TR gy e TRy @ §F W I
WX @G WA T a8
ST KT T | AT @ fAw g
@ v fawg w1 R afy Geav g o

¥ gy Tt fim ® A wEE
A § 7% A F S SEe )
R AT ® fgg F g9 ww waw
Iq fax g fawr wofr T ] ) qiw
¥ oY ot qgw agt o gk €, S
A3 A frarqr ) T SaT A
fir ag 3w wAER 9 Jafeq R | W
¥y Iufeqa § T R waes faar §
fir & ey @1 e @ W IR TR

Mo g Wo WL : &fivy ag &Y
g4
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oft dun : QY ax A W@ wfgd )
wfr o onwd & s ¥ felr w1 g
b g | e e F ago st &
farare v @, e T & S
W W O ¥ 7 o g § et
¥ 1 qw agw AT A A Ow
T den el e wEE
® smH A ATE

o ¥ § gy oY ww § 1@ deqr
At 1@ & weflw wwT
lcoo ®% ¥ 2 R & gl
w W OR W wer e
N qhwd Rt § 1 g
TF A E @ W el H g
ferarr #¢ 4 SR § IR Tt Wy
ifRtegram i &1 W e
st 3 ohar & o w1 T wfgw
@ §, ag wrwy fft gfvafady o
dwe To # ®@T ¥ Ay AE a1
oy gfafafeat § o 1 oo w-
g 2 ¢, falt Y 2 e, fiedy ®Y
R @, i\ (Y @, W
W e oA faw faw oo W
oo ® agt ¥ AT B wpE fam
grar & W sfaar fafaa w1 fres
Fg ANt 7 3, ¥ WR L 9 T ®
oTe fedfy 7 feefy O F fmr mar 0
wifr 3 = 3 AR Wi« § e
w1 W el g o 9
wfger @ ol § @R o
s § e 9 & P fie g g
afafzql st frer s @ 1 =
wwgraTe gfvafafe, waas girafed
feedlt gfrafedt, onfear  fafe,
st gfrafady, vk gfvafedt, @
¥t firery hford fis @0 Qo # qOwT &
iy # fred clemdt &3 8, WK
fra arw @18 & ¥ Fwwy firn W W
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der @ guet ol sen g
grfger oo T e &1 9w
R v v wwar ¢ fie g fe fr-
T ®Y fgrdt anfgem ax3ww o wiew
LRSI S SRR R
wrifee § | @ §, geew, R0 @
ford wyr a1, FET § wER 9T
A ATST ¥T I I3T I W &
wfar fafe ar @ e fgelt g W
o ® o f e gt o feren

sy W T oy i Fgelt 7 Y, Frget

Q, ST E A wfeeee wad
w1 A g

ot Wy s b (diwe) ¢ few-
wrfr wrg wrar A § o

o dwn ;g fe s o oy
F Y f arrd v Wi I wae
QAT 918 T | FfReTTE
# g ¥ A AR WA, I ® IO
T T A T gw W ey g
T T FANT T gWT | AW wY &
wtde ardf & v ot Afen gf fr ay
Hram &1 oy ww o gy wftere
& & F ag W AT, W
Fgar g 5 F favar 5o w7 e v
g 38 T A I g 8, oy
# [T ¥ ITHT VTR KT E, W q
T awt ¥ F gAY wAT E, A A wg
T w3 f, 5 ow a7 8 mar fn
fehr & frgerh o, of off, =
fedr # 3¢ aw g wifed, W for
#eqT 7 YT ®1 fear §, o qwqr
IO W A FH F SR w7 a7
N Wigd | W A qg § e
ifge w9 WO N { oF
qerd W & §, N g w1 W wvey
urt &, 37 N Wy farer forwrr W W
forar gon &, st o e @l §
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[+t Z¥w]

amd gafolr o W
aifgw  owd, a8 e §EOd &
WA e oife avew /9
e HEW § g A fely A
AT AT | W {, §F U AT W7
g} fgdy arfger o=@ &7 wemar
gur & 1 o W Rl we g
eiverw #Y st g Ay g, wRww R
wWe oW e wReE f ag
AT 9 1835 # TH fad ey ¥y wf
fr g oy =1 & eaxar § W
R | AT TERET Y O v wet
ﬁi'mwmm,m
®T WTCRT WY Y WA AT ST
aorrer & fear | 9XRy o ey ofv A
#fr 7 felr Wk fegearht w1 W=
9T T4 7Y oY IF ¥ wAT ¥ w7, fgeqr
"o ST §, gAY o @ e Tl
ot WX fgt arfem asdw WY Aife #
TR ¥ TY WX gHT, W A WR
fgedr ate fgegeardt wr g4 wif g
vt A fraaf owr  ww ag g fw
g9 uT ey wemrda ar fggerly ?
frq =gl A A7 AT O frw
TH ¥ W & | A7 ag frdwe &
fr war # faog & sy Afe  far
fararr % W aw T § Ay WA fay
il W gEwT fegem aret ey
it & A & & wfewdifer aff
@, § AT ¥ wEaT g e e
fa® < giw & W X e fra fgly
Al W W9 A T w0 B {oF v
3 i ars fgd ot € 1 Al -
foofy oo W) fdr ofegew a9 &
o frr s R amR § )

Aq g g N foar fard @
fir ey fedet & ag o wrw g
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aﬁqﬁmtﬂ'!ﬁéﬂtq{ﬁm
fear o T, dfer e ag & R
wn 3 1 frgw dvT awt F gur 2
W E T, TR A & | g W R
WA ¥ gEEl § ¥ A e
¢ T T AR F o A e
fe 2w Hifer 2t a<efy oy 1 3w e
MR frx afamg qe off } qar o fawn
WA & 5 W N g fafew @ 19,
dfae & @ %, 5 og fihr &
@, IT 7T wv e fam & @ @,
T WY Y Az ! fer s R
AL
~td &y & kali f 1 ol UYye
o rd e

[Maulana Axad: You are speaking
wrong, I did not say so.} J

WMo W g Feg : Tgd FaT a1,
wE & geer < faar °v )
LS @ g Syt ol Uy
K @ W W Sy S S L
Suwinpy & pewy-HE
ey g & Syt ol K - 2 Uk
et & e o] € oB ekdy
a6 ot g S 2 e
ey By ¢ S 2By g
2l
[Mm;lan; Azad: 1 had only said
that a board has been set up for this
purpose. It can take into considera-
tion all sorts of terms. But in the
terms of reference of this Board it is-
nowhere mentioned that it may dis-

cuss afresh these words also that have
previously been decided upon.}
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ot 3w : IF AW AY 7w W9
fearar, R Aw A R E ...

Mr. Deputy-Speaker: Hon. Members
will please address the Chair.

oft Jem : & Wiy & frdew s
g fo foar iy @ N g @1, F 3} 3w
W g A ar, & wioE A @, TRy
Y =T A7 A w7 R AR ag e av
fraga@ e avd g, SE & A
wrg? dqg wg W@ g v d@faw R
w7 T, Forw gy s
I TR K N W Sfear aay

-gc.u“s,_).;u, : o7 Ulye
o § Mt oo 3 2O Uptayy
- & e el S

[Manlana Axad: They cannot change.
They can only tender advice, but they
have no authority to change.})

oY duw : wa gaT™ % § e wadm
W ? wn oifeante % @ Ay
w@dwm ?

S o - adiyd ol O
ot pe g 20 oS Ipde
- o <3S dlay) iyl
[Maulana Asad: Government. After
taking into consideration the advice

tendered by them the Government
would take a decision.}

sfhden: w@#foet (O Q, &
A guw frd | AfeT wET I W WX
fierer frwrr @ ave afy gy  fis dfemy
Pre iy e ar Q)
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T oz ¢ f& ww wiRlgEw
% a fafeas @1 9% € aw w1 f

faramar ey SR e o wwr £
ft ¥ wiediegee % awt & @
™ o e ? e aw feR
W €8 %17 93 arEl Tar aw ger |
I ol & wgE Wt Sfary
WY | AW g SN ERUTAT FA &Y
T2 &Y T aTH Rt F (R ey
g genaT fed | o gEl AT
it & fod widlegme
et frd ww feew frwa
WA W I o e oAy o=
@ o A 7 @ I, § v g fn ag
fasge o § 1 farer frerr w1 A
¥ firdt N1E w ag wiwwc v e qw
T el 9T fer & v, F wgar

Ualy WSyt i - o] Ulye
eirhey ey £ gl &y
-t g B E e
i pSWNS e o 2 e
ol 5l -2 gy Ky o

- b Fhe 20 Jly Jol g5

[Maulana Asad: I want to submit
that in the terms of reference there
is not a single word like this. The
other day what I had sald was that
we have not debarred them. If they
like they can give their advice.);

s ey ow . (ATET-AEEY

—ferer) : IAwY Qwar wifegd o

Gl e <ol Uy

U &5 & 9h bl e bl
Foake S W S e i g &
Wi e A ate u
ool -2y e gy
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[oh] Wdye]
‘sdu‘f: ol & U fhc.,#ﬁ
W Ut e £ B i e
- & Lo ¥yt
[Maulanag Azad: I am not yet in a
position to say that they have given
advice in the case of even one such
word. Now I have enquired from the
Chairman. As yet I do not know that

they have given advice in respect of
even one word.} .

ot Zuw ;¥ g WA TR Q1
fe dfrem & g w1 oo 7 o
I g Frdee ag & fF o T Y
@ g

Acharya Kripalam: Cannot there be
a revised copy of the Constitution, the
original copy remaining in the words
that were used at the time we signed
it?

Mr. Deputy-Speaker: I have not
followed the point. Will he please re-
peat it?

%o Aty weew et F afed

wrewd WY @ g gt Ao §
TR Fq1 0qTW &) awar 2 fF wied)-
TqET #7 uw S gEd st e
arm fred wafow g @ oo, A%
forg wft ¥ 799 ToEw R @ ag
Frfrw

ft dew : wideqew o qfaw
iy & AR fow o W Q™
g IUN TXTH w7 qAe A gar
o frew off 2 fr o o= =
g wrfEd fr oog W& Wi 1 R
e s IgA & | AU ww ag & fE
farerr farmr ®Y O & wCAT WhER
s @R @E | I
¥R W € fe o= ot F
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1 o QY AT § AW ZEIR
§ O @ga gAg W AWAT | AT
oY g a8 & fv ty af & aX FH
IR gHa HMST & fod A T g&
T fFqr am

q 97 oF @A I W AT AT
fasmr g 1 faar fowmr o a6 ¥
fer farem wfafe o & 1 30 fAew
25w oy e wfefa § o fgd
¥ gy wfaffe 7 wfed ¥ 7 &
s ae g | § wgar g i dw A flt
afgw avieq WX Ay swrfon
gar &t qer e § i A fgedy
g ofg & fqrd 1 w1 e
I ST W Y wT
w37 ? g oY G9d fow wmer
wY @wre &G af) wmr dw A
Ay WY | et aifge e e
w1 Al gafon g fomr oedl
Y word afy m AW A weT)
97 g7 FEqmel Y SR HT TEY
g akguT d®gem & feud
A ug fraew & fv gy fedy =1
w9 v &7 uRm J@ & oy
uw foar afafe aarfr § 1 92 9
n arawt fres ad & fol 4343
N efid swd wgr mr &

“Three sub-committee of the
Hindi Shiksha Samiti have been
set up one each to report on: (1)
Hindi Examination, (2) Basic
Grammar of the Hindi Language,
(3) Hindi Propaganda.”

frgd ad Y N fe¥é A aTw
wrft § 39 & fear gon & ‘B9 W
gz oq ”\ fely e o w5 oy
I wiw s@ ¥ fou gw
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wfifr xamft T E (@ gur
WA R R A e W
sTad § fr oy FFoT @ oY
T e ¥ W FooE freelt § ww
¥ 3% qeiwe 39 @ ¢ afw S
wfeqw 9 ¢ o

“A committee is being set up to
examine the standards of Hindi

Examinationg conducted by various
Hindi organisations.”

Mr. Deputy-Speaker: Possibly it is a

mistake of language.
Shri Tandon: Maybe.

7g foovd fasst @ €@ |® 9
gw foird & foud aR oR & T
or gEd o o ok & o—

“Programme for the Development and

Propagation of Hindl.” o oA
§ fr g foew giw & fl & a=R
fofy w€ & | gaaT Wl s @A
g1 xud fomr 2

“It has been decided to appoint

a committee to examine the stand-
ards of Hindi Examinations.”

AR R A A v A fd ga @

“The Committee consists of the

following.”

IR ¥ ag & gar a7 AR foid ar fe

“These sub-committees will sub-
mit their report to the Hindi
Shiksha Samiti at the second
meeting to be held in February,
1988."

FA {4y & I fodd s
a1 | T aew far ¢ e aw 7@
frdd ot forelt € @ aw ag FAE
oY aff dr | ar fex o v W
qare §r A I5a1 | AEm K & e
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fred © a1 ¢ Rt § ag A ard
€ & 5T IuF N I § Wy F gt
! :
1. Shri M, Satyanarayana.
2. Shri Amrit Lal Nanavati,
8. Shri G. P. Nene,
4, Shri N. Nagappa.
8. Shri Rajni Kanta Chakravarti.
6. Shri Ram Dhari Sinha, Dinkar,
7. Shri Jetha Lal Joshi.
8. Dr. Aryendra Sharma.
9. Shri Vijayendra Snatak.
10. Shri Magan Bhal P. Desali.

11. Prof. N. A. Nadvi.

ITH ¥ agal wF Ay & o f Y §
%G ®Y WAAT § | WTET IAH o ¥
forer w43 filt & wew &
w4 7 g7 1 %S wwH ¥ § Py
Ty fyrpenet & @9 auT T & 1 WY
@y ferdy arfge oo & fronlt @
a1 felr afger aerom o ot
¥ frgg oot fggemht o oQwd
™R T NeT FF 4, T @I
%8 W & | ¥ qg I A qawar
f o dufirs ar w5 1 g { wg
g 5 gad fey aifpy oo W
#R A rAfooft war w1 wrf ared
T & | yufew a1 fs Y e oY
Y Y | Ay 7w g gE
¥ fuly wfger avdromr w1 & ot
qleal ¥ g aTe Q@ ST ¥ I
qlrerardf d% 1 SEET g ey
T AT WY oY ORT alend ¥R
T gerd §, I o oy @
€ § % g ferlr onfigeg oo &
FT dzwT Ja T ¥ fod oo
T 7 G | @ | a6 A7 oy
g fr g forerr fmor oo &Y Wy
sradmr ey § @ fs gw ate
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[sft 2ww]
o g Wy fasw fs fed A

e dearel o s § ater 99 wpfa
¥ g wT W &7 A & |

For SEEw A9 9w fer faar
qr fewgrr &1 | aow fewEmd
e § 1 fey oifgew aem @
w % fred ww R 1 awrd
sarfoofy aar %7 e G fgRy w0
4y AT AW g ) Anry w=rfelY
T W ag ww gt T gen, fed
ofgew aw e w a@ gar | Ak
derr & ‘fegarl wewx Sy’
o § foew  sfew & oy
W et R et ? o
frffd v A gssmara
T WA 99 §EqT W @ w1 & ford
ﬁo,ooot"ﬂ"ﬁit.

4 P.M.

& wg § 5 ag aopnfas §
gt wewx arredr W ferdy
wrery, sg T d 1wl S}
dfym w1 fggery § ol fem
a1 | ag wfm few v oW &, few
¥rvmamrd ?

o qWo qWo Ty (TTTr i)
farely & Tt , T # A F T

o dan ;. ww W W R R
o fift ¥ Wy Ao Em
£ oF | fegamht sewx dewd
§ ferd A d, S W § 7 wgt
FueT afedww gan, femd avft 9w
wfqdaw & @ 7

wre v gww fog 1w 7 o

ot duw : 7y et am § B el
i aeow e were O qeer § 4
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W I F a9 e @ @ &,
WA ArFer F ety 1 9
T HTH {Woo—<oo0 gl H & | ITHY
AN AT FEREAT X, A ARG q_-
fooft &ar &Y sragem #X ok @ A<
¥ g fewrlt 74, oy frw a0 &
sy s frr W Y gnfr

Ok & 4ol WS ol Wy

S i St U 85 U e

WS giahe Ups aaggy M5 Kl
tals

[Maulana Arzad: Do you not remem-
ber that grant has been sanctioned to
Nagri Pracharni Sabha for this work?)

oft Faw gt AowmET E

-l & s g5 ol O Dye

{Maulana Azad: You have forgotten
this.}i

ot dem . T, q@ T v
aw ] fgr afgew avem Wy fY
e frd g v oW o, W
F ot s g 1 aw R @ A E, TR
gt 7y fewrrd & w7 w1 e
tframw sw ® - arfew
FRe ¥ &4 qU ARG iy
¥ ¥ o @ oW fggwmh
wowT TETEY ¥ wOF | w19 R RN
ez & 7y A ww wr & fo oY
qg g o § 1wk faawr & wgy
¢ fr sidol & fielt & srwrd wor-
axy feaga® & ag v T
a1 39 & fer fgt wfeey aedrow
% o gar § 1 WY s T aw W
¥ oo A IR AW
fararr § oy whm | 39 97 Ay gAY
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TR ad ST WIS | TG FTH FT /M,
W a9 uw dur fF A & o W g
w< ¥, wiifie ower ar v oY
sl WEWEW THTE | I
ferem farerer Y formr i g Y Rewmr Y
A ¥ fod wwd g 1 fawmr R/
wgr fr forrlr &7 W @@y IeTeY |
¥ sy £ e far fawmr @ g
#r duer w2 foar qv fir fggendt
FEUT AT B fo U FwaAT &M,
gReT & fowmr 7 fowr faar fe
g7 1 fewaady & w17 WY Wy FeTY |
it wfemr aew ar fawmwr &1
i, 7w s A wd | ®
AT AT §1e ¥ dwfre Wy w1 &9
Aecard ) oo R swt
97 4% g1 ¢ fr el d wd gd )
/% foid & qgr fr aes 9€ ar o
W e wrfefes @ & 1 AW
frge ¢ v iy afeg oo &
i dwfre w1y o7 w& &1 fred
WK qiw a9t & & A9 g dnr-
freoge ST agt ¥ W% &1 IT™
N v T R o™
TRy % %1 frator ), e a@ A g
e} &Y a wx R 8 ? o wgy difew
Tge givEET §7 @ @ A qg W«
W O 91 | T & wW
# fumlt & dfew afenfor w &, 0
fely & ofdfo & 1 @ ferar forr
AN Fmew far g sed o
¥R fier &R ¥ s g

N weqT w1 T W v A
¢ % W o awfed 1 o gl wr
i v fygemt o & wW
W@ ¢ I gga A dfed
fegart seax SETedr W W
g foar 1 awt & dr  fggE
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ST AT FY HTIR FErFAr € | I
war faar & 1 W Ayt 9x T
sue ufafr §, agn qoeY ot gear
g M N fg=lr Amar w1 e w2
W e, IEw AR o T A fer

Mo Qo WMo W : TP AW
g

st dew : qw o A A @
§ 3w T ¥t QYT AT wgT AR E

Mr. Deputy-Speaker: How long does
the hon. Member propose to take?

Shri Tandon: I expect, not more than
two or three minutes.

o daw ;N feid aw W ark
& o9 depfr ar oA & wew F
woe e @ :

“Organisationg doing useful work
in the fleld of culture”.

forr Y s T & of ag WY WY
g oA fear g

“The following institutions have
so far been paid grants-in-aid:

Shibli  Academy,
Rs. 60,000.”

Azamgarh

w faadt giddt 7 wewx w1 oW
wrw frary, 8 i a1 & g A
g e o of & wgar o frerrd fove
{ oo, e ogs Mraw g gt
weqy § AT I TeqT & qo e A
WO R, wewadara fr
¥ &t st e g dear da
WY E agd W f AR
‘o Ik AR 9 qg W fis ok W
FEAT FT FTH w3 Y &, 7 A7 frdem
ddwafid swewgmidw A
wewe & 7R war §, wrohr Fepfr
# weare & WA gawaT § e sepfh
ey arra off A foar o o
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[ st 2w ]

ay, fored gAT AT A Z7E £UT, AR
&1 fewram waar A arfeea
AT | wETHY AT AR g A A
WA ¥ g o wour ) W@ & o
R gw § e 9w ger §, A
depfa | wredT depfy, ag R
gt wea & foq € | oy AR
o w1 e gl T T A Q@
g o Ww A I WY S0 gAR IT A
T Y ?

o g wear B € frawy s
Faedr ?

“Anjuman-e-Taraqqi-e-Urdu
(India) Aligarh 36,000”

Feg & faiefy agi g & 9 demd
i, dfT Bk e @, ok 97 A%
oET § A Ao A faege
o At gear A 77 2w £ ) A
sqEe o T 9§ O S Ao
T ¥ wa  qifwerT w+r a4,
Iowl agi fEel 7 ¥ 911 WYemr
Iq g6 & WY TZ T ¥ 79 7
Ia¥ T oF 7f St & A T
3 o IgFT aTUR 3% g TE f2q
7g qE qear § AT IO NRW F q0A
aCE qered vt § | fr of swx
T F oA W T AT | Tg R
H & frard Al awH d, g o=
¥ AR Y AT AT IT A ga § )
@ ! ° 3¢ W 39 far wg
W AR W g A wgw g
¥ YT TOT GANAT | W A®
aror fox 7 awowr srom @, fwe
iy srwaaea dareer § 1 AR
N e d Fox afy gfeow dnfr feam
{ e fog ¥ aog & worlr oA
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9T W fear Tar qv 1 Aver @R o Frey
Y weaT o Ay, fady A dewth
v § 1 I depfa oy fgeg et
®t firsr w3 s W Sfre &) o
WA foeed & @ fawers i 0 &
Hf w1 ol f, F wrcely W R ) e
W AH g fredft ot ol ¥
wir griteor #y Jwr wify 3 wmar g1
WYgaw st ehed 1w e
w7 witw grar ot Wy § A Y A/
9 AT S, gg g an g gk
W A uF o geply, Wt gy
& 7o arfr € | 3¢ efa w1 IR
TR T WY Wy, g A #y fofy
2 | I wferw w@Ar e ¥ F aaly
iR sl W wE g e,
v e g frag  Argten ara
2 9uA frofr 7 & fod gw T,
Sfrr qafor ai® ¥ growgEn
FW T a7 A AR AT E | AT AR
TR § ¢

“Hindustani Prachar Sabha,
Wardha e 30,000

All-India Fine Arts & Crafts
Society.

T AT FITAXE
It g :

“The cases of the Hindi Sahitya
Sammelan, Rama Krishna Mission
Institute of Culture and Bhartiya
Vidya Bhavan for grants are under
consideration.”

a7 gl w1 ag 9w aww WY T
w fr foid foult € fr | 9w 7w
g g8 A AR q1 ) @ i o
¥ qra ok ¢ 9w A forr ¢ v gl
gTfger g e ®Y wwar faar war o
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Wawfeararar g | B A QE A
fear wrr g 1 Yo g wwar fRar
T &, a7 Fqa< fgar war e A
wrf 78 Ny gz T A ag
felr arfger wshom Y A 737 1@
Farfd | = o9 x9 A1 W & fr ag
wan five fgamw & faar war o ag
13 AR Tt fggeat sea) drar-
&Y ¥ frg fgam & far war

~d po aed € pppp SV c0ls] Ubye

[Maulara Azad: Not annually. It is
a lumpsum.]

st FA ;Y EATT AT
Rj4y W fagr AT SEET W@ g,
ot §, SHET T AT, ¥ IF A AL
wan g

47 g1 § f& % waw & o
TG TaT 37 w1 wEa § 1 ag fggmh
e WA 1 ar g fgmper
|YETEET WY BqqT AT FAT AW I
g ? feh saredy Ay wvar Afd
S fergaar &7 F17 @ Aol Feqd
& I AT ATIHT TY ATG FY FIIAT

oldyy godaly $RSI5 ;o5 Ulge

S8 nl pe geern £
-a M o

Maulana Azad: Dr. Rajendra Pra-

sad ig its chairman and the money has
been given on his request.]

ot o xy v AU ey ag ¢ e
aya %Y fgrdt geneil &Y fad Az §f 7@
afew iy Y a3 goamal wY R
qTq FFT AY A7 qgS T AT HTIHY
T, 915 ®T® eqqr & 5 fgely
¥ Tl A oY, A o & T da
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FAT A0 | AT 7 FT g%F §,
forwm fawmr s aFT €1 TF OF
frate & Iy s, TW@ FATT qAT
et w3 i e W i et e
frre arft § 1| A4 ©F dEar W AR
¥ aft or frary fedfes @ fufed
¥ F< foarf §, o To & v oY
firar €, frara B &< arrf & R
# gawy e fewwr & o faoar
LU LR e

oF fraa o gm, ¥WTE TAN
war ¥ firqr o | faaT fawg &
fawe & oA Rew 7 agw o
AT &Y T X FLL  vo-Co v
firard frere gay & 1 g v @<
qufen at §, e ag w0 off @
W g | & e W W, 3T I
g ¥ frw o @ ¢ Wk gy S
N oar ot § 5 el &1 w197 99
Tg ¥ # afaw T wFT AT 7@
71 frdma § fr oamer At & e
9 AT a1fgd | W9 9w fam oA
qema fear ar & sy ofr ¥ f
ama ferem forav # s ¥ 7g few
g o ferdy anfger vy, arrd
sareof T e gfeer Y gl s
AT o fiaw 7 fg=y &7 w0 w7 oy
g, T At qean ¥ gog F@&
ox G¥ ST 1 OF a7 A gy w7
17 w a%, N =l asfH a@ &
s g R gae afafefe & arfew
& | AT IR QA FTH G ¥, @
oF ATANHE AT F, AT dEay g
< aa A Aedm fe feady sodr
ATE & TE T T § | AT L FHEAT
& ot A% oY ogd wgr @ ag AR
¥ fvA ® ar § v & e fidy
¥ fod oo Py and ol agt
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(= Zwa]

gy @ e e N il & ww
Tafaa g T YT Wi AT A9 agy
R afosm & cEwY wan T & fa
f&e gw w1 &w, TRg o & 4% ag
AT 7 9§ fr AR au™ & w1 W
Fif s g oed fErlra <o a% | §9
TR ¥ araeqwar § | ag) a0 R
g1

Shri N. C. Chatterjee: After the
very sober, calm and reasoned speeches
of Acharya Kripalani and Rajarshi
Tandon, our task has been lightened
to a large extent. The greatest defect
in the present educational system is
that it is still following the old bureau-
cratic, imperialistic pattern. I had
been reading the report of Dr. Muda-
liar’'s Committee on Secondary Edu-
cation. The Government of India
appointed that Commission to recom-
mend changes in the system of secon-
dary education, and Dr. Mudaliar has
pointed out that the majority of the
educational experts who appeared
before that Commission said that the
present system of education in India
was wasteful, ineffective, bookish,
stereotyped, and it was following the
old rigid pattern. I think that that is
the greatest condemnation of our sys-
tem of education.

It is a matter of deep regret that
in free India we have not yet been
able to achieve anything towards the
reorientation of our system of educas-
tion. The British manufactured a sys-
tem for creating clerks and giving
some administrative jobs in the
services. We are still continuing that
old pattern, and there has been no
reorientation of our educational system.
It is a matter of great sorrow and
profound regret that men after men
have complained that there is grow-
ing indiscipline among the student
community and that there is exhibi-
tion of intolerance in the great uni-
vergitles both in my part of India and
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also in other areas. But the real fault
lies in the system. It does not cater
to the real aptitudes of the pupils. It
does not attempt to develop the basic
qualities which would make the
students useful citizens of a Republic.
The over-stress of examination, the
old stress of overcrowding and all the
paraphernalia which disfigured the old
educational system still continue.
Frankly speaking, nothing has been
done by the present Education Minis-
ter to reorient our educational system.
There is no conscious effort and no
evidence of an architect’'s mind, to
introduce really radical changes. There
is no attempt to develop among our
young sections independence of thought
or initiative in tackling the problems
of society. Therefore, Acharya Kri-
palani’s comment is justified to a large
extent.

Now, what has happened in the case
of secondary education? The Ministry
of Education’s latest report says that
“the Secondary Education Commission
submitted its report in August 1953
and it was published in September
1953”. What has the hon. Minister
done? The report says that “the Cen-
tral Advisory Board of Education met
in November 1953”. What has the
Board done? The Board has again
appointed a Committee to examine
the recommendations of the Secondary
Education Commission. We do not
know when this Committee will finish
its labours and whether there is any
hope that something will be done in
the near future.

Another amazing thing is this. The
hon. Minister has reported that “in
co-operation with the Ford Founda-
tion a team of four foreign and four
Indian educationists has been deputed
to make a detailed study of secondary
education systems in India, Europe
and the USA.".

Pandit Thakur Das Bhargava: The
team has not yet returned.

Shri N. C. Chatierjee: First you had
the report of the Commisaion: then you
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had the Central Advisory Board’s meet-
ing; then a committee was appointed;
and now a team of educationists has
gone abroad. They are still touring

perhaps!

The Parliamentary Secretary to the
Minister of Education (Dr. M. M.
Das): They have come back.

Shri N. C. Chatterjee: I am glad
they have come back.

Pandit Thakur Das Bhargava: The
report says they have not come back.

Shri N. C. Chatterjee: It says that
“the team thas completed its study
tour and is expected to return to
India soon”. I am happy to know that
they have come back and at least the
touring expenses are over. But that is
not the way to tackle education. We
do not know when they came back;
what is their report; what are their
recommendations. Possibly, there will
be another committee set up to go
into this team's report, and we shall
go on in this merry circle once again.
This is a depressing thing. We want
the hon. Minister to be more energetic
and take it up more serfously and not
allow himself to be bogged by this
kind of recommendations or reports of
Committees and Commissions. We
know what these Committees are.
They are intended not to solve pro-
blems, but to shelve them. This is
nothing but an attempt to shelve this
important problem. What is the good
of having your Five Year Plan and
talking big? What is the good of say-
ing that we will build up the morale
of the nation in the present crisis,
unless we educate the people? India
&ot freedom not because we wanted to
fight another nation on racial grounds.
We wanted freedom because India has
something to give. The greatest fighter
for India’s liberation was Shri Arobindo
Ghosh. He said that we are fighting
for India’s freedom because India's
message has not yet been delivered,
India’'s last word has not yet been
spoken and India’s mission has not yet
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been fulfilled in the world. We have
got something to give to the world.
That is the purpose for which India
lives. India shall live but must live
for that purpose. That would never be
achieved unless you reorient the edu-
cational system in tune with the cul-
ture, the heritage and the Dharma of
the nation. Dhrarma is not religion. It
1s national righteousness, the tradition,
the deep seated culture. That should
be brought into our plan and our
entire educational system remodelled
on that basis.

Few years, ago, when I was in Cal-
cutta, there was a great upheaval in
the University of Calcutta as regards
the Commerce students. I was
appointed by the Chancellor of the
University as the Chairman ot a Com-
mission to recommend the reorganisa-
tion of commercial education. As the
Chairman of that Commission, I had
been to different uUniversities I went
back to my old University of London,
went to Birmingham, and went to visit
the commercial colleges in Paris. I was
amazed to find the tremendous im-
provement they have made in the
commercial curriculum. No student is
granted a B.Com. degree in the Birmin-
gham University unless the student
actually works in a slum or factory
area for three months every year.
Then, he has to submit a thesis. That
is examined and on that he gets his
degree. When I was discussing the
matter with the Dean of the Faculty
of Commerce in the Birmingham Uni-
versity,—all the professors also sat
with us—they said, this is what we
are doing and that has led to great
results. They said that as 3 matter of
fact, every factory, every commercial
house in and around Birmingham, both
in the Midlands and in the North of
England, takes Birmingham Commerce
graduates. He asked, why don't you
do that in your country? I told' the
Dean that that was impossible, He
asked me the reason. I said, your total
number of students is 350 whereas
in the Calcutta University the number
is nearly 14,000. Is it not really delud-
ing ourselves, deluding the students,
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[Shri N, C. Chatterjee]

‘and deluding the country to say that
we are giving commercial education
without the necessary resources, with-
out establishing contact between the
universities and the great commercial
firms? Something practical should be
done. This would tackle to a large
extent the problem of middle class
unemployment which is killing a good
bit of our society.

I must draw the attention of the
hon. Education Minister to one thing.
I am fully at one with Shri Tandon
in what he has said. I deplore greatly
what the Education Ministry has done
in its step-motherly attitude towards
Hindi. It is quite right that Maulana
Azad should intervene and say that
he has sanctioned Rs. 1,00,000 to the
Nagari Pracharini Sabha for prepar-
ing a Hindi dictionary. I cannot under-
stand why, if you give Rs. 1 lakh to
the Nagari Pracharini Sabha for pre-
paring a Hindi dictionary, you should

give another society a sum of
Rs. 60,000 for preparing a concise
dictionary.

@ My wrw: ag e N o,
ag o ad &

Shrl N. C. Chatterjee: I know: for
preparing .a concise dictionary. I think
it is .entirely wrong. As a matter of
fact, organisations like the Hindi
Sahitya Sammelan and Nagari Pra-
charini Sabha have been doing this
kind of work. If they are capable,
better fitted and qualified to produce
a bigger dictionary, can’'t they pro-
duce a smaller dictionary? If you can
entrust them with the job of produc-
ing a bigger dictionary, what is the
point in asking another organisation
to produce a smaller dictionary. If
you think they are the real men who
are dealing with this kind of work, the
work of editing a Concise Dictionary
should have been given to them.

There is one other thing which is
very important, specially for us, having
regard to the trouble in Calcutta. It
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is high time that the Central Govern-
ment and the Education Ministry
should give a directive that adequate
steps should be taken to raise the
salaries of teachers. You can never
reform  education unless you do some-
thing to improve:the lot of the teachers.
You know there was tremendous
trouble in Calcutta as to the pay of
the teachers. Ultimately, the Govern-
ment had to sanction something. The
main difficulty was lack of funds and
other troubles. Many people have con-
demned the teachers for resorting to
direct action and for doing certain
things. It was pointed out by the
teachers, and it was admitted both by
the Government and by the legis-
lators, that some of the teachers were
paid less than even the peons or jema-
dars. Therefore, how can we expect
any system of education to be effeo-
tive unless and until you give decent
living wages to the teachers?

I want to refer to one other impor-
tant matter. I want both the hon.
Minister and his colleagues and also
Shri Tandon to listen to me. In the
State of Bihar, a certain area in the
District of Manbhum is predominantly
Bengali speaking. As a matter of fact,
the Census of 1931 showed that in
the Sadar Sub-division of Manbhum,
87 per cent. was Bengali speaking.
There are also other Bengali speaking
areas in that State. I am not here at
all raising the question of the re-
organisation of the boundaries or the
rectification of the frontiers. That
would be dealt withh by the Commis-
sion which has been appointed by the
Government. What i{s now happening
in that part of the country
to the language of the minorities? The
Bengali language is being ruthlessly
suppressed. Members of Parliament
and the legislature are being prosecuted
and persecuted simply because they are
exercising their fundamental right and
because they are saying “do not suppress
our Bengali language and culture”. A
Member of this House, Shri Bhajahari

“Mahata has been sentenced to impri-
sonment for one year and a fine has
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been imposed because he sang this
song. I have got a copy of the song
o, |

‘T fagd g,
AT TrE AT T F4ATE |
T e &t Wx arerfe
o W fifw g
e P v W
ar fagR faer
wrTveY fagrd @A
T AT WA WX
T & v =
fra gufe  feslt wx 0
T AT Y AT
FARAT wq7 L1 S
T W@ W@ A

AN T ST |

In that part of the country, there is a
Kestivity which goes on from the end
of Aghrayan to Basant Panchami
among the tribal people and the Adi-
vasis. There are thousands of people
in the village areas, boys and girls,....

Dr. Ram Subhag Singh: On a point
of order, Sir, what has that to do
with education?

Dr. M. M. Das: Education and
language.

Mr. Deputy-Speaker: The hon.
Minister must leave it to the Deputy-
Speaker and not arrogate this to him-
self.

Dr. Ram Subhag Singh: The Parlia-
mentary Secretary is a Bengali. That
is the difficulty.

Shri Tyagl: He is a Bihari.

Mr. Deputy-Speaker: The point is
about the language of the minorities;
that is a fundamental right provided
in the Constitution and it is sought to
be denied according to the allegation.
The hon. Member raises a point of
order. It is open to the Government to
enlighten the Chair.
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Dr. Ram Subhag Singh: He is not
the ‘Government’. The ‘Government’ is
the Education Minister. The Parlia-
mentary Secretary is nothing.

5 oy Bgpn b I B

b e & ptaSyrd S &

ot Gy S - 2 e o LA
-él#‘,)c’dé

(Maulans Aszad: [ think that the
question .can certainly be raised in
respect of education. There is no
reason why it should be stopped.]

Mr. Deputy-Speaker: I agree, there
is no point of order in this.

Dr. 8. N. Sinha: On a point of infor-
mation, Sir. I could not follow that
Bengali song although I know Bengali.
The people are Adivasis and the song
is in Bengali. Do they sing in the
same language as i has been read
here?

Dr. Ram Subhag Singh: The whole
thing is distorted.....

Mr. Deputy-Speaker: Why should
hon. Members lose patience like this?

Every hon. Member is entitled to
say what he wants to say. There is
the hon. Minister here. There are
other hon. Members also. If they want,
they can contradict.

Dr. 8. N. Sinha: On a point of infor-
mation, Sir.

Mr. Deputy-Speaker: The hon. Mem-
ber is not giving way.

Dr. 8. N. Sinha: I want to know
whether what was read was the song
of the Adivasis. They do not speak
Bengali, they speak Hindi.

Mr. Deputy-Speaker: Order, order.

Shri N. C. Chatterjee: It has been
pointed out.... (Interruptions).

Mr. Deputy-Speaker: What is the
meaning of this?
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Shri N. C. Chatterjee: 1 will give
the translation:

“Brothers
listen.”

of Bihar, kindly

Mr. Deputy-Speaker: The hon..
Member will kindly look at me and
speak.

Shri N. C. Chatterjee: Yes, Sir, you
are always in my mind. The transla-
tion of the Bengali song is as follows:

“Brothers of Bihar, kindly
listen. You cannot suppress us by
‘dhang’, i.e., lathi or violence. Out
of local interest, you have created
cleavage between us and you are
really pouring scorn on the
Bengali language. You have
forgotten the real interest of your
own brothers and sisters (our-
selves) and you are exaggerating
the cleavage between the Bengalis
and Biharis who are living
together.”

~—J] am looking at you, Sir. The song
goes on:

“Bengalis and Biharis. we are
all sons and daughters of Mother
India.”

Mr. Deputy-Speaker:
Madrasis!

Including

Shri N. C. Chatterjee: Yes, Sir, the
song sings—

“You are su_ppressing Bengalis
and assaulting them, and you are
spreading poison in the name of
reviving or making important
Hindi. In our demand for keeping
our Bengali language for our edu-
cation and other things, there is
no question of any hatred or any
cleavage. In this motherland of
ours, among Dbrothers we want
States to be constituted on the
basis of our mother tongue.”
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Dr. 8. N, Sinha: The Adivasis do not
speak this language and it is com-
posed by the Bengalis. The language
of the Adivasis is quite different. That
is what I want to point out.

Mr. Deputy-Speaker: But even if
there is a single Bengali, he can sing
that song.

Dr. S. N. Sinha: But he stated that
the Adivasis sang it.

Mr. Deputy-Speaker: If anybody
sings that song, why should he be
prosecuted? The complaint is that so
far as linguistic minorities are con-
cerned, in a particular area, their
children are not allowed to have edu-
cation in their mother tongue.

Shri Jajware (Santal Parganas cum
Hazaribagh): That is wrong, Sir.

Mr. Deputy-Speaker: Order, order.

Shri N. C. Chatterjee: Bengali is
the language of thousands and thou-
sands of people there. Bengali is the
language of the Adivasis and other
people there.

Shri Jajware: They were prosecuted
for taking out an illegal procession
without permission, not for the song.

Mr. Deputy-Speaker: They were
prosecuted for going against section
144?

Shri N. C. Chatterjee: There is no
section 144. (Interruption). May I
point out that after the Noakhali
carnage, there was trouble there in
Bihar, and some kind of Maintenance
of Security Order was promulgated
during that disturbance. That was
finished long ago, but it had not been
repealed. When the Tusu festival
came this year, thousands of people in
different parts of the district were
going on singing this song and other
songs.

Dr. 8. N. Sinha: Not this song.

Mr. Deputy-Speaker: If any person
has been convicted and sentenced to
imprisonment of a year and fined, has
there been an appeal on this matter
by the person concerned?
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Shri N. C. Chatterjee: Not yet.

Mr, Deputy-Speaker: It is sub
judice then. (Interruptions).

Shri N. C. Chatterjee: There has
been no appeal preferred by

Mr. Mahato, but in the case of one
Member of the Legislative Assembly,
a writ petition has been moved in
#he Supreme Court.

Mr. Deputy-Speaker:
this matter?

Shri N. C. Chatterjee: No, not this
song but a similar song.

Regarding

Therefore, I am appealing that the
hon. Members and the hon. Minister
will take into account this feeling.
When there is one minority, a sub-
stantial minority—call them Adivasis,
call them tribal people, call them
Bengalis—they have their own langu-
age and they want to have their folk
songs, it is not right that there should
be any attempt towards suppression
of their native language.

Dr. 8. N. Sinha: But they speak
Hindi.

Shri N. C. Chatterjee: Their funda-
mental right should not be in any
way suppressed. It is their right to
have it, and it is very desirable to
give it full play.

You know, Sir, Shri Atulya Ghosh,
who is8 the President of the West
Bengal Provincial Congress, said here
in the House the other day that this
thing should stop. It is thre duty of
the Central Government and of the
Education Minister to see that any
language, especially a language like
Bengali which has been put down at
the top in the Eighth Schedule of the
Constitution, which is the language in
which Bankim Chandra composed his
Ananda Math containing the Vande
Mataram song, in which are enshrined
the great gifts of Rabindranath Tagore,
that language should not in any way
be suppressed when people are want-
ing it to be retained. It has got noth-
ing to do with the question of re-

organisation of States. Dr. Mudaliar’s .
7
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Commission has unanimously recom-
mended that the responsibility in this
behalf should be shared both by the
States and by the Centre, because it
is a fundamental right which has
been conferred on the citizens of
India by our Constitution. It is our
duty to see that their educational
rights should be preserved and en-
shrined. They have a right to be
educated in their own mother tongue,
and it is the responsibility not merely
of the States but of the Centre. The
State may go wrong, or there may be
people creating trouble in a parti-
cular State due to various factors,
due to various local interests. I am,
therefore, appealing to the Central
Government and the Education Minis-
ter to see that this kind of suppres-
sion of a regional language is stopped.

Remember, Sir, that the head of t
Lok Sevak Sangh who has been
secuted and persecuted is Shri
Chandra Ghosh,

and send him 135
military truck fr one jail to an-
other. What I am saying is that that
Kaka Babu is worshipped in that part
of India. He i3 the greatest social
service worker who has devoted his
life in the gervice of the country. I
know he has been recently released
from jail because he has been suffer-
ing very. badly. He had been suffer-
ing badly at the age of 75, but he
was still taken from Purulia jail 135
mﬂes/,"in an open police truck to the
Ha?ribagh jail and kept there in
deténtion in spite of his very bad
hr:alth. Possibly his condition there-
after became very serious and he has
‘been recently released, but his wife
is still in jail, and there are hundreds
of people still being prosecuted and
persecuted.
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{Shri N. C. Chatterjee]

Apart from the technical aspect of
it, apart from the narrow legalistic
aspect of it, I am appealing to the
hon, Minister, Maulana Saheb, who
lived in Bengal and who had close
association with Bengali language,
culture and literature, that he should
see that these people should not be
at all suppressed in any manner and
denied their birthright of expressing
themselves in their language and in
baving their education in their own
mother tongue.

Some Hen. Members rose—

Mr. Depuiy-Speaker: Shri N. B.
Chewdhury.

o 7§ fg : 3wy AET
& faer

Mr. Deputy-Speaker: Hon. Mem-
rs ought not to forget that I gave
full hour to the Congress Party
at¢he instance of hon. Members here.
st give similar time to the Oppo-

Shri\N. B. Chowdhury (Ghatal):
The edUcation Budget for 1954-55, in
spite of the provision of a little more
money, trays the same lack of
appreciation of the educational needs
of India as #t has so far done. Ever
since we have come here, we have
always been demanding provision of
more money for education. In fact, in
the country there.is a movement that
at least ten per cent. of the Central
Budget should be set apart for edu~
cation. But, today\ we see that
although we are suplyosed to be in
the midst of a Plan fok development,
the Government of India do not
realise the urgent need \ of a pro-
gramme of rapid expansion' of educa-
tion with a view to liquidating ilite-
racy, with a view to placing the edu-
cational institutions on a sou \ basis,
and also with a view to improving
the status and the living condition:s of
the teachers. Whatever may be the
tall talk about the progress in thr's
line, s0 far as we can see there is
no justification for such a claim. If
the rate of progress continues to be
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what it is today, then there is no
hope of the fulfilment of the promise
given in article 45 of the Constitution
that within a period of ten years
from the date of adoption of the
Constitution there would be provisien
for free and compulsory education of
all children up to the age of 14.

At the same time we find that the
money voted in this House has not
been spent. Look at the Budget of
1952-53. We see that while the pro-
vision in the Budget was for Rs. 369
lakhs under one Demand—Demand
No. 20—the amount actually spent
was only Rs. 313 lakhs. That means,
there was a saving of Rs. 56 lakhs.
So also, in the current year, we find
that there was a provision of Rs. 4-88
crores in the Budget, but the Revised
Estimate stands at Rs. 4:50 crores.
B0, there is going to be a saving of
Rs. 88 lakhs. This is the saving ex-
pected, but it may even be more. If
things continue in this way, there can
be no scope for the fulfilment of the
promise given in the Constitution.

We know that there is a scheme
which has been adopted recently,
according to which same thousands of
teachers are going to be appointed
throughout the country. But we find
that even in this matter, there has
been no fairness or justice, so far as
the demands of the teachers are con-
cerned. Reports are coming from
West Bengal and Madras that while
some new feachers are being appoint-
ed in schools, the old teachers who
are supposed to be less qualified are
being driven out. This scheme is in-
tended to provide a certain amount
of employment to the educated un-
employed persons. But instead, it is
going to replace some unemployed
person by others. I submit that this
should not be the way of implement-
ing that scheme,

Apart from this, we also find that
these teachers are to be appointed in
primary and what are called basic
schools. What are the distinguishing
features of such types of basic
schools? 8o far, we find that at some
places, there is a little bit of some
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spinning, some little hosiery work,
and flag ‘hoisting in 'a ceremonial
fashion. That is all the special feature
of these schools. This should not be
so. Already criticism 'has been made
that there is no agreed scheme or
ideology for educationgl improvement
in the country. So, we want that
these teachers who are going to be
appointed should do something real,
so that the people can benefit from
‘that.

While there is a large demand for
rapid expansion of education, we find
that the pay of officérs in the Depart-
ment is increasing. While it amounted
to Rs. 5 lakhs two years ago, now it
is nearly Rs. 73 lakhs. Yet the amount
earmarked for educational improve-
‘ment is not spent fully. There are so
many types of officers in the Minis-
1ry, such as secretary, deputy secre-
tary, joint secretary, additional secre-
tary, private secretary and so on. So
many officers are there, but they are
not in a position even to spend the
money which is being voted by this
‘House.

Next, I come {o the appointment of
commissions and committees. In the
past, a large number of commissions
were appointed, such as the Hunter
Commission, the Sadler Commission,
the Hartog Committee, the Sargent
Committee ete. But, what did the
Government do? After appointing
these commissions and spending some
thousands or lakhs of rupees on them,
and thereby showing their goodwill to
the people, ultimately Government
used to put their reports into cold
storage. Has the tradition changed at
all, since the arrangement of August
1947? There was the Radhakrishnan
Commission also, to go into university
education. But in 1951, when the
University Act was being passed in
Bengal, they did not care to take into
account or implement the recommen-
dations of the Radhakrishrian Com-
mission, which had been made public
by that time. In the face of all these
things, there 18 no justification for
Government to come and say that
their attitude has changed in this
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regard. We find that the same old
tradition is continuing.

As regards the University Grants
Commission, we find that there has
been a considerable delay before it
has been appointed. We must say on
this occasion that sufficient money
should be provided so that this Com-
mission may do their work properly.

For the Visva Bharati University,
in West Bengal, a sum of over Rs. 4
lakhs is being given, but in that Uni-
versity, we find that important sub-
jects which are taught in the other
universities are not taught. We want
that this University which is associat-
ed with Rabindranath Tagore should
be given money, and that it should
be properly utilised. The students
wno go there for their education
should get sufficient opportunities to
receive education in important sub-
jects, as in the Calcutta University.

Now I come to some of the detailed
recommendations of the Secondary
Education Commission. It has been
stated by the Commission that they
are making their recommendations
realising the condition of India’s re-
sources, and that they would make
only such recommendations as would
be capable of being implemented by
Government. They say:

“We are anxious to see that
our recommendations are of such
a nature that they can be imple-
mented.”

Mr. Deputy-Speaker: Order, order.
If hon. Members want to talk, I shall
ask the hon. Member to stop for some
time. I cannot go on with this kind
of talk across the benches, when an
hon. Member is making his speech.

Shri N. B. Chowdhury: The Com-
mission have also stated:

“Many recommendations of
previous Commissions have not
been implemented. Many res-
ponsible people have therefore
questioned the likelihood of any
steps being taken to examine and
implement the recommendations
of this Commission.”
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[Shri N. B. Chowdhury]

We expect that this time at least, the
recommendations of this Commission,
particularly the ones relating to the
living conditions of teachers would
be implemented and not put in cold
storage, as has been done so far.

Of course, it has been stated in the
pamphlet supplied to us that they are
going to implement in the course of
the next year, some of the important
recommendations. We do not know
what those important recommenda-
tions are. Regarding the living condi-
tions of teachers, the Commission
observe:

“...we were painfully impres-
sed by the fact that the social
status, the salaries and the
general service conditions of
teachers are far from satisfactory.
In fact, our general impression is
that on the whole their position
today is even worse than it was
in the past. It compares unfavour-
ably not only with persons of
similar qualifications in other pro-
fessions, but also in many cases,
with those of lower qualifications
who are entrusted with less im-
portant and socially less signi-
ficant duties...”

There is no time for me to go into
concrete terms as to what their suffer-
ings are. You know that only recently
there had been some strikes, and the
teachers asked for some increase in
their pay and dearness allowance.
But they were put in prison in
hundreds. The same thing was done
in Uttar Pradesh also last year.

Dr. M. M. Das: But my hon. friend
should also inform the House thst
these are the teachers who have re-
fused to sit for an examination and
qualify themselves.

Shri N. B. Chowdhury: Here I am
concerned with the living conditions
of the teachers. It is the Commission
appointed by Government that have
stated in their report that this is the
condition in which.the teachers of the
country are living, and that urgent
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and immediate steps should be taken
to improve their conditions. I em-
phasise that the Central Government
which shares the responsibility in this
matter, as has been pointed out by
the €ommission in their report, can-
not absolve themselves of their res-
ponsibilities so far as the cost of
secondary education in the country is
concerned. They must bear their share
of it.

Mr. Deputy-Speaker: Order, order.
Once again, this talk has started. Hon.
Members are talking in a group there.
I really take exception to this. Hon.
Members who are sitting there in a
group do not care for what is going
on here, but are carrying on conver-
sation among themselves. It is very
wrong to do so. The moment I stop
and ask the hon. Member to speak,
the talk starts once again. Hon, Mem-
bers there seem to have no respect
to this House.

Shri N. B. Chowdhury: It has been
stated in the rveport, that some sort
of educational cess can be levied on
industry and more pay may be given
to these teachers in the schools. Pro-
fessors in colleges should also get
more, But what is it that we are
finding at the Centre as well as in
various States? There are provisions
made of crores and crores of rupees
for payment of compensation to the
landlords and mill-owners, but when
it comes to a question of improving
the conditions of teachers, and making
rapid expansion so far as the educa-
tion of the country is concerned, we
find that there is no money.

You can do it in various ways. But
there is no time for me to go into
that.

Now, I come to the question of
language which has created a stir in
this House. We know that Hindi has
been accepted as the national langu~
age in the Constitution. There is no
quarrel over that. But why should
there be arrogance and intolerance
towards other languages and the
linguistic minorities?
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Seth Govind Das: Where is it?

Shri N. B. Chowdhury: There is a
safeguard as per articles 347 and 350
of the Constitution whereby if griev-
ances regarding a language are
brought to the notice  of the Presi-
dent, the President can call upon the
State to declare that for such -
such people for such and such pur-
poses that language has to be recog-

“nised. It really pained me to see that
: when Pandit Jawaharlal Nehru was
. loudly attacking and denouncing
communalists, here, in this House
itself, persons belonging to his party
were glving expression to communal
thoughts, and that too in a blatant
and shameless way. I would ask the
Leader of the House to cure his party
of such communalists. Here we
already heard that an hon. Member
of the House is imprisoned simply
because he was connected with a
struggle for his mother tongue.

Mr. Deputy-Speaker: Order, order.
I am really sorry that the hon. Mem-
ber, Mr. Chatterjee, referred to this
matter. Then it was brought to my
notice that a writ petition has been
preferred on behalf of the person who
is convicted and that it was pending
before the Supreme Court. The matter
is now sub judice and I would not
have allowed that matter to be talked
about in this House but for the fact
that this came to my notice at a later
stage. Hereafter there should be no
more reference to that matter here
because proceedings are going on
before the Supreme Court. We do not
know on what it has arisen. Let us
await the judgment.

Shri N. B. Chowdhury: Yes, Sir. I
was speaking in general terms with
tegard to the ideas and the policy of
Government towards languages, and
as to what they should be. Here is a
pamphlet supplied to us. We agree
with the proposition enunciated here
that “there are major Indian langu-
ages besides Hindi, and care has to
be taken to allay any suspicion that
the development of Hindi may in any
way prejudice the growth and
development of these languages”. We
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are for the propagation of Hindi, to
make it a Rashtra Bhasha. At the
same time, we should see that there
is no intolerance towards other langu-
ages. There are so many other langu-
ages and in the Eighth Schedule to
the Constitution 14 major languages
have been listed. There are some
languages much more developed than
Hindi according to some. When the
position is such that in India there are
so many languages, hundreds of
languages so to say, they should not
adopt such a deflant attitude. Here
was glven one instance. I can quote
s0 many instances. The other day,
I got a bulletin of the Parliamentary
Hindi Association; it is entitled Raj
Bhasha. Here 1 must say something.
We, Bengalis, understand the term
‘Raj Bhasha' to mean ‘King’s langu-
age’, or the ruler’s language.

Seth Govind Das: No, no. On a
point of personal explanation, because
it belongs to me. ‘Raj Bhasha’ means
‘State language’. We have made Hindi
the State language and, therefore, the
name of the paper is Raj Bhasha.

Shri N. B. Chowdhury: That may
be the interpretation of the hon. Mem-
ber. So long we have known it ss
the King's language. That is what
they used to understand by it in our
part of the country. That is our inter-
pretation.

Anyway, our point is that we
should not only tolerate the other
languages, but we have also to help
other languages to develop.

You will kindly give me some more
time because of the raging controver-
sies.

Mr. Deputy-Speaker: No, no. One
or two minutes were taken up for
that. I have allowed those two
minutes.

Shri N. B. Chowdhury: No, Sir. I
think I have 17 minutes; I have taken
only 10 minutes.

Mr. Deputy-Speaker: I am here to
judge. The hon, Member started at
4-37. Now it is 4-55. He has taken
18 minutes.



331X Demands for Grants

Shri N. B. Chowdhury: No, Sir.

Then I come to the question of the
Scheduled Castes. You are giving
scholarships. That is good. But what
1 find in the countryside is that the
children belonging to the Scheduled
Castes and Scheduled Tribes cannot
go up to the secondary stage. You
give help only to those who go for
higher studies in the University. So
there should be some provision made
for payment of examination fees or
payment towards purchase of books,
so far as the Scheduled Caste and
Scheduled Tribe candidates are con~
cerned. Then there is the cost of edu-
cation. Tuition fees have increased,
So many times the cost of books has
increased. So in general there has been
an increase in the expenditure so far
as education is concerned. So, the
State has to give more and more aid
to educational institutions; otherwise,
there can be no expansion of educa-
tional schemes and there can be no
progress of education. While you can-
not give grants to these institutions,
we find that certain pet institutions—
public schools—are being given lavish
grants. More than Rs. 7 lakhs have
been given to the Lawrence Schools.
Lovedale and Sanawar. There are
other types of grants also. So far as
these schools are concerned, are you
going to create leaders in schools like
Harrow and Eton, which are meant
for creating leaders to dominate over
other people? We do not think that
this sort of discrimination should
continue. All sorts of people should
be allowed to come together; they
should have equal opportunity for
education.

Mr. Deputy-Speaker: The hon. Mem-
ber must stop.

Dr. Rum Subhag Singh.

Seth Govind Das rose—

Mr, Deputy-Speaker: I am coming
to other hon, Members.
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o uA gan fag . SrETafy
q¢lad, WY =Y THo Wro FTHAT 7 FEr
f wfir wafedfm 7. ...

Some Hon, Members rose—

Mr. Deputy-Speaker: Hon. Members
may stand up and sit down as cften
as they want. But they must catch
my eye.

Pandit S. C. Mishra: Not the outer
eye; it is always the inner eye.

WMo ow qwe Ty : Wi s oo
#ro @t 7 gy fr arfr A
AT aTE: AT BT agET § W SR
"qqR waror ¥ fad areqfr wmx @@
fefawa w1 garar feay, Sfer & qaT
argar § fr arqfr gex & wemr
Wi foyad wa fedtas & oo T &
IER ar arferried e |
qz AT &y Jozv & 7 oag fedr
freett avelt oy & 1 x@ @@ ¥
aw #3 fedh o T e a3
AT F) AT F@T A a4 Iy I
a1 WX 7. g wiwgrEed IRl
®Y | E WEAT & w0 sver qier
T WY I T FETH M & AT
o ferdy & faieft € ooy i & QWY
AT Fr JTAr ¢ W qE frmem Ay
Rt Y T @ fF Emt Fwew
NTR Aol W oagHa §| AL
qar g wfgd f& arwafaswar ag
¢ fr geqel W | were @ ST
@ wfeew ¥ g@ Sfoww dwer AT
g | § T gy | SaueT T Fgr
areaT, ¥fe wrgaT § e arfeamie]
RO W I Fafredy wY a8 e wAr
wrfgn fr ST s aifaer & 1 IAET
wasy ¥4 W qEnt ) fafas aar
§ W< oy ard & ford fir A | fedt
feq Ay & AR AW § WK 8
w1 Pomitaredae ww awy #¥ fear
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w7 W fad aY 2w o
FRI &1 fear v ¢, w7 fedw &
JTRT | afE T A & wWT @R
TR AR SEi g @1 & a7
Ifew awwar fr faar e &t @i
& a5 AT H S W o @
feam s gt 1 93 Qar g gEr g
iR A Wt oo fafre a3
7z & fr SR W o fege &
it w fafee T & fo S sfaer
AT TE W |

T T L8¥% ¥ QAU A% WIS
a Y @ & Sfewr g’ fanar s
Y farerr el Aiftr st aw Fraifor
& A T Ty | wror QW AT ¥ AP
T8 et e Ag WAy PR §
e arrpfe & daner F faerer o fygd )
q¢ fore far oY grrege § o firrg
¢ wror & feeraw ®1 99 < awrde
NPt oz ff fr vafr w fagd
¥ g o aoft TR W faamt
¥ fod s fgwg &wr & farer oniw s
Ik qUfew I@ FA W v F

Dr. M. M. Das: Why is the hon.
Member referring to me? I have not
uttered more than two words.

Dr. Ram Subhag Singh: I am charg-
ing you both.

v
Dr. M. M.. Des: You are impinging
many things upon me.

s ato oo ¥mdm : wAT wT
ATH BT AT T W4T a_Y §?

o T qan fag: dar A T oy
W13 AN 1 R S st aw e FrforeY
grar #vé fagr af) feaee forey o awr
fe srordy QA few ag & O
wifgd, fee o & PO g

o mfgd | Wk fow g ¥
gfrafady qaduw g sufig@, e
g frreag firay o gt fie sTeT U
Y & wgt oX fggearlt wew}
e ®Y gre & o, & T e
f& afide w1 avw agt o faar ong,
afier wefy firerr sy & Sw@T 1 qgt
ar fear WX T R o TR )
fergeaTeit ST EAT WY 1] YT TAT
fear v, & sav fear s ¥ oy
s ¢ fir o ot ar ey W
%g X A ag faar @k 3 T 1 e
T AT & wgd o figrgeandt st
AT Y ¥ frat o, wrvf O Y oo
#ro =zt ¥ wgR qx X far oy W
R Tfe g & wgR ¢ wfrar
fafear e AW | g
fafedt o @ Nfe v i feindt
o & =wrgar § fv oy fafedy
wodt T A B azd Wi o & figer

# oy Ifaa & 13 w0

DY, M. M. Das: Does the hon. Mem-
ber mean......

Mz, Deputy-Speaker: The Parliamen-
tary Secretary, evidently does not rea-
lise that these interruptions do not get
through any explanation. I am willing
to give an opportunity to the hon.
Minister and his Parliamentary Secre-
tary also to explain the Government
position. The Government position
will never go unnoticed. I will allow
amptle time for it,

5 p.M.

o TMgan fag @A &
% A6 WTET AT § fF afX agi a¢
firdt Y Frerafe oY T wO & A
Fequt fagre ® Fgan g, o ¥ ofewndt
fo & ¥ we §, ¥O wriregeRn
wx fagre & &, amw & faew &, o<
aoqd fargre W< @ F o Ay g
il | ¥few fgra & &9 0 W
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[ e < o frg |

Wi & oft ag wiv @ o awr qe
# Ngd e A wred g, I fage
# fawml, oifafar fagre & fram,
& W9 WT I HTES qWA ¢ AT A
wur fagre faem o, sgaeqr & WA
X, ¥R § TE, a1 T R WK
qritfaw, a1 W fae & g fF
ST ITelY @, I A fagre F faem &
# wgan § f5 i W fgg wgra
Al garee @ 9 € fedr # T
& g § | 9 g T e §
fag & WMy g & oY gy o
AR fogr ag o wfeg & far
T W & WA IUTSAE WG, A
gaTeE € I § W a@ A AR 2w
# WY qg a1 9% WY, TF 0F JqT O
JAT AT T § T AT & faans |
7w Aifs A frar s@r g1 WK
wh fod wgar g fe o aoe & Q¥
FAT & ATA WA AT qaeqT §, A
AT HI9 @59 & 904 §, 9 W9 "7
& Afod 1+ wror Y Aar A
#, To TANIET WIEH 4T Kol AgT
Y WX ¥, BT g, I9 F w0 F wgEw
g & @ & N anefefer aquies
& ford ar ;N SxfrFw o & fad
| Y IT B AT WA O AT AR,
ST Wi oY a2 a3 Wnit F FER
& f&ar sar 8, 99 1 7 7| Wfg@
W 3 & AT o g & @ Y,
TF OF Wil B @9 & warE § w8
wT & wee grefaw ¥ qATew
oy &, e e 9T dww T
urear @, ¥ 9% v W omew §,
W g wd § N ARy g AW fe
twfeer Qe o anefefer
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T forw Y 3w & g affr FeeET
N w9 ¥ fad wrawawar §, 9@ A
W 1Y FAT A feaee W W& A
TR ? ww A oa AR T W
FrraTd g, W AR Y w1 ], oy
{7 FT W §, SH F WY JE ¥ AT
TqaT T g | Fgr AT i wea
¥ gq @ W4 &7 ifeew §, W
FEUC ¥ A FQ@ & B AT FEA
T FIH U7 FWQ & ! oW #Y qH
w1 T farerar, agr 9X oA W AT
2t 3, forem wreelY fggem & & S
# ¥ oo o W Wil &1 &W & fog
% frawr § sy Irfra QT A1
MW A AT wR g e &)
iAo @ g? s
arfaer & w4 98 A 7wy qwqraw
¥ WY T 3 7 R & fead @
wsx anfae § g, SfeT Wi §3 w3 AR
¥ v ¥ Wt § Wik 3w 3@ < fr
# a4 g v Wy w3 § o™, w
TTE ¥ WA | AT AT F AR AR
N wagfa agt 3@ Il & 0 W@
Sfaa i ¥

WA Y EF A F AR
Fefrgg wrif ¥ wgr fs o
fem &Y qrew & v & 1 & o s
g v ww fafredy 7Y Qanforw wT &fd
ST ¥ A ¥ w1 frar omar g
W 14 & fod o sfaeer T T
w1 wfirae grew @iw wR ) st
o %X ¥ WX F ag W fr e few
w ae & s

W T ¥ a9 ey afed | &
ﬁwﬁhﬂm#w%m'

3
;
|
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wd fr fggerm w1 Q@T ®W oA
e ¢, dM F W { &3 &
ford firat freemr § 7 aad s frgeam
Aewmdm for & P f F
ARl & 9P AR AW F G X
fag, g § ? Wk W @ Q@
& 37 %1 g T F ovrg AE Preh
W} ag R, v feeelt A, 0% AT
TG AT TGAT 3AW I FATAT AT T
2 Avg g fr ot vl A v et
gfrafedt & weat & ok o gew
Y 7 a7 3} ? W A ¥ W
FAFd § PPeew Traed, W A
IR, TEAASE | qTAER | W
o A F qTAH & AR AT o
R @ S Forrer avel’ € wTg Sgedr
af wT a@ | wewn F Aw Ol
ag & FITE A N ghw Q& g,
quTs § Wit TR [ fE g
freet ArE Y, 39 A EEaT W
* A¢ T W) AR faeer a
g amw & | F wigm fie fwr fawr
woefY Aifr e & WA A vy
agr ¥

TS STEA QT A W7 g
2?7 v fefegwe ¢ ¥ & wegfmafedt
A an et ot g ffer
ygeqr 74 & W faeew AifeR
fr #¢ WO S e ),
#Y A0 T Y, frecdr wha
;N o W, BE FERBTT W H A
arfeefy qamr & 1 [P o
wfagw § o forardaww v g W
F g ey F o fomidww WY
Y FA & fad O wERT A
TAR FUTCTF FAA wrg & o fadel
FMN T Y
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& &S o bl Uxs ol UYy.
s ot
m&b::um‘ﬁludz What you are say-
ot fog : & goer W<
o 1 3w a8 aeelts ag & fr o
FERGT AR FAT WA Afy g
AL Ul

& &5 LU o il U
- w
[Maulana Asad: This is wrnog.]
Mo W g fog @ Fod 7 &,
R ag 2w g
o« Ky k4 § SliiLn,.
= ' sf‘

[Maulana Asad: I will explain, you
carry on.} '

o W g feg : qg a7 @@
fermr gum &, ol wHE O wrordTw
¥ ggar ¥ w9 & M o wwo wo
AR g &1 o v & ok, sw A
T fegemdr & o a fadefr
T AT N FoE 99 ¥ v, a8
N F&FH T wwmw N R
wrt &, 99 1 T T | FW ey
der qEw & QU el g, 9
7 @ N QU faew g, 3w 0w
wieft & fawe &1 AwHeT gEO @
W T HT ATHATFEY | I g
&7 W uR [ & A o fagre A
@ §, qgt < el F Jwan g, fE
gt A ¥ wrew F A F Wi apratos
w1 ware @, e F w0 ¥ w5 qwrw
rerdy wvr 3 &, S fiv Wt Foren
of 3 gy a7 WX gE gEt gt 3
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[310 s g fag])
a1, f7 Y 9T 3T §ET 79 fawar
frma adxd #1 Toar 7 &, av Fwr
& fad o 7%} &, WX agi vy q@ aw
AT, IXE THE A TIAT FEan dvedr
Age R ARsrewgfey
AT N TR Y AW TG I
NI NTRTE STRAT IR
1 gt 9 M Iwfree oopEE WK
arsfrefer oo@ o W @d &%
Iq & TR A a | T¥ AT X AW
w g {fg | a9 B wf W
Afel & daea & R 5 www ¥
TN g qEgR & ff, wrEAgwar
T w5 s ) oar
FY 7€ fawar , N w1 F foad acady
Y ol § RN ol & wreor
T BYY GYF T W1 RE, X wg §
e wo 3 ansl w1 Wy arew ffg,
w§ TeT wreAd? I & fag forarduw
X, ug ), 3fFT a9 W F, W@
¥ ffeaqa € fa w wx A
TETT §, IT H WAL & F TR ISMT
3, for & fod agh ==t & 7€

™ & @1q qfers ape & fR oW
qTE R & SO 31 Ay sy
g g dfew ag v A AT
T A A9F & qqac A TE
WHFNFAFTATF TR
T ET T A AT A A0ED )
WX ¥ afeas el o @ a8, agt
whw g wTd &, afew W et W
2w Y, ok s @ w8
IT Y TG Y saeqt F g |

W ¥ 99 919 9% ATHL & qE
b fegd wdure @YW @ §,
TE1- ¥ AR QR A R wrigd o
fo g W& o TAE o8- |

99 19 F A F THw gHAT E |
w19 W & fedt ar wy wom O
Sar @19 §ifog dar fr faear oft @
fear § fodr g ©F st www war
g Y Sy @ wmg & Anr fEm,
IER R AL TR AT E | QWA
AT wrfgy av frasr qw /) w qw
7 gfar Q| ST arw fear &
foetl sfam | 7z W) g @9
e g 1 ow s (fret) & @
™o gl SR AW oww gl 7
A TE | T T § =) fe | o
ag A w aww g | feaer ArE
TYAT THH AMAT AT E 1 @Y R WP
fF O ®H ¥ SUTRT WAT A AW
I .| 9AT G Aqar T AW A
wgi farar ardft § R ST fem ST ®T
ST Y T

formel ot & T & wgr &
sraer &1 fergearly g F AR F oy
A FqTET GOHT § IWET grEewT
%7 ayer ag § fir wg e wfew
gy & a3 oo, N fafreee w s
& T TR, WO A Fga & o
qifx | WX O W g g a) 9%
frefr #Y off Tow § 9 wga 0 ar
# gg wigm f o st w fomwr
o fowTaT "¢ § ST agEar g
Y rfgy Wi TdET W ggEar
7fge |

8z nfex @ : SUreEw wARY
wdwaw F ag g M A § f6 @
g @ g A # faw & g« ¥ s
AT KT § X A AGAA &, TR
TRHE IRL TR TE@E. A, e
gAY, ATy gEarew 9
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T Wk ANET SgEEAH WTER
q1ga | ag AT | @AY ¥ W §
fFfmasiggismamgw s
% TaEEHT T & | WY I F
sfa aga «f woq @I go W qRW
Tg w1 931 @ & 7 F wrwr g, 4
IR AR F sor g, I
g faamr & wow &, W far
fawmr s &, W 99 & Wi
g *1 QY AT HIATAT AR I A ),
e st efagre famr ST at ow Y
iy  fredgrd WY Agw & 3a%
A ATt § 1 T § ageht 1w W A%
T ¢ fr S & s @ oW
T T E | I & AT R & &
ST HTX0 § | TEAT HTI0 g & fors agr
9T S #F T HTOW ¥ W aw W
g€ & W< g ag f Wil & W gt
qx 3¢ ot afcefam § 1« & wg R0
avgar £ f& & W ar 55 A v
wr§ faindt A £

ArATE FATETHY ¢ o TAT wEy
g

w5 nifere o - 3 o gy frar &
39 & & &f gl w7 § F so § o
forer w7 wegw frar § 1§ wod
TG} T AT WA A T @E |
wgi aF I ¥ wrew § A A v A
Frewi ¥ I &1 & v qE A FART
fear &1 Of wramt w7 fardnfy 7
X7 U arg § W w1 Ay few e
g Tt wfge 7 gEd ave § ) s
T g AW 7 78 O wETe A gy
wrar & fir forg w1 & 7 o i AT R

£ | I TuTS ®Y A AWTS A T TN
am B g
o q‘loﬂoﬁlﬂmml
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a5 mfex ww : wgl Aed agt
WA FT areErAr | W gt T
o g Tl wifgy ag wnw qg
T § 1 [wehiferg & & s e e AT
AW g T aWT TeT § )

Q% WA 8N : 4% AT eST
afl & W@ N aEw Hf

W @by uw: 5T I W
AW -H WARRET AW G qwd

M. Deputy-Speaker: Is it necessary
to use such expressions as “Maculay’s
son” if one is interested in a particular-

language?

a5 Mifex Tw: wWif§ ag 9%
RS ¥ A7 S qrgw T el f

Shri M. D. Joshi (Ratnagiri South):
May 1 ask whether it is good parlia--
mentary practice to call those who like
English as ‘“Macaulay’s sons”?

Seth Govind Das: If it is unparlia-
mentary, I am ready to take. it back.

Mr. Daputy-Speaker: It iz very inde—
cent to use such an expression and I
do not think it fitgs in with the dignity
of the House. A Telugu man will have
to be given some name and a Tamil
man some other name, and so on.
After all, each one hag got his own
father.

dz mifery e - & AwrS & sy
amr & g
Acharya Kripalani: He is talking of
the spiritual parent.

Shri Sdirangadhar Das: It ig not tc
be taken literally.

Mr. Deputy-Speaker: I do not also-
mean to say literally.
as ey ow: X & v F
AT 7y frde § fr ag ©& 3w oY 9oy
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[€3 wfax zm)]
Y gAY X QAwHTOT Y Y qrAA
WY foasg fagra w1 W W A o
BT W% wrt w9 WX qifesT A,
3q fawg & 9 avar @@ Aw A A @
&1 R} qrewzifus 7€ g1 5 AT ag wE
& fe ag aa arvafas wrEavl & w0
orar § 1 # wrer A% fedy |rewaTiaw
-geqT ® Ag Wrg | o7 F M A aw
wgaT g A-wgr aan § Fr ag arerfas
A, TRt N s wgar § O
Y ag Fer St & fr a7 ame arewsfes
&1 & 37 Al A arafan v §
St AT depfa & faeg W ok
I W WA FAN @R W
FQAY Fag wwm g e fa H
wrgarer I & I W I 17 o
Wi} Aed w1 g wfgw AT arfge |
qr g & gt fagwrar Trgan fE sl
ore I At & fg =y & wwwf g
WY IAT NG | qg AT FT 0 G R
£ 9 W agt W wrar T
F @ B wash & “fav gz e & &=
FEATE | WA IATARTH T AHIX
¥ I B ATHAT A A4 A W qAWHC
fagre® ag W I&M, wEwAT@ §
I3, TOEAE K ISWM, =g wRW
& I3 W) AT St Wi ¥ wfyw A
ferdy WAt & @@l 9X ag WA
frqr AT, AN wa fw qge fear war
ot fw, QW fafaat € SR ST ATend
EAE UL R E R IE R R o8 Cl SR
# fgrdy AraTat @A § AT ST 9%
qIfFeaT A€ a9 AT ATEY |

T W & qvew @ Ot
Y g wgr AT {1 F sy AT
FT X Y FY7 I9GF @I E | X@ # gy
Fifge a¥ e 1 wAetE a1 WK { J

wfgedr ArraTdy st &1 Q=7 far °r
T X 7 €@ A0 H) qgT & fFar a1 H
v A A T T e fom et Y
sy gt At gt o= faveAr s AT
ST ATHT &, FATATAG) § AT AT
FH § I AW, qGr AT WA w7
FTH FTAT ATHT R g | AT AT
R felr & 21 sl 7 ) TR
& W @ AW A« A fafae @
2 O g W foraaT s iR Y S dA
Ifgq IT9T & WA AT AT #y
WX Y 37 =Tfgw) swfaw ag wg %
S T qg 73 @ & o fg=y #Y 99 &7
Sfee mm fasr afegg § =
el & faeg & a8 o aw @ AR
W ¥ TAawEHT dEdT g | # T an
# fgdy arell Y ot w7 FT AT
feey wrfrg Y foree stwr gl wmar &
g Imar & 9w NI WS & g
arfeg | e ey o &+ @ @Y
7g woivg f&  ag wiws o & Amer
& wafe 78 fe fgdt & orf @ geame
W 9T WAT E | FE WY AT AT wET
arra o ey sramarnef strfrar wreesiy
rfegd Taa | & s AT &7
Jomr & wwaw g frer  fer
T |

fer w1 =7 w|v e aGfege @
greY & 1§ qgT ATAT H {EHAT
T | PR WA F gw A WY Ewe
mimmifF A A
depr y TR IR | WO SN HATSAT
dwifs gRIEA FH AT L, A AT
wgT STgeT § 6 F awrw g & A
N T F WAT §, wAELT dwefae

wrexraeht & e € fror i &
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SRS AT Y o dwifaw aezast
¢ ag gfimer, wdwr W fwam
# I T FTEET &, FATST, Wrefar,
Y HRIFT W A, T R A
FT AR E T T | Hiw § §G W
T E | W YR G AT F oA,
1T T § TR, 99 IO F IR |
agh 9 WUS geRTAe! faegw W §
g arf Sy 1w sESh dwifaw
qegraeT &4t &Y &t agt 9T @ §
1€ STt Y & s ¥ gg e §
fe g 7 ) 9T TG 9= dwmiaw
v &, 39 A g, ot wT ag o
dfe gegraeY & fraly araeft ? w¥
qeRTEe § ag foelt w@ft ! oag aga
T8 AT g & T W dwfas
TR FY Y HTOAHA HAAT F THAT
TR qT AR A FAY ¥
& Tgl ) wNFa w3 forar A ag
e 7 & "war

&, SISt & oY e s 8Y 14 &,
F AP E, AR aTEA F A A A
& E | WY A OF AT a9, gATR
R F Zem & fad ‘g’ o
R @TTAT 1 F R TF WY WO
FT q1€ A@T ‘qr A’ | v d R “ww”
N g W' “goanr” g e
IqY | A 9 IIqd FA F a2k o
ae wife #r A waffed f oag
Rt WX ggr X s Sfaw ad &,
wfeg gg fomr § 1 oft axg oefesr
T a7 far, @ TH & vkl F 9w
LR ECEAR (RS gl e
g I W g, fewe ¢, wewrd ¢, ame-
fawe &, A w1 R, <fom &, @ e
¥ Wkl B gF ¥ ¥A7 Afg® 1 e
T &7 3¢ W wawa 7 fr @ e ®
safae Rl & wETET §W T W
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¥ o dwfe qeRTaelt §, ag wao &
& &1 ag faegw g9 a9 g0 | @
T aTaT 7 g ST AT fgd |

at fedy & e o F A H wf
W A T Wfed | qg W Wy
g g wfau § e formr & 1 O
T TEETAET F A A g @, TR
dfara & oY et ST @ e 8,
w7 & ®7 39 & fayg ¥ a1 feafr e
Y mifgd | Ao aRE & W,
R g & I A, f5 w@ a7
arardY 3 § T @ R S® it amesT Y
Y aweT o | wE e TeRTas & 9T
gAT wTE TOd @ g Wi A e
T A @A 9 WeR yAfom oY Wi
g, Ay w o, 9 Ay ?
Y Fug T A Afd, ST oo
1 Afod, fadas weg & Afwg, fafy
ook wY ifrd, a8 99w g Efawm
3§ wfa frd T @ WK I F 1Y wER
Foazc R @A g wafew @
IX | W IT ¥ T I W W AR
safe f6d org, ag facgs o a1
gl 1 o forT g o o wida Wi d—
ot 1% arer Foffer wTY & 1 oty |awdY ¢+
fE A awfr A H @ &
W FTOT E 7 UF A BW 6T FT Y
wF g AT | qgEeT A g e
¥ & I WRA w7 vqe fEwm ar @
& | feedy wrdy o w7 W wer T
@ & ¥ T 7 el el ax Ay
ora, ¥ &1 faefy g 1 9T ST A
T AT gAY ST AT AT w1 AT
& faredY § 1 W ol Y Wl AT
W T AT § A, el
ot ST ATYT FT AT Wi FT A
W WTeT WY T g § | e LY
w07 N gy wmarAndy §, S w1 T
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AT FT AGH T ST HY WA FT WAA

AT Y frarr wfaa

Y gg gAT AT AT ST T
Tyr g, (= & g, Y ;v 4y SRR
feedy e # ATE T o A ?oag
a1 7 ¢ | Fge Y g A oo or ey
HTAT §, TS WTYT /AT § | S9 H W
Y A F wR I ST T FAT §
A 9 §F At & WIS TS A A AT
T T awdr | g Wl ¥ 39 ¥ fad
WO AT AR WX Y e qd Ay
LTI FRAE | TF
T HIT AT AR TEFTMAE § 5
IH W TR F1 @ T wwg 3
@ T AT TR
D wER F fAmto w14 § | oF a) qifew
a=gsit &7 fAmtor 3 form & gl onfa
gwfa gl mivs waeqr guah, &
IF TWAE ) fFTsHF O W
aq frator §—aifaw famior; o oY
#fa wrar & 1 wgr gw Arfaw da¥ 9%
FTOE T0d AN T F AU §, T T
Tt & fad wral wqd o & A fA
& g, 7g ey & wrw weara &) e
HY AT FT TGIA JAT § A @ TA BN
HYSATAT ATEX Y AT AT WM | ALY A
ITH g NAAE ST A @ F@A
T oF aisar st sew § gt
T QR ey ¥ fgrly & o & fag
o wrat A FQE Afgd 1 owW A
LG et

Shri Barrow (Nominated—Anglo-
Indians): Mr. Deputy-Speaker, being
a member of a linguistic minority, I
am almost tempted to enter into this
‘language controversy, but since such
a lot of heat has been generated in
the Housa over this question, I think
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I will confine myself to rather a cold
analysis of the Report of the Secon-
dary Education Commission.

Sir, we have already been told
about this Education Commission,
about the Committee which has been
set up to go into the recommendations
and the points that have been drawn
up. Now, Sir, my difficulty is this. I
would ask the Education Minister to
let us know how these recommenda-
tions are going to be implemented. I
will just give him, and it is rather an
awkward one, one instance. The
Secondary Education Commission on
this language question has recom-
mended that both English and Hindi
should be introduced in the middle
school stage. The Bombay Govern-
ment has decided: “English shall not
be taught in any of the standards of
the middle school”. I understand the
constitutional difficulty, but if the
recommendations of the Secondary
Education Commission are to have
any value, I would like to have a
categorical statement from the hon.
Minister of Education as to how they
are going to be implemented.

Sir, I now turn to the report. There
are very many commendable and salu-
tary features in it—the recommenda-
tions on the method of recruitment,
the recommendations on the system
of inspection, an integrated pattern
of administrative reorganisation, etc.

{ was also impressed with the long
dissertations on the aims of educa-
tion, character training, personality
development, citizenship training,
dynamic methods of teaching, etc., but
I have a vague suspicion that all these
can be found in many text books on
educational theory. When we come to
the most vital and fundamental pro-
blems, where we expected boldness,
clarity, definiteness, vision and imagi-
nation. we find the report {s full of
either hesitancy, vagueness, evasive-
ness or unreality. I refer, Sir, to
Finance, Status of Teachers, Ques-
tion of languages—which I will not
deal with further because of the
already heated atmosphere in the
House—and Religious Education.
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Coming to the question of finance,—
the -Commissioners have painted a
striking picture of “The Secondary
School as we visualise”. I have no
doubt of the quality of the pigments
they have used, the quality of the
brushes they have used, and that
their innate artistry is superb, but I
think the canvas they have used is
rather thin—I refer to finance., No-
where have they worked out what
such a school is going to cost. They
have recommended that the number
©of pupils in a class shouild be bet-
‘ween 30 and 40 and the maximum
number of pupils in the school, 750.
I would ask how they expect
‘with the limited finance of the States,
such schools to be brought into exist-
ence. They could have worked out
and said: “This is the cost of one
:schiool, the number of school going
children is so many, we will require
50 many schools and the total expendi-
ture Involved will be so much”. Then
again, if they had also taken into
consideration the fact that there is
a directive in the Constitution that
compulsory education should be up
‘to the age of 14, I am certain they
would have realised that the whole
structure of the finances of the school
they visualised, would have come to
‘the ground.

The Kher Committee recommended
that at least twenty per cent. of the
State finances should be spent on Edu-
cation. I know two States—I am not
referring to Part C States—Bombay
and Madras, that are spending twenty
‘per cent. I do not want to say any-
thing about the loss of revenue from
prohibition but they are spending
twenty per cent. on Fducation. What
‘do we find? They have to appeal to
the Central Government for help for
primary education. We find also that
Madras has to toy with such schemes
as the “Rajaji Scheme”, which is
highly controversial, because there is
not sufficient finance.

Had the Secondary Education Com-
‘mission considered the question of
finance realistically, they would have
come to two inevitable conclusions.
One is that private and voluntary
institutions will and must continue for
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years to pruvide secondary education.
The second is that the Central Gov-
ernment must provide more flnance
and what follows is that more finance
from Central Government revenues
must be made available for Education.

The Kher Committee recommended
that one-tenth of the revenues of the
Central Government should be made
available for Education. I believe I
am not wrong in- saying that we are
at present spending only one-twenty-
fitth of the revenues available and if
we spend only this amount, I stress
that we will not be able to flnance
any of the schemes as put forward
by the Secondary Education Commis-
sion. Sir, if the Central Government
je going to spend more money on Edu-
cation, I would suggest that they
spend it on secondary education.

I think that the time has come
when there must be sweeping reforms.
I believe that the Constitution is
going to be amended. I believe that
the whole country realises that if
secondry education is to be properly
organised then it must come within
the purview of the Centre. Sir, I would
plead with the Minister to get the
support of the Congress Party and
have the Constitution amended so that
Secondary Education comes within
the purview of the Centre.

I am giving a quotation from a
leading educational journal as a com-
mentary on the States being the final
arbiters of Education: “They have no
money but they have full powers;
they have no material resources but
they have ready-made schemes; they
may lack in personnel but they have
uncompromising dogmas”.

I turn to the question of the status
of teachers. It {5 true that the Secon-
dery BEducation Commisédion has gone
beyond lip-service. When 1 say so, I
do mean we have reached the ideal
witich the Lady in the Play “Gentle-
men Prefer Blondes” would like, when
she says: “A kiss on the hand is all
very fine; but a diamond bracelet will
st a life time”. We have not reached
a eotage where we can give our
teachers diamond bracelets, dbut the
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{Shri Barrow]

Secondary Education Commission has
made certain, shall I say, commend-
able recommendations.

One is a triple-benefit scheme; the
second is for medical relief, and the
third is for housing schemes. I would
urge the Central Government to im-
plement the first two schemes, namely,
the scheme for triple benefits—pen-
sion, insurance and provident fund—
and for medical relief. I am in serious
doubt whether the third scheme—the
housing scheme—will ever find favour
with tilre public at large, when they
themselves have no houses!

1 say, Sir, that the Commission’s
Report is evasive on the fundamental
question of salaries of teachers. It
urges the State Governments to form
committees to go into the question of
salaries of the teachers. I believe that
the Secondary Education Commis-
sion—a body of experts—could have
at least laid down the minimum
salaries: it could have laid down the
minimum salaries which the States
must implement.

They have also dealt, in an implied
way, with the basic principles on
which the salaries should be fixed.
They have asked that the cost of
living be taken into consideration. I
say that there are more important fac-
tors than the mere cost of living. One
such basic factor is the test of per-
sonal need. What is the kind of life
that we expect our teachers to live?
If they are going to transmit our
social heritage then they must be
able to play a full part in the social
life of the community.

Then there is the market test: this
is the crucial test. What are the earn-
ings of other professions in the other
flelds of life? If our teachers are to
idve with any dignity then they must
be paid wages comparable to those
earned by other people in other pro-
fessions. These are the two tests
which I would ask the Minister to
apply, and to have this whole ques-
tion examined.

\
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Finally, before I finish I would like
to digress for a moment and ask the
Central Ministry to frame a policy so:
that the grants that are given by the
Centre to the States should be to-
wards the salaries of teachers, so
ihat they might live with some com~
fort and dignity.

Two more points.....

Mr. Deputy-Speaker: No more
points. What is this? 1 am ringing
the bell and he starts a new thing.

Hon, Members want to speak and
therefore I am requesting the hon.
Minister to speak only tomorrow....

An Hon. Member: Tomorrow is
Sunday.

Mr., Deputy-Speaker: ‘Tomorrow”
always means the next working day.
Whatever time is taken—twenty-five:
or thirty minutes—will be adjusted
and we will sit for the other demands
till sometime later at the end of the
day. Some hon. Members are here
and I have given opportunity to some;
I must give an opportunity to
Shri M. H. Rahman. I have not calle@
anybody from the South and I intend
calling Mr. Chettiar. With this we
will close at 6 p.M. The next day I
will call the hon. Minister to speak.

Dr. Lanka Sundaram: What about
the other business?

Mr. Deputy-Speaker: Others will
have to stay; I cannot provide for
every one.

Dr. Lanka Sundaram: I am asking
about the other resolution.

Mr. Deputy-Speaker: The other
resolution—comes up at six o'clock.
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{English transiation of the above
speech.]

[Shri M, M. Rabman (Distt. Murada-
bad—Central): Sir, I have beem
attentively listening to the speeches
made on the demands of the Educa-
tion Ministry. I was greatly astonished
to hear the speeches of Shri Tandon
and Seth Govind Das and I felt that
when an opportunity is given for
serious consideration of matters of
Parliamentary importance, observa-
tion should be made in a proper
manner. Due opportunity should also
be given to others to express their
views. Here, while referring to Urdu,
phantoms of Pakistan, Mr. Jinnah and
Muslim League have been let loose in
a beautiful language .in such a way
that no scope is left for others, to ex-
press and even dare express their
ideas. Harassing and cowing down
others in this manner at least in the
matter of language is very shameful
and goes against Parllamentary prin-
ciples. So far as Urdu language is
concerned, it amounts to a denial of
the facts of History to» say that the
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status of this language is the same as
that of English and that it has been
imported from outside, and that like
English, Urdu should also die out by
and by.

Shri V. G. Deshpande: It is dead.

Shri M. H. Rahmn It is absolutely
wrong. Moreover, in my view, the
way this . matter has been presented
today is entirely wrong. Urdu can in
no way be considered a language of
the Muslims only. It is an admitted
fact—and there are no two opinions
" on it—that Hindi is the langua:e of
our country, and it is our national
language. It should prosper- and we
should work t, this end in the best
way we can, 80 that it can take the
place of English ‘as early as possible.
There is no controversy over it. But
I am at a loss to understand why
while dealing with this issue, every
now and then, Urdu should be made
a target of attacks. If we accept Hindi
as our national language, does it
mean that no other language should
receive encouragement or aid from
the Government for its development?
We are in no way prepared to accept
this position? To say time and again
that ‘we are not against Urdu, we do
not oppose the grant given to the
Shibli Academy’, or ‘we do not oppose
the aid given to Anjuman-e-Taraqqi
Urdu’, has no meaning. There are
different ways of saying the same
thing. There are two ways of oppos-
ing a thing—to express oppcsition
openly or indirectly by not expres-
sing it in clear words. The virtue of
the natjonal language lies in this that
along with it other languages such as
Telugu, Malyalam, Tamil and Bengali
should also prosper. I would ask in
what way it is a sin to make mention
of Urdu. Why should not Urdu be
given the place it deserves? If, for
example, it is proved that a large
number of Hindu, Muslim and Sikh
residents of C.P. or Bihar speak Urdu,
why, then, should Urdu not be their
medium of education and why should
Urdu not be used in the courts? If

while accepting our national language
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as it is, I demand these facilities,
wherein do I talk in the veln of
Muslim League or Pakistan? " Such
talk will not help us long. I mygelf
opponent of the
Muslim League in this country. I can-
not elaborate this point in view of
the short time at my disposal. Even
Purushottam Dass:i Tandon will bear
me out when I say that when the
Question of accepting Pakistan came:
before the All India Congress Com-
mittee, after the speeches of Pandit
Jawaharlal Nehru, Maulana "Abul
Kalam Azad, Pandit Govind Vallabh
Pant and Sardar Vallabh Bhai Patel,
I was the first man to make this asser-
tion that it is cowardice to accept
Pakistan and that it should never be

. accepted, that we will fight against it

to the end, and that we can liberate
the whole of the country under the
guidance of Gandhiji. Today you
should not try to conceal the truth in.
this way. You should not, with some
other motive, suppress the truth by
labelling it as a Muslim League and
Pakistani movement. No culture—
Muslim, Sikh or Hindu—can ever die.
Hindus, Muslims and many other com-
munities are inhabiting this land. The
culture of each of these communities.
will continue to exist. No power can
efface these cultures. All these cul-
tures together make what we call the
Indian  culture and civilisation.
Therefore, no Indian culture can exist
or develop without the protection of
Hindu and Muslim cultures. All these:
cultures will continue to co-exist in
this country and no one can extirpate
them because they have not been the
cause of the creation of Pakistan.
The builders of Pakistan have built it
on political grounds, on grounds diffe-
rent from that of culture. The ques-
tion of any language, or Urdu langu-
age, is not involved in it. We have
great writers. authors and poets in
this language and they have been:
Hindus, Muslims as well as Sikhs.
How can this fact be ignored? Those
who name this movement as com-
munal, they either do not know what
communalism is or are themselves
living in a groove of communalism
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and narrow-mindedness. I do not like
that such communal tendency should
be displayed and sentiments roused
by making reference to Pakistan in

this august House where our talk has

to be in aocordance with Parliamen-
tary principles. We are prepared to
think over this matter in a silent and
serious manner. What is the harm in
it? How did Urdu create Pakistan?
No, it has not. Nor has Hindl. Do
languages create divisions? Malicious
intentions and insincerity divides
people and insincerity can do further
harm. Pakistan is not a creation of
Urdu. That is a baseless allegation.
But we cannot be cowed down by this
communal tendency of Tandonji and
his colleagues, because we are sure
that we have no less love for the free-
dom of our country than any other
Indian. What can I say of these
people, we have got even greater
patriotism than Pandit Jawaharlal
Nehru and other great leaders. We
have shed our blood and sweat for
the sake of the country and have
attained freedom. We did not look
down upon the idea of the Pakistan
and partition only from the point. of
Indians but also from the communal
point of view of Muslims. We did not
feel that Pakistan was created because
the British wished the Muslims to
benefit by it. On the other hand, we
felt that by creating this division they
and the Americans would always
harass one part with the help of the
other and thus disturb their peace
and never allow the two parts to come
close to each other.

If, therefore, we raise the question
of Urdu, if the people of Bihar or
Madhya Pradesh raise this demand,
the heavens won't fall. If Urdu is
given some official status, whether as
a court language or as a medium of
education, no harm would be done. If
in our free country, where we have
a common language and where Hindus
and Muslims live together in love and
fellowship, Urdu is also given this
status, nothing untoward would hap-
ven. To term it as communalism is
by itself communalistic.

I would submit that I have nothing
to say against other issues tnat may
be raised in this connection. So far
as Hindi is concérned, we are all un-
animous that we should spend the
largest possible funds for its develop-
ment and propagation. Though I was
one of.those who in the Constitueat
Assembly supported Hindustani, yet
right from the day, right from the
minute the Constituent Assembly
decided upon Hindi as the official
language, we sincerely accepted it as
our national langusge. It is, there-
fore, absolutely wrong to accuse the
Education Ministry of adopting an
anti-Hindi attitude. But at the same
time, we are never prepared to agree
that, as Sethji has said, Urdu should
be relegated to the position of English.
That is never the position of Urdu.
On the other hand, it is an imgortant
component of the culture of this
country and can never be overlooked.
Urdu has a place of importance in
this country and even if anybody tries
to detach it from us he can never do
so. No man with any knowledge of
history can do so. Urdu will continue
to hold its place. It should be given a
-proper place in the Centre and the
States. It should be given all en-
couragement.

We have a complaint against the
Education Ministry that the policy in
regard to Urdu that was decided upon
at a conference of the Central and
State Education Ministegs, is not being
properly implemented in Uttar Pra-
desh and other States. I feel that
there is great need for the Education
Minister to understand this problem
and for the Ministry to take a strong
attitude and have this policy enforced
in the States.

I would like to submit one more
point. Perhaps other friends may alse
raise it. The Camp College has been.
functioning here for several years and
our displaced friends are running it.
Nearly 4,500 students are receiving
eduction in this College and large
number of employees receive education
in this College. In the past, the Central
Government have granted it extension
twice, but this year it is learnt that
the Government want to close it. I
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learn—I wish it were not true—that
under the Delhi University rules, this
college is functioning in a territory
where it cannot continue to function
unless the Delhi University recognises
it and that the Central Government
cannot exert any pressure ' in this
matter. Due to some difficulties the
Delhi University does not want to
bear the burden of this college and
from the legal point of view it cannot
be given any extension and it cannot
get the concession for another year. I
submit that it is a very good institu-
tion, it provides very good education
and it has shown good results. The
Central Government should try its
best to let the College continue. It is
easy to close down such an institution
but it is difficult to build one and run
it efficiently.

qfew ST W Wit : o wEeT AT

g ot €)1 7g wifow Jara geafady

& wroy @ swAT & | @R ¥ foedr
giafed & sX & yafas o)

Shri M. H. Rahman: I hope the Edu-

cation Ministry will pay special atten-

tion to this matter and keep the Col-
lege functioning.]

Mr. Deputy-Speaker: A number of
so-called ‘“back-benchers’”’—all eminent
Members of Parliament—about fifty of
them, have sent me aletter yesterday
saying that they get no chance at all
to speak and hon. Members in the
front benches are only being called. I
requested them to send me a list of
those hon. Members who want to
speak distributing the names over
different Ministries. They have given
me one name, Mr. Ram Dass to speak
on Education and if I do not call him
it will not be proper. I therefore pro-
pose to call him now and I would
request the hon. Members to sit till
7-15 today. I will close this debate on
Education at 6-15; the hon. Minister
will reply on the next day and at

6-15 1 will take up the other Resolu-
tinn.

Shrimati Renu Chakravartty: Does
it mean that the Minim Wages
(Amendment) Bill will not be taken
up today?
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Mr. Deputy-Speaker: 1t will be
taken up. After all, the Resolution
will not take much time and as soon
as it is over, the Minimum Wages
(Amendment) Bill will bé taken up.

ot T e (EifErargT—dfira—
wagfwa wifaat) : g foar &1 s@ar
Xw w7 gy waar § dfe faar & ane
ag wqw 7 fear war N e gEd @
g1 wifge 91 | &YqT W | A w@E
arq vy A Y § WK www ]| A
W@ ot § 1 gy N wwe &
uTeeR § 978 fag oifeande oY € fia
A 9 < A< e X avr Ffew aeiy
&T 7EAT A ¥4y wFH § Iq fAq
e wE o qfews Y wgr &) wawaAr
§ fF ag arfiw & wq &7 el
aqF § | ® T a7 wear fe grarg-
T FAA 7 o fafrex aga 7 1%
¥ 7T w2 foar e Y v wE F
a HHS qT aH &Y qHAY |

wY 10¥e H agy WY gW gTA &
f& garo ameer g T ¢ WK
TR ex & forg qFarg § | Sfew
IQ awr W aAwd ¢ f5 ok fag o
ferdefr gomrct § oy oA § 1 Qe
F AT T A & gl F v A
gz ff 1 FANFgT 0T a7 AES
fegfen o= & #% a7 #r§ aftw g gefr
fora® w2 ag A&} w1 wav fr qg Faezq
HTH CFTT g qow & fAe aga
@i ad g s qrarRe § ) T
axw fr oq¥ew fafret a7 S
£ "o &= & T g FEa B
g fF ag o gy ardrw w1 gT
gz fgrma @age § 91X SaFT ageAT
wifgn | 3fFa & @ & a8 qFET
fafrer  axat sfeee § 3fwr 7
qaRaT g fo @ areftw & weee wrg
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faelt e Y qadel A gk 1 =y
fafrdte 7 wod  woey ager § W
geE & qarfes g W Qecr
fear § 3fwa g oF o ffrd
g & 9 fr azew & fag faege dac
agi § | 3% fa 9w & W= OE AT
A gum fegr qr fe gt oF wiww
I wrfgn A fe 3@ v WY W)
¥ ot W & gME g W we R
wE g 6 g fafed &
<8 W §Y wga suTeT w 1w § formay ag
e A qwer gafog afwarde &
wrE wafierr daT WHLT w7 wigg N
o ayFem & Ti¥ § et w77 & feore
HR A FTHFTAF |

#F o ¥ fo ot gR
A1 AT g § 6 g wsfet & amw,
FAf F a0 WX wa WAl & Ay
N agfeer § 1 ard fodE am & w8
€1 feT ag v 7Y frer § fr S
1w w1 fear g gwfae F wmod 3
IR & 5 oI wy awr
frgraa &0 § WR ST a% g TEn
€ AT g TEE T 9% FedraT
927 T FT G | WR IE@ § a
qiferarie #) ga¥ fag qx 7 fafaedt
FAHY ATfgy a1 FE TAT FHET FHFI
FIAT Afgy arfer ag aeg & qR W
I F FE HH A GATL FT F AT
faw gaR a=¥ arew grfas s a8 |

Fredteqea & qAfas ag gfvaa
NIARE FT FF § {4 98 9 A1 & 6
W A F g’ Ty A=
/gAY W AT qF F WL S
gyFw & s | fow atg & W
ey 7 sgfadaw a1 gEd aed
i #1 gfaaw sfes o7 e F@ §
IA ATZ Y ¥ A TF & 59 F1 AT

~

N ft gfrg sfesr 9T He fear o
o gz gfe TAwe & Rl
1 o efefe g g aedt {0
ferr o Wiy § WX T Aw gEd
7 § | @ T e & wT et
W ot wr § fe wwwre e
ORTAT Y T gAY | F O ey
T wrger § & fow acg & A &
s § 1 ® oy TN & w=
W oeT A fow W § owrew Wi
wiwew A qgd & qr fed e §
IT WA & W gy & dur Y @
& fr g ot 7 gt v & wfaw
& 7 ot arEd F fR & wfaw
ot 7 ag g i ¥ frg o e
o A vy oAy o
WA wY waw v A, g T ET
T W AR T W e W
T 1 F3 qEr AT 1 A7 I g e
qrft & & aoeT ardy ¥ arlr faoret oY
frwe fr & g T A, AN F
/W g gl a7 R & ot
frwrer deftg | ag g ovr gy @ ) A3
ITw 7 i quet ave< fra v 2T 0
Iad qt firear § W wrer fewar §
afesr w1 g 9@ T ®Y af DA
Iq I7% auw & wrar fe qar @ By
TR | T A W A G A
® gt & fir A wraal o adfr e
®1 WX T a2 FH B TE AW 6V
TR HET O & AT A I -
FTA FT WGAT FAR AR AT
afrr I8 9 WA g fwar a9
a4 3fr & fag & gz adt €1
fad feeeft & ow waTa § wgi dfew
st & f6G oA § | 4T T ATH
a1 & | 3fF ag %o qTF Afra A
# gifas A § 7T 3o AT 30 JfAAT
FATE § FTEA FIA § | AT TF & T
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afar g X 3@ 9 & A e
®i A1 w1 & EETQ TEE F G AT
FET | T qrOw w1 A1 4g 9gA g
ATt Y grfrer <1 S FATAY Y |
wet oF st v d o fe
TgH 9T OF H39 FIOAA g AV AL A
o9 & w9 W § W, fogsr w
I 9T gg FIAA @AT T4T 97
aifr g ey § agfeaa € .
fFa TEF1 T8 TR AT Nfg A0
W § | A T g9 weEr g |
qg B w9 &, W fefafam aay
T § | T RN NfgE § 5w 7
frey  anferagew o AT A gwT
wa fgel § 91 9% ' 4 |F
% fg #1% @ AR Y WA
T & 9l A I fewiega
fear |\ & qaar A g B ag e
feen & oW 99 § | ATTET TG TGS
g w7 ¥ § W AT WK ge
T SITHT AT Frieer F Q&
6P. M.

# gwaar § & g 4oF & v}
T I € g oot o8 1w e
& R ATET WY AFAS FY FL FT
¥FY § WX T G $TF HIA 7
g o1 =y § | SR A W)
fFar 9TaT & | g TERe ¥ oF dur
W ag wETET, O ¥ W T A
wiwa, ¥ &Y fod ag wgy § i gy
foprfee 3 & W SuF fod wqr
arar g fr feslt  #r oy afrafudt §
u% fag A watax §, SoTa wafaw
Tg g Y W | AW R ET g
WATAR §ET & fed § a1 gum wamg &
faq &1 o fewlt & wamaR 1w AW
& oo AR A wEd fod war-
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7% ¥ wrfed, 7 5 gow &1 = I3
fear s | afew ® & wgm fr s
AT BIW Y ITEWA 2§ o ww A
L TF %fww%mmqwmr@nr
ww fver & g1 fr g o= ¢ 5 @,
firardr &), wwge &, wid, W &, &
A o wT WA & A% 7 T
wT TR | AT TF T F1 T7 T
o fod e &7 T A AT R
& | war g o fafiredt w1 o § 7

oo -afwwow (fegere) @ g
agfaa & onalt, oA wow §
et g W =R Y ag e
s ) ufeaRys w1 gfrmee
F5z Y agi e |

Mr. Deputy-Speaker: The hon Mem~
ber is making a speech. The .other-
hon, Member also must conclude now—
I have given him sufficient time. He-
has talked about the Camp College.

frowm ow : gufag o ar Wk
T & | Ffwew wow o awn & g
3% far agi o waTe qEgy @ ar )

TN WEXAW : HA G T A<
T 2 AT HE AT | W A Ao

Mr. Chettiar,

Shri Nagappa Chettiar (Ramanatha-
puram):- Sir, I thank you for the:
opportunity you have given me.....

Shri T. S. A. Chettiar (Tiruppur):.
rose—(Laughter).

Mr, Deputy-Speaker: It is a Comedy-
of Errors in the discussion on Educa-
tion Ministry. Shri T. S. A. Chettiar..

Shri Nambiar: The other Chettiar
must be given an opportunity to speak.

Shri Venkataraman: On a point of
order, Sir, once a Member has been
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called and he has started his speech....
(Laughter). It is not a matter of
laughter; I am making a serious pro-
pesition. Once’ a Member has started
making his speech, is it right for ‘the
Chair to stop him and ask another
hon. Member to speak? There is a
precedence. In the House of Com-
mons, when Lord Birkenhead was
Mr. Smith, the Speaker called
Mr. Smith. There were two Smiths one
Mr. F. A. Smith and another Mr. F. E
Smith. Mr. F. E. Smith was not the
.person thought ‘of by the Speaker.
Mr. F. E. Smith beijng a good speaker,
he spoke. The other Mr. F. A Smith
had to keep quiet. In these ciréurm-
stances, when you have called
Mr. Chettiar and Mr. Chettiar has
started his speech, it is not right,
particularly because he is a back-
bencher, that he should be devprived
of his opportunity to speak.

Mr. Deputy-Speaker: So far as the
point of order is concerned, when
Mr. Smith was speaking, the other
Mr. Smith kept quiet and gave him
the opportunity to speak. If this
Mr. Chettiar keeps quiet, I have no
objection.

Shri Nagappa Chettiar: I withdraw
and I am prepared to allow Shri T. S. A.
Chettiar to speak.

Shri T. S. A. Chettlar: You may
allow him to speak today and give
me an opportunity to speak tomorrow.

Mr. Deputy-Speaker: I can’t say
that. The other Mr. Chettiar will go
on.

Shri Nagappa Chettiar: On behalf
of Shri T. S. A. Chettiar, I withdraw,
Sir.

Shri T. 8. A. Chettiar: As I said,
Shri Nagappa Chettiar may be
allowed to speak....

Mr. Deputy-Speaker: What s this?
I thought the hon. Member who
started his speech, was under the im-
pression that he was called and that
.he wanted to continue his speech.
Shri Venkataraman said so.
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And this Chettiar also, as the other
Smith in the House of Commons, kept
dquiet, and said: ‘“You can go on".
Now, it i{s not an affair between them,
Mr Nagappa Chettiar.

Shri Nagappa Chettiar: I thank you,.
Sir, for the. opportumty given to me'
to speak on this Demand 1 support
this Demand.

I will deal with only one item, i.e.,.
Hindi. The Constitution provides that
Hindi should becomé the official langu-
age after 15 years. People in the
South feel agitated over this. They"
fear that even after the lapse of this
period, they may not be able to ‘keep-
pace with the people in North India
whose mother tongue {s either Hindi
or a language closely allled .to it.
Therefore, 1 ‘once again request the:
‘Government not to press Hindi.

-Mr. Deputy-Speaker: There are ten
more minutes in which this Chettiar
may conclude! )

Shri T. S. A. Chettiar: Many of us
are sorry that -this language policy
has reduced itself to Hindi-Urdu
quarrel. The determination of national
language is not done by people who
have a narrow point of view but has to
be planned with a large vision. This
Rashtra. Bhasha has two enemies: one
is those who oppose it, just as the few
friends In South India; the other is
the narrow-minded enthusiasts who-
want to press their language on
others. I am afraid the few people
who partook in this debate today
belong to the second category, and
they do more harm to this language
than good.

I must also deplore the rather very
ungentlemanly terms that were used
against the people who are serving in
this Department. I know some of
them. They are as good, as patriotic
as anybody else, and some of them
have taken part in the freedom move-
ment. Because they do not share our
views, to use certain words and
appellations against them is not what
we should tolerate in this House.

Now, coming to certain points
which were raised, I was amazed vhen



3355 Demands for Grants

[Shri T. S. A. Chettiar)

1 heard that there are no inter-
.national scientific terminologies. The
conference of Education Ministers
and Vice-Chancellors unanimously
declared that for helping the evolution
«of a common language in this country
‘we should adopt those international
terms in all our Indian languages so
that not only in Hindi, but in Tamil
.and in every other language we can
have all these basic words which will
e common to us all. As one of those
-who are in charge of making an
.encyclopaedia in Tamil at a cost of
-nearly Rs. 10 lakhs, I know what diffi-
«ulty there is in inventing fresh words
for highly scientific thoughts which
have never been thought in our own
language. Tamil is an ancient language,
we are proud of it, but to our cost we
xnow that there are certain modern
thoughts in science which have not
‘been thought in Tamil, which have not
been used, which have not been ex.
pressed in Tamil. Let us not_go about
coining half these words and be
quarrelling with others over thesis. Let
.us take the international words and
adapt them to the genius of our
‘language. That is the way in which
1anguages have grown. Those who
have read the history of languages will
‘know that when people have forced
.one language on others, dire conse-
quences have followed, and the latest
of them is the elections in East
‘Pakistan. So, I would advise, I would
implore, I would beg of you that in
this matter of the national language
1et us persuade people and even go
slow because persuasion pays ulti-
mately. Not only that. I want that
Hindi, if it is to be a national langue
age. should absorb into itself many
of the words that are in Tamil, in
“Telugu, in Marathi, so that it can
-yreally become a national language.
and it should not, simply because it
fs spoken by a large number of
_people, be forced upon other people.

I would like to say one word about
the place that Hindi should have in
‘the secondary education curricula. As
.one who was responsible for reorgani-
sation of secondary education in the
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Madras State, I made Hindi the second
language, Tamil or Telugu the first
language according to the area con-
cerned, and English the third language.
But there is a fear among the people
in South India which I must voice.
While in thre non-Hindi-speaking areas,
they have to read three languages—
Tamil or Telugu or Malayalam as the
case may be, Hindi and English—in
the Hindi-speaking areas, they will
study only two languages, i.e., their
own Hindi mother tongue and
English. That will give them a pre-
eminence and an advantage over the
rest of the country. This is not fair.

An Honr, Member: What is the alter-
native?

Shri T. 8. A. Chettiar: The alter-
native is that the Hindi-speaking
people must also learn one other
Indian language. This is not a new
suggestion that I am making. It has
been accepted by the Acharya
Narendra Dev Committee 1in their
report. This question of rashtra-
bhasha should be approached with
vision, and not with narrow-minded
ideas. This is the only way in which
this matter of the national language
can be solved. I believe that the stand
taken by the Education Ministry in
this matter is perfectly correct, viz.
that international words and phrases
and technical terms should be adapted
into our own languages. That is a
perfectly correct procedure.

Let me now come to another more
important matter. We are crying
hoarse here for more money being
allotted to the Education Ministry. But
what have we found? A lot of the
money that has been allotted has not
been spent. This is what the hon.
Finance Minister said the other day.
I have got the extracts from his
speech, but I do not want to take up
the time of the House by reading them
now. I was very unhappy to find that
a sum of nearly Rs. 2 crores which
was allotted to the Education Ministry
was not utilised. Now we find a
certain shaking of head in certain
parts of the House contradicting this.
When the Finance Minister makes a
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statement, we believe it is correct,
and that the information has been
received from the Department. If the
Department has any other informa-
tion to give, which is rontradictory to
the statement of the Finance Minis-
ter, it is for them to supply it to us.
I hope we shall get sqmething on this
matter.

We are now in the Plan period, and
the report of every Ministry shows
how far they have been able to realise
the targets of the Plan. The Plan has
given certain priorities and targets for
every Ministry. The Education Minis-
try also has been given certain targets
and priorities. But it is unfortunate
that the reports that have been circu-
lated to us, excellent and nice though
they are in many respects, do not
throw any light on this aspect of the
problem. The mere fact that large
sums of money are being spent on
education is no proof that there has
been sufficient expansion. I know this
as one who was in charge of educa-
tion in my State. I spent Rs. 1 crore
by way of revision of salaries, but
that did not mean that one boy more
was educated, or one girl more was
educated, or one elementary school
more was opened. What is given in
these reports is just that certain sums
of money have been allotted, and they
are spent. We do not even know
whether they have been spent fully
or not. There are no indications
whether these moneys have been
spent usefully, whether quantitative
results have been obtained, or even
qualitative results have been obtained.
This is not the way that a report
should be supplied to us. I expect that
at lcast in future—I would expect
even before this session concludes—
that the Education Ministry will cir-
culate to us the targets that have been

set up for them under the Five Year -

Plan, and how far they have been
able to realise those targets. I can
read out the targets given under the
Plan, they are all given very clearly,
but I shall not take the time of the
House by reading them. The reports
circulated to us are good, and nice
indeed, but they do not give us any

27 MARCH 10654

Demands for Grants 3368

idea of the national progrcss that has.
been achieved in this regard.

To avoid unemployment, a new
scheme has been devised, under which.
raw graduates who have had no train--
ing in education have been employed.
to teach in schools. To my opinion,
nothing more tragic could have been.
done. People who did not want to be-
come teachers, and who had no train--
ing for teaching, have been set on.
children. This may be a means of.
solving the problem of unemployment,
but it is certainly not education. I
was surprised how the Education.
Ministry could set its seal of approval
to this scheme. Education is a specia--
lised subject, and teaching children
requires an aptitude, knowledge, train-
ing and a background, which are not:
had by the ordinary graduates. I:
would like to know the results of
this cxperiment. I want to know
whether this experiment of employing
raw graduates as teachers has been:
good, and whether the schools run by
them are bring run properly. and the-
students arc getting proper education.
If possible, I would suggest a certain.
amount of research to be done in thic
matter. and statistice collected in this:
regard. Knowing things as I do, with
the little knowledge that I have, I
would say that this experiment can--
not be a success. W~ could have given:
jobs to a few people, but we would:
not have contributed towards educa--
tion in a sub:tantial and efficient:
manner.

Mr. Deputy-Speaker: The hon.
Member must conclude now.

I will call upon the hon. Minister to--
morrow.

Maulana Azad: Monday.

Mr. Deputy-Speaker: The hon..
Minister might say something.
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[Maulana Azad: Sir, I have heard
-with utmost attention the speeches of
my hon. friends. As there is no time
"left now, I think that it would be better
it you give me time day after to-
morrow after the question hour. I

will try to finish my speech in
-20 minutes time.}

Jurqer TERY : weaT AW

Shri Sinhasan Singh (Gorakhpur
“Distt.—~South): The question-hour may
‘be dropped on Monday, Sir.

Some Hon. Members: No, no.

Mr. Deputy-Speaker: Hon. Mem-
"bers who have tabled questions will
:not accept it.

-Shrimati Renn Chakravartty: May
1. ask a question of you, Sir? Can
those “who have not given any cut
-motion go against the policy of the
~Government and take up most of the
time during the debate? We want a
ruling on that point. They have not
moved a single cut motion and yet
“they have taken up the lion’s share
-of the time.

Dr. Ram Subhag Singh: The diffi-
-culty lies elsewhere. The Opposition
takes more time.

Shrimati Renu Chakravartty: Why
~does he not have the courage to bring
‘forward a cut motion?

Mr. Deputy-Speaker: Let there be
no cross-discussion. The hon. Lady
"Member has raised a point. I will
answer that point. Every hon., Mem-
ber is entitled to participate to throw
~out the demands. Every hon. Member
can speak on a cut motion, by whom-
-soever it is moved. I have been asked
to give a ruling on that point and I
"have given the ruling. That disposes
~of that matter.
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RESOLUTION RE SALARY AND
ALLOWANCES TO MEMBERS

Mr. Deputy-Speaker: The House will
now take up the Resolution on the
report of the Joint Committee on the
payment of salary and allowances.

Shri Radhelal Vyas (Ujjain): I have
got a point of order to raise.

Mr. Deputy@peaker: Let the Resolu-
tion be moved. In a vacuum there
cannot be a point of order.

Dr. Suresh Chandra (Aurangabad):
I want to raise a point of order.

Mr. Denuty-sﬁeaker: Later on. Let
the Resolution be first placed before
the House.

Dr. Suresh Chandra: This point of
order is in relation’ to the question
which has been discussed before—the
matter which we have been discus-
sing before.

"Mr, Deputy-Speaker: If that is so,
there cannot be any point of order.
That matter has been disposed of.
The point of order must have been
raised then and there. The hon. Mem-
ber cannot prevent further proceed-
ings until that point is decided. The:
hon:. Member has missed the bus.

be  Minister of Parliamentary
airs (Shri Satyas Narayan Sinha): I
beg to move:

“That this' House approves and
accepts all the recommendations
of the Joint Committée of  the
Houses of Parliament on the pay~
ment of salary and allowances to,
and’ gbbreviations for Members of
Parlfament, and in particular the
recommendation’ that thé rate of
daily allowance should with effect
from the commencement of this
Session of Parliament be reduced
from Rs. 40 to Rs. 35 by a volun-
tary cut.”

.Sir, ten days ago—on the 17th
March—while replying to Dr. Lanka
Sundaram’s motion, I had promised
the House to bring the Resolution on
the 27th, i.e., today. I have accordingly
moved that Resolution.
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Some Hon. Members: Good.

Shri Satya Narayan Sinha: The
House will remember that on that
-occasion I had said that the Govern-
ment would like to refer the resolu-
‘tion back to the Committee to recon-
:sider the question of T.A. and D.A.
‘of Members in the altered circum-
‘stances. I do confess that since the
‘Committee made its recommendations,
much water has flown down....

Several Hon. Members: Where?

‘Shri Satya Narayan Sinha: Literally
:so, Sir.

It is therefore proper that the entire
‘question should be discussed, con-
:sidered and reviewed de novo.

Shri 8. S. More (Sholapur): By a
new Committee?

Shri Satya Narayan Sinha: On the
‘Order Paper, I find a multitude of
:amendments standing in the name of
:several of my hon. friends, I do not
want to say anything with regard to
any of those amendments on merits
except that of  Mr. Venkataraman,

which suggests a reference of the:

‘whole question to the old Committee.
"That amendment, I am going to accept.

Dr. Lanka Sundaram (Visakhapat-
‘nam): The one circulated this after-
‘noon?

Shri Satya Narayan Sinha: The
latest amendment which was circu-
lated this afternoon.

An Hon. Member: What is that?

Shri Satya Narayan Sinba: 1 wil
read it out to you.

The House is also aware that the
.Joint Committee, which was nomi-
nated by the Speaker in consultation
with the Chairman of the other
House, consisted of Members of all
‘the groups in both Houses. There
have been two vacancies, one of this
House and another of the other. The
vacancy of this House was caused by
‘the sad demise of Dr. Syama Prasad
Mookerjee and of the other House on
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account of the retirerﬁent of
Mr. Amolak Chand.

Shri A. P. Sinha (Muzaffarpur
East): Mr. Amolak Chand has been

re-elected.

Shri Satya Narayan Sinha: He has
not been sworn in and therefore he

is functus officio.

Shri Radhelal Vyas: Shri Lal
Bahadur Shastri also.

Shri Satya Narayan Sinha: He is a
Minister -and he does not cease to
function unless six months elapse.

Through you, Sir, I would request
the Speaker to fill up these vacancies,
the vacancy of this House and the
vacancy .of the other House in con-
sultation with the Chairman.

With all respect to our friends who
have given notice of amendments, I
would say that no useful purpose
would be served by discussing these
amendments at this stage. In my
humble opinion, Sir, this matter could
be  better discussed informally
amongst the Members of the various
groups.

Sbri S. S. More: Why?

Shri Satya Narayan Simha: The
Committee, as I said, consists of re-
presentatives of all the groups. Ulti-
mately, the matter will be finally
decided—of course, finalised——ir. that
Committee. The recommendations of
the Committee will be incorporated in
a Bill which the Government is going
to bring forward, if necessary, before
both Houses. I think the House will
have ample opportunity to discuss
the provisions of the BIill. I would,
therefore, appeal to the House to
accept my Resolution, of coure, with
Mr. Venkataraman’s amendment, which
is going to be moved formally, and
pass it at least nem con, if not unani-
mously. I again repeat the desire of
the Government to do all that is possi-
ble to put through this legislation in
both Houses during this session.

Mr. Deputy-Speaker: Motion moved:

“That this House approves and
accepts all the recommendations
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of the Joint Committee of the
Houses of Parliament on the pay-
ment of salary and allowances to,
and abbreviations for Members of
Parliament, and in particular the

recommendation that the rate of

daily allowance should with effect
from the commencement of this
Session of Parliament be reduced

from Rs. 40 to Rs. 35 by a volun-
tary cut.”

Shri Radhelnl Vyas: May I raise a
point of order now, Sir?

Mr. Deputy-Speaker: Yes.

Shri Radhelal Vyas: In raising a
point of order, I am not against
the Resolution as such. But, I feel

that we should not conduct our busi-,

ness here against the rules. My point
of order is that under the Rules a
Parliamentary Committee can be
appointed only in two ways; either by
a motion—that will be before the
House—or by nomination by the
Speaker. Of course, in this case, the
\Cammittee has been nominated by
the Speaker. Under different rules,
different provisions have been made
for the appointment of these Com-
mittees. For example, if you look at
rule 32 regarding Business Advisory
Committee, rule 40 regarding Com-
mittee on Private Members’ Bills and
Resolutions, rule 180 regarding Com-
mittee on Petitions, rule 245 regard-
ing Committee of Privileges and rule
246 regarding Committee on Subordi-
nate Legislation.....

Mr, Deputy-Speaker: The hon.
Member is too fast for me, but what
is the point he wants to make out?

Shri Radhelal Vyas: My point is
simply this. There are definite rules
under which the Speaker is authorised
to appoint a Committee of the House
and it is called a Parliamentary Com-
mittee. Now, this Committee has been
appeinted by the Speaker but it has
not been appointed by the House as
has been provided under the rules.
This Committee cannot be called a
Committee of the Houses. Moreover
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there is no provision under the rules
for appointing any such Joint Com-
mittee unless it is a Joint Select Com~
mittee and then also, the concurrence
of the other House is necessary. In.
this case, firstly, whether this can be
called a Parliamentary Committee,
gsecondly, whether a Joint Committee:
can be nominated by the Speaker,.
and thirdly, even if we adopt this
Resolution and make it a Parliamen-
tary Committee, whether we can do:
so without the concurrence of the
other House, are the points which, I
hope, you will kindly look into, and
if it is not according to the rules,.
some suitable action must be taken.
The motion may be formally moved:
and then we may provide that the
concurrence of the otlrer House must
be obtained. These are the points that
I wish to bring to your notice for
consideration.

Mr, Deputy-Speaker: Has the hon.
Minister anything to say? The hon.
Minister does not think it necessary to
reply to such a simple matter. Let me:
say.....

Shri 8. 8. More: We would like to
have something from the hon. Minis-
ter on this point.

Shri Satya Narayan Sinha: This:
point could have been very well raised
by hon. Members when the first Com~
mittee was appointed. The point was
not mentioned then and so there is no:
validity to move this motion out of’
order now.

Mr. Deputy-Speaker: I find from:
the records that an announcement was:
made by the Speaker on the 6th June,
1952, in this House regarding the-
appointment of the Joint Committee on
Payment of Salaries and Allowances:
to Members. This is what I find im
the proceedings:

“Mr. Speaker: I have to inform
the hon. Members that I have, in
consultation with the Chairman of
the Council of States, appointed a
Joint Committee of the Houses of
Parliament consisting of
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sider and report to Parliament—

(i) (a) Whether it is desirable
1o change wholly or partly the
jpresent system of the payment of
«dafly allowances to the Members
+of Parliament...... eteeieeearenteesenenee

...................................................

3. The Committee is a Parlia-
‘mentary Committee and shall
have all the powers aund privileges
of a Parliamentary Committee.”

Therefore, T say that silence is half
consent.

Shri 8. S. More: No, Sir,

Mr. Deputy-Speaker: Unfortunately,
:‘that is my view. The House has
.approved, according to me, of the
wappointment of this Committee.

Shri Radhelal Vyas: That was only
an information given to the House.

(Interruption).

Mr. Deputy-Speaker: So far as this
matter is concerned, this was not
raised at that time. Secondly, when it
is referred back to the Committee, all
‘that the hon. Member has to see is—
whether the previous Committee is
-right or wrong—that the Members
whose names were there then are
hon. Members of the House now.

So far as the third point is con-
cerned, it is for the other House to
take up the matter and send its Mem-
bers. If they do not do so, this Com-
mittee will function without them.

So, I do not see any point of order
in this. The House will now proceed.

Shri 8. S. More: Sir ...

Mr. Deputy-Speaker: After I have
‘given my ruling, I will not allow any
further discussion.

Shri 8. S. Moere: I want to raise a
point of order.

Mr. Deputy-Speaker: There cannot
be: any point of order on the Chair's
ruling.

Shri 8. 8, More: Unless: you hear
me, how can you say whether there
is any fresh point of order or not?

58 P.S.D.
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Mr. Deputy-Speaker: What is the
fresh point of order?

Shri 8. S. More: My submission is
that you were kind enough to throw
out a suggestion that the hon. Minis-
ter should mention the names of the
Members who were formerly mem-
bers of that Committee.

Mr. Deputy-Speaker: No, no. The
hon. Member has misunderstood me.
What I said was that instead of read-
ing out those names, they may be
{aken as names of the members of
this Committee, because they are part
of the proceedings of the House. It
may be treated as a resolution asking
those very persons whose names have
already been read and form part of
the record of this House, to be Mem-
bers of this Committee to whom this
matter will be referred.

Shri 8. 8. More: My point is this.
Supposing your suggestion is accepted
by the hon. Minister. It would mean
that he would be reading not only
the names of the Members of this
House but also the names of the
Members of the other House, without
their consent, or without the consent
of the other House. Will that be a
proper procedure?

Then there 1is another point—
whether this Committee whose names
as per your suggestion he has to read—
will be a fresh committee, or it will
be the same committee reconstituted,
because fresh directions will have to
be given. Your ruling creates more
confusion, as far as procedure is con-
cerned. So, I would request you to
apply your mind to the problem which
we have raised and give your con-
sidered ruling.

You have also said that because ne
objection was raised at that time, that
committee was a validly appointed
committee. The Committee, as will be
observed, was appointed on the 6th
June 1952, according to the First
Edition of the Rules of Procedure. We
were then fresh to the House and haa
not read the rulés. Our ignorance on
that occasion should not be construed
as our consent.
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Mr. Deputy-Speaker: I have heard
this argument in extenso. I cannot, on
any of the three points, rule out this
Resolution as out of order. For one
thing this matter was placed before
the House on a previous occasion and
the House accepted it.

Some Hon. Members: No, no.

Mr. Deputy-Speaker: Hon. Members
may say ‘No’. I say ‘Yes'.

Now, when the hon. Speaker made
this announcement, any hon. Member
could have got up and said: “We do
not agree”. When I place a question
pefore the House for its decision, if
any Member so desires, I ask the
House to express its opinion. So far
as this Committee is concerned, hon.
Members kept quiet, which was taken
as their consent. There is no mean-
ing in raising a point of order now.
Not that I asked the hon. Minister for
Parliamentary Affairs to set out the
names. It can be construed to mean
as the very names there.

A point was raised that he cannot
set out the names of Members of the
other House. If there is any technical
objection, the other House can take
up the matter and then let us see.

Shri Satya Narayan Sinha: So far
as the members of the old Committee
are concerned, they were included with
their concurrcence. If we have another
set of new members the question of
their concurrence will arise. So far
as the old Committee was concerned,
I think the concurrence was there.

Mr, Deputy-Speaker: Further this is
only an Advisory Committee and un-
less this is implemented by a Bill
there could not be any change in the
old rules; they will continue. There is
no point of order.

Shrl Venkataraman (Tanjore): My
friend, Mr. Radhelal Vyas raised the
question of......(Interruptions).

Mr. Deputy-Speaker: Hon. Member
may move his amendment.
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Sardar A. S. Saigal (Bilaspur): The
ruling has been given.

Shri Venkataraman: I will first
move my amendment and then of
course I can speak on any matter of
relevancy and nobody can stop me
from referring to some things.

I beg to move:

“That for the original Resolution,
the following be substituted, name-
ly:—

‘That the Report of the Joint
Committee of the Houses of Parlia-
ment on payment of salary and
allowances to and abbreviations
for Members of Parliament be
referred back to the Committee
with instructions—

(i) that in view of the abolition
.of the First Class on Railways, the
question of T.A. admissible to
Members or grant of free passes
should be examined and recom-
mendation made as to the condi-
tions under whichr T.A. or free
passes should be pegulated; and

(ii) that in view of the further
experience gained since the Re-
port was presented, the question
of salary or allowances or salary-
cum-allowances for Members
should be re-examined.'”

Dr. Rama Rao (Kakinada): Sir, I
rise on a point of order.

Mr. Deputy-Speaker:
point of order.

I know the

Dr. Rama Rao: How do you know
without my mentioning it?

Mr. Deputy-Spcaker: On what is
the point of order ralsed? He has
only read his amendment. Let him
continue and let us hear what exactly
he wants to put before the House.

Shri Venkataraman: Since the
Report of the Committee.......

Dr. Rama Rao: He cannot proceed
with his amendment if you accept my
point of order. %

Mr. Deputy-Speaker: It has not been
placed before the House. He has
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merely réad it. Before placing it be-
fore the House I will hear the point
of order and if I agree with the hon.
Member then I will not place it before
the House.

Shri Venkataraman: Since the
Report of the Committee was present-
ed certain pew factors and new circum-
sstances have arisen. At the time when
the Joint Committee reported Mem-
bers of this House were eligible for
payment of T.A. at the rate of one and
three-fifths first class. Since then first
class travel has been abolished in
several Railways recoveries have been
made by the Parliament Secretariat
on the ground that there exists no first
class and that Members are entitled
to one and three-fourths second class.
This matter was not under contem-
plation before the Committee and,
therefore, it requires re-examination.

Then there is also a feeling that
the system of remuneration should be
by way of a salary. If we look through
the amendments there is some {feel-
ing—I might emphasise on thre word
“some’. As the number of amendments
which have already been tabled and
which have been circulated would
show, there is a large volume of
opinion amongst Members here favour-
ing remuneration by way of salary-
cum~allowances and this matter also
has got to be examined.

I thought when I submitted this
amendment that we might discuss this
matter in the Committee. My friend,
Mr. Chatterjee knows—he is a barris-
ter and he wears a gown at the back
of which there is a pouch. The con-
vention or the fiction is that barristers
do not receive fees and the clients
when they are interested put it in
the pouch....

Shri N. C. Chatterjee (Hooghly): It
is honorarium.

Dr, Lanka Sundaram: What about
you?

An Hon. Member: Is it your ex-
perience?
Shri Venkataraman: I am an advo-

cate and my gown does not contain a
pouch. '
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Dr. Lanka Sunadaram: So you take
it openly?

Shri Venkataraman: The convention
has a meaning. People who are doing
some public service should not be
looked upon as doing it for money.
But the fact that they have to live has
also to be taken into account. There-
fore I thought when Members of
Parliament have got to perform cer-
tain public duties they would not like
very much to discuss what salary they
should get, what daily allowance they
should get, what travelling allowance
they should get, and all sorts of things,
on the floor of the House in the gaze
of public opinion. I thought as the
Leaders of Groups are represented in
the Committee, the Groups will be able
to take the concurrence of their res-
pective Members and be able to come
to a unanimous decision, so that it
may be adopted without much of
wrangling over a matter which does
not do much credit or good to our-
selves to discuss about.

Then there is another reason also.
After all this Parliament is intended
to discuss public affairs and not ques-
tions relating to ourselves. For that
reason I thought the time of the
House may be saved if this goes to
the Committee back again so that
they may look into the question and
come to a decision.

My amendment has two virtues.

Shri Nambiar (Mayuram): It has
all virtues.

Shri Venkataraman: Thank you
very much. For once in my life I
have got the support of my friend
opposite.

The first virtue is that it will not
be discussed on the floor of the House.
The second is that the time of the
House may not be taken up. (Some
Hon. Members: Why not?)

The objection whioh my friend
Shri Radhelal Vyas took is based on
the new Rules of 1954. These Rules
were -not in existence in 1052, and
unless he proves to the House that
under the Rules as they existed in
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1952 this motion is out of order, he
cannot say it is out of order. I am
submitting this to influence the
opinion of the Members not to be
carried away by the point of order
raised.

Mr. Deputy-Speaker: We have dis-
posed of that point of order. What is
the point of order of Dr. Rama Rao?

Dr. Rama Rao: In the List of
Amendments No. 1, Mr. Venkata-
raman’s amendment, is not moved. My
amendment is No. 13 which has been
passed over, and the last unnumbered
amendment which must be something
like No. 30 or No. 40, he is allowed to
move.

Mr. Deputy-Speaker: He will look
into the other rule. It is open to the
Chair to pick out any amendment and
give it preference. There are one or
two fundamental points. It is open to
the House to decide. The original
Resolution says that here and now
the report of the Committee, which
says that Rs. 40 or Rs. 35 daily allow-
ance shall be received by Members,
shall be accepted. That is one thing,
accepting the original report. There
are a number of amendments tabled
which desire that that report should
be modified saying that house rllow-
ance, this, that or the other must be
given, it -should be converied into a
salary plus allowance etc. Here and
now if these amendments are pressed,
we have to discuss and come to a con-
clusion on each particular one—tele-
phone, salary or otherwise, if salary
how much, if allowance what amount,
for what period and so on. These are
all details into every one of which we
will have to go now; that is the
scheme of the amendments that have
been given, that is on the footing that
we are going along with these. Shri
Venkataraman’s amendment is a diffe-
rent scheme altogether. When a Bill
comes up before the House, if there
is a motion for referring it to select
committee or for circulation, that
amendment has precedence over indivi-
dual amendments to any particular
clause. If the motion is not aceepted
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we then go clause by clause and dis-
cuss the whole matter, Here, there-
fore, this amendment will have pre-
ference over the others ard I have
allowed it. There is no point of order.

Shri Radhelal Vyas: Sir, I want to
raise another point of ox;rker. The
terms of reference as announced by
the Speaker in consultation with the
Chairman of the Council of States.
says:

“(ii) Whether instead of cash.
allowance paid to ‘the Members
for travelling they should get
free railway pass for travelling to
Delhi and back in connection
with such journeys as are under-
taken on the business of Parlia-
ment and if so, on what conditions
such free railway pass should be
issued.” ‘

Now, this amendment widens the
scope that was originally in the an-
nouncement made by the Speaker. I
want to know whether this House by
a Resolution, without the previous
consultation with the Chairman of the
Council of States, can widen the scope
that was announced by the Speaker.

Mr. Deputy-Speaker: Their concur-
rence is not necessary for our reduc-
ing our salaries ourselves. This is not
a Bill. So far as they are concerned,
if they do not want to agree with this
they may go without travelling allow-
ance, or go on with the old allowance;
that is for them to decide. Even on &
Bill, hon. Members are aware, this
point was raised sometime before,
whren the Preventive Detention Bill
was being discussed. It is open to us
to send such direction to the Com-
mittee to look into even such matters
which are not originally referred to.
Therefore, there is no point of order in
this. If this point is accepted an addi-
tional reference will be made, and if
it is not accepted, it will be deleted
and the original will stand. Now, this
amendment is the bigger one and if
the House accepts this, it is not neces-
sary to consider further amendments.
I may also inform the House that
under. the rules for any select com-
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mittee or a committee of this kind,
hon. Members can be present, speak,
convince and participate in the dis-
cussions; only they may not have
voting.

Dr. Lanka Sundaram: Is it your
suggestion that this particular motion
should not be discussed on its merits?

Mr. Deputy-Speaker: What I say is
this: there are a number of amend-
ments tabled. Now regarding house
there are two or three amendments
by Mr. More, one saying that a free
furnished house must be given and
another saying that telephones are to
be given. He also suggests that such
allowance as may be consistent with
the dignity of Members and to pro-
vide them comfort may be given. Of
course, there is one family here, an-
other family there, a number of
children who are all studying, all
these things naturally will have to be
gone into on the floor of the House.
The question is, therefore, whether
we shall go into these details now or
sit in a committee where we can look
into such things. If the House is
against referring this to a committee
and it wants to consider it now, I
have no objection; it may take some
time. If it is referred to a committee
all Members can sit together and
decide. I am not concerned with the
one or the other. All that I am con-
cerned is in putting this before the
House. If the House accepts, we will
not discuss it here; it will be sent to
the committee; it may come back in
another form or in the same form and
it-is for the House to accept or reject
it.

Shri S. 8. More: I find that the
amendment of Shri Venkataraman
has been duly moved, but there are
some other amendments which raise
some fundamental points;—as a
matter of fact, you were kind enough
to refer to my amendment. What
happens to such amendments? Are

they supposed to be moved?

Mr. Deputy-Speaker: They will also
be considered.
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Shri’' S. S. More: My submission is
that all these amendments may be for-
mally taken to be moved and in the
light of these amendments, those who-
are desirous of expressing their views
as fully and frankly as possible—be-
cause I realise the difficulty in expres-
sing our views frankly, and parti-
cularly persons who have very large
families......

Mr. Deputy-Speaker: I appreciate
the hon. Member very well.

Shri 8. 8. More: I know, Sir. There-
fore, my submission is that you will
be kind enough to allow us an oppor~
tunity to have our say. Of course,
some Members said, and Mr. Venkata~
raman said, that this matter be not.
discussed. As a matter of fact, when
we have discussed the salaries of
Ministers, when we have discussed
your salary and the salary of the
Speaker, ‘very bluntly too, there is no
reason why we should not discuss our
own salary.

Mr. Deputy-Speaker: What I under-
stood Shri Venkataraman and the
hon. Minister for Parliamentary:
Affairs to say was that it goes into
such details. There are so many
things here. Nowadays, on account of
increased work, we have to sit here
nearly for 8 months. (Some Hon..
Members: Six months.) Six to eight.
months. There are a number of points
which have to be considered. Alter-
natives have to be suggested. If it
would satisfy hon. Members, I will
treat all these amendments as moved
and then this may be referred to the
Committee. I am only making a sug-
gestion. There, all hon. Members can
sit together and evolve a solution. If
still they do not agree, this House is.
always there.

Shri 8. 8. More: Why there. Why
not here? '

Shri Sarangadhar Das (Dhenkanal--
West Cuttack): We want to discuss.
this matter here.

Shrimati Reau Chakravarity (Basir--
hat): Every point mentioned in these-
various amendments has been
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thoroughly thrashed out by the Com-
mittee. Nothing new has come up ex-
-cept the first class affair, that has
"been abolished and now the second
-class is there. I do not know what this
‘wonderful new thing is. If we go on
like this, we can again say that we do
not want to go into all the details,
.and so refer it back. There will be so
many Committees. So many new
-amendments will come in again.

Mr. Deputy-Speaker: I find there is
the amendment of Dr. Rama Rao. He
has suggested a salary of Rs. 300 plus
an allowance of Rs. 10 per day. That
is a different scheme: not merely
allowance, but salary and allowance.
“The point is whether that should be
discussed here. In view of what has
been stated here, I shall allow discus-
.sion only as to whether it ought to be
referred back or not. After this is
disposed of, I will take amendment
-after amendment and will go on giving
-opportunity to hon. Members, if they
want to oppose. Now, I will place
Shri Venkataraman’s amendment be-
fore the House and allow opportunity
to the hon. Members to speak on this
point as to whether it is to be refer-
red back or disposed of here and now.
I it is to be disposed of here and now,
‘it that is the vote of the House, I will
g0 on witah amendment after amend-
.ment,

Dr. Lanka Sundaram: There is an-
-other thing. Before you place the
.amendment before the House, may I
suggest a verbal amendment to
Mr. Venkataraman's amendment? 1
suggest that the words “in the light of
the amendments on the Order Paper,
and the proceedings of the Committee
pe notified to the House and the Mem-
bers be allowed to be present” may
be added.

Mr. Deputy-Speaker: The Members
of the House can be present even
under the rules.

Dr. Lanka Sundaram: Then, these
words “in the light of the amendments
-on the Order Paper” may be added at
‘the end.
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Mr. Deputy-Speaker: He wants to
add ‘in view of the amendments on
the Order Paper’. All right; that will
come at the end.

Shri 8. S. More: If you are going to
glve your ruling now....

Mr. Deputy-Speaker: The hon.
Member is stating something and I
am trying .to write it out here. I know
I cannot give any final decision un-
less I take the opinion of the hon.
Members.

The Minister of Law and Minority
Affairs (Shri Biswas): May I make a
humble suggestion, Sir? I suggest that
the amendment be that the matter be
referred back to the Committee. Don't
say, having regard, etc. The whole mat-
ter will be before the Committee and
the Committee will be in a position to
take notice of all the amendments and
other matters too not covered by any
of the amendments. If the reference
back is in very general terms, that
would satisfy and ought to satisfy the
whole House.

Dr. Rama Rao: Will you allow me
to move my amendment?

Mr. Deputy-Speaker: 1 am not allow-
ing any amendment.

Several Hon. Members 7roge—

Mr. Deputy-Speaker: Hon. Members
have not understood what I have sald.
The first point is whether this is to be
referred back to the Committee or
not. If this is decided by the House
one way or the other, if this is dis-
allowed, then we will go to the other
amendments. There is Dr. Rama Rao’s
amendment.

Shri 8. 8. More: Is it not our right
to discuss even the motion that you
are now suggesting, the motion
whether this matter is to be referred
back to the Committee or not?

Mr. Deputy-Speaker: 1 am placing
this motion before the House. I will
allow a limited discussion on the
matter. Now, this amendment of
Mr. Venkataraman, together with the
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small modification as suggested by
Dr. Lanka Sundaram and incorporated
by me is now before the House.

Some Hon, Members 7rose—
Dr. Rama Rao: I oppose it.

Mr. Deputy-Speaker: I know all of
them are opposing it. I will call them
one after another to state their reasons
and convince the House. If the House
is not convinced, they will have to sit
down.

Shri Sarangadhar Das: Then on that
I will take the vote, and if it is refer-
red, no amendments will be moved
here.

Is Mr. Venkataraman agreeable to
Dr. Lanka Sundaram’s amendment,
viz.,, to add the words “in the light of
the amendments on the Order Paper”
at the end?

.Shri Venkataraman: Yes, Sir.

Mr. Deputy-Speaker: We will put
this suggestion somewhere in the pre-
amble, like this:

“That the Report of the Joint
Committee of the Houses of Parlia-
ment on payment of salary and
allowances to and abbreviations
for Members of Parliament be
referred back, together with the
Amendments on the Order Paper,
to the Committee with instruc-
tions....”

Will this be suitable?

Dr. Lanka Sundaram: I will be
satisfled with that.

Mr. Deputy-Speaker: Motion moved:

That for the original resolution, the
following be substituted, namely:—

“That the Report of the Joint
Committee of the Houses of Parlia-
ment on payment of salary and
allowances to and abbreviations
for Members of Parliament be
referred back, together with the
Amendments on the Order Paper,
to the Committee with instruc-
tions—

(1) that in view of the abolition
of the First Class on Rallways,
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the question of T.A. admissible to
members or grant of free passes
should be examined and recom-
mendation made as to the condi-
tions under which T.A. or free:
passes should be regulated; and

(ii) that in view of the further
experience gained since the report
was presented, the question of
salary or allowances or salary-
cum-allowances for members
should be re-examined.”

Shri Sarangadhar Das: I oppose the-
amendment for this reason. I am not
conversant with law to go into the
various points, but as a layman I say
that this House is making a laughing-
stock of itself before the country.

Shrimati Renu Chakravartty: Quite
right.

Shri Sarangadhar Das: I remember:
in the Constituent Assembly, when the-
allowance was brought down from
Rs. 45 to Rs. 40, there was no objec-
tion from any side. It went through
very smoothly, but in this case, when
in 1952 the proposal came and it was
referred to the Committee appointed.
by the Speaker, I happened to attend
some of the final meetings under your
Chairmanship, and I remember that
every alternative was discussed. Three
hundred rupees salary and Rs. 20
allowance; Rs. 400 salary and Rs. 15
allowance—all these were discussed,
and finally the conclusion was that it
should be Rs. 35. Now, that report
comes before this House, and again,
after dilly-dallying for over a year...

Shri T. B. Vittal Rao (Khammam):
Two years.

Shri Sarangadhar Das: Though not
two years, about a year and a half.

Shri V. G. Deshpande (Guna): One
year and nine moriths,

Shri Sarangadhar Das: It again
comes here ,and the Minister for
Parliamentary Affairs brings a Resolu-
tion that this House do accept the
fiudings of the Committee——the recom-
mendations of the Committee, i.e.
Rs. 35 daily allowance and travelling
allowsnce as it was before, ie., first
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«class, because at that time first ciass
~was not abolished.

Some Hon. Members: It was
. abolished.

Shri Sarangadhar Das: It was not
. abolished.

And now the Mover of the amend-
‘ment, Mr. Venkataraman says....

Shrimati Renu Chakravartty: Labour
leader!

Shri Sarangadhar Das: ...many

- things have happened. The Minister for

“Parliamentary Affairs says much water
has flowed under the bridge.

" [PaNDIT THAKUR DAS BHARGAVA in the
Chair]

I would like to know where that water
is, where it has gone, because...(Inter-
. ruption).

Shri Satya Narayan Sinha: Perhaps
-the hon. Member is not aware that
tvery day water is pumped out from
the underground of this House!

Shri Sarangadhar Das: When first
class was allowed, Members were sup-
posed to travel by first class. When it is
abolished and second class is given,
we are supposed to travel by second
class. Where is the difference?—be-
cause everybody who was travelling
by firgt class is now travelling by
second class, and our travelling allow-
ance has been brought down from first
to second class. In this way, we are
making this House a laughingrstock
before the country. I therefore oppose
this amendment and I wish that it
should be discussed here and we vote
on this amendment. At the same time,
I must say 1 support the motion made
by the Minister for Parliamentary
Affairs for which he should thank me.

7 P.M.

Dr. Rama Rao: I oppose this amend-
ment of Mr. Venkataraman. He has
been good enough to admit that the
intention of referring it back to the
Committee is to do things in purdah.
We do not want the public or those
people sitting here and laughing at us
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to know how our minds are working
about our salaries and allowances. My
submission js that this matter has been
before us for nearly two years. We
complain about inordinate delays in
other Ministries and Departments, but
we have not been able to settle our
own pay, during the last twenty-one
months. Every session, a number of
amendments are tabled, and reams and
reams of paper are spent on these
amendments. I would suggest that this
matter should be settled here and now.
Let hon, Members come out with what
is in their minds. Let us be plain....

Shri Bhagwat Jha Azad (Purnea cum
Santal Parganas): First be plain your-
self.

Dr. Rama Rao: My proposal is
Rs. 300 p.m. salary, and Rs. 10 allow-

ance during the session, per day.
(Interruptions).
Mr. Chairman: Order, order. Let

the hon. Member proceed. Other hon.
Members who want to participate will
have their chance later. Let the hon.
Member go on now.

Dr. Rama Rao: Our representatives
in the Joint Committee definitely sug-
gested this salary of Rs, 300 p.m. and
an allowance of Rs, 10 per day during
the session. At that time, nobody
accepted it. I am glad that the ruling
party, as we wunderstand from the
newspapers—and these journalists
have also an iota of truth about them—
is now thinking in terms of pay, salary
and allowance.

Shri Bhagwat Jha Azad: Your friend
also. (Interruptions).

Dr. Rama Rao: I would like to
answer them, if I hear these questionsg
properly.

Dr, 8. N. Sinha (Saran East):
need not answer. (Interruptions).

Dr. Rama Rao: At least the princi-
ple of pay, salary, and allowance has
been accepted, though not openly.
Let us settle how much salary and
how much allowance we must have.
Of course, none of us can live on arr.

You
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We all want salaries and silowances
or something to live by. But my pont
is that it must have some bearing and
some relation to the poverty and un-
employment of the people whom we
have the honour to represent.

Sardar A. S. Saigdl: Custodian?

Dr. Rama Rao: We are all cus-
todians.

Shri Satya Narayan Sinha: Are we
discussing the merits now?

The Minister of Law and Minority
Aftairs (Shri Biswas): May I point
out one thing? While the Deputy-
Speaker was in the Chair, he gave the
ruling that he would limit the present
discussion only to the question whether
there should be a reference back to
the Committee or not.

Shri 8. S. More: Does that mean....

Shri Biswas: If the motion is lost,
he would allow full discussion on the
merits of the proposal. (Interrup-
tions).

Shri S. 8. More: On a point of
order....

Mr. Chairman: I do not want to hear
this point of order.

Shri S. S. More: May I seek a clari-
fication from you?

Mr. Chairman: It is quite clear.

Shri S. S. More: It is not clear to
me. I am saying that.

Mr. Chairman: Order, order. Will
the hon. Member kindly hear me? I
did not take objection, because I know
that when he is ijust opposing the
amendment, he is entitled to say all
this. (Interruptions).

Dr. Rama Rao: Let us be straight-
forward. Let us come out with what
we want. Of course, it is true that
Delhi is costly, and we want a certain
amount of allowance on which we
could live. My point is, as I have
already stated, that it must have some
relation to the people outside, whom
all of us represent. Instead of post-
poning things for another year or so,
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and having things in purdah, let us
put things before the House, and get
them passed; and let us flnish this
matter once and for all. We blame
others for not taking decisions in time,
for keeping papers pending for months
and months, and yet we keep things
waiting for neatly two years.

I would appeal to all hon. Members,
particularly the Congress Members,
who, of course, will finally decide the
issue, that we should maintain a
certain standard and set an example
to others. We want economy and
moderation in respect of highly paid
officers. When it concerns ourselves,
let us be a little moderate. ’

There must be a modicum of mode-
ration, if not sacrifice. I would repeat
again that we can live on a very
small wage. The suggestion which I
have made and which my party has
been making from the beginning s
that there should be a salary of Rs. 300
per month with a daily allowance of
Rs. 10 during the sessions.

Mr. Chairman: I would rcouvest the
hon. Member not to go into the merits
of the question. The question before
the House is whether the report should
be referred back to the Committee or
not.

Dr. Rama Rae: I appeal to hon.
Members not to refer this matter back
to the Committee and then get into clash
again with the Council of States and
then postpone and postpone, but accept
this  principle. Let there be some
moderation.

There is just one thing more. There
is a talk eof eur dignity and status.
Certainly, we have status and dignity
because we have the honour to re-
present lakhs and lakhs of people.
But status and dignity are not main-
tained by the money we spend or the
salary we get. Most of us have had
the good fortune of being associated
with Gandhiji, leave alone older
workers. He has talked....

Mr. Chairman: I am afraid the hon.
Member is again going into the merits
of the question.
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Dr. Rama Rao: Leave alone simpli-
city. We must at least settle it here
instead of following these dilatory
tactics.

Dr. Lanka Sundaram: I am sorry
my hon, friend, Dr. Rama Rao, sought
to suggest that the present procedure
taken recourse to by the Government
Benches is to indulge in dilatory
tactics. I wish I could agree with him,
but I cannot.

There are two specific undertakings
given by the hon. Minister of Parlia-
mentary Affairs. On the 17th of this
month, he said:

“It. will be the earnest endea-
vour on the part of Government
to see that that legislation is put
through in both Houses before we
disperse for the next session.”

Then, today he has related it. The
House will recall that I raised this
on the adjournment motion and moved
sometime back, and also on the 17th
of this month when I raised this point,
in reply Mr. Satya Narayan Sinha
made his statement. Now, if 1 were
convinced that there was any Inten-
tion of Government indulging in dila-
tory tactics, I would not have sug-
gested my verbal amendment. Nothing
is lost now. It is only a recommittal
to the same Committee. That is the
point at issue.

As regards the merits of the ques-
tion, I would like to say very little
because your ruling is clear—we can-
ot go into the merits. But I would
like to quote what Shri Sundarayya
and Shri A. K. Gopalan, leaders of
the Communist Groups in both Houses,
have said in their Note of Dissent to
the Joint Committee's report. This is
at page 11.

“People’'s representatives are to
be paid emoluments which make
them free from other pre-occupa-
tions and devote themselves com-
pletely to looking after people’s
needs.” :

Then at another place they have said:

“Instead of accepting this
healthy basis of emoluments for
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people’s representatives, to bring
forward the argumen{ that Coun-
cil of States members can pursue
their gainful occupations for their
livelihood because they are inter-
rupted in their occupations
‘only for a period of 4 months
comes close to the arguments of
wealthy men who want to domi-
nate the whole show and to elimi-
nate have-nots.”

I have only to make this request to
the Committee, in case this amend-
ment is accepted by the House. Re-
member, it is not the dignity of the
Members of the House = which is at
stake; it is the utter economic impossi-
bility to carry on our duties as Mem-
bers of this hon. House, maintaining
two establishments with the allowance
made available to us. That is the only
point I would like to make, and if this
amendment is accepted, I am sure 1
will have an opportunity to examine
it in Committee.

Pandit S. C. Mishra (Monghyr
North-East): Members of the Opposi-
tion, Sir, are certainly in an advan-
tageous position at least for once, be-
cause we can take it that if we
threaten to break one nose, then per-
haps the Congress will lose four noses!
That may be one mentality, If I
threaten to cut my leg, then perhaps
350 legs on that side will be cut!
Therefore, we are certainly in an
advantageous position on that point.
(Interruptions). 1 will also say that
there are representatives of the poor—
I may be a representative of the poor—
with the Dbacking of the purse of
America or the backing of the purse
of Russia or with the backing of the
moneyed people of India.

[MR. DEPUTY-SPEAKER in the Chair]
So there are different kinds of people
in this House' who represent the poor
people.

Mr. Deputy-Speaker: We -are on the
simple point whether this should be
referred back to the Committee or
not.

Shri Nambiar: I want to know how
a person representing here the Indiam
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people can have the backing of the
American purse or the Russian purse.
‘This is not the first time that we are
hearing such things; we are hearing it
again and again.

Mr. Deputy-Speaker: All  that
Mr. Nambiar says is that a reference
to the Russian purse or the American
purse is absolutely irrelevant. Now,
this is a simple point whether the
amendments and other things neces-
sitate its sending back to the Com-
mittee and whether it will be useful
or not. That has already been con-
sidered: or, whether we must dispose
it of one way or the other here.
Surely., each Member may take two
minutes and then finish it off.

Pandit S, C. Mishra: The question
-of the backing of the purse comes like
this, Before becoming Members of
Parliament we went to the polls and
at that time all this came in.

Mr. Deputy-Speaker: All this is
irrelevant. It is wrong. There is no
meaning in going into what all we did
or we were expected to do or are
going to do. The only question is the
salary and travelling allowance of
Members.

Pandit 8. C. Mishra: Therefore, my
request to the Minister for Parlia-
mentary Affairs and other people is
that they should not make a humbug
of this.....

Mr. Deputy-Speaker: Order, order.
It is unparliamentary.

Shrimati Renu Chakravartty: What
does he want to say? Should it go
back to the Select Committee or not?

Pandit S, C. Mishra: My request is
that they should make up their minds
and decide quickly and thrash it out
here.
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wgr a1 & fF 5% vy § aga @ ad
& I oAt § A€ 9T wiigd, Sy w=t
78 QT Tifgd | A0 wAw A THE B
G g TG & 1 W o e @
JTEATE IqTET HAT AEY & AT TN
e # #a1 a7 4, W v qE-
T Fg wd § B g 'adT aweng
FT ATEA & | B 30 B a2 § q¥ FaATN
1 foeft BY Ro g9 3} & e oY
%o FAM 37 & A frd 3y w2 @R
wqaT 3 §, A1 5y I xfE ZATe W}
FY WrAAT W AG AT g, A W ahA
IR a3 & TEET WY W SATET AX-
&g I A a Y § A T AR
]AT FY T AT A &Y wieesr @ A
§7 &7 &Y wfY, Tur F Ag; 7T g
g qF AT GrAq g, W TG qg FARATY
W FIA T TG F | TG T A g
#€t & fr & qgrT wTgAT § AT KW FW
TR g, S g ff & 6 ag s
AT ¥ gEaT ot BYE A Y gh & WK
ot oy gl whad & WA §
IF I AT W AW & gy 5w wfa-
T #1 BF ¥ ofem 7 g /R
T W< g Tt w6 | F T g
g AT i g Y, TR I I
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[+t e fro amid]
FERATFNA S o a9 & ag
fF wud FE AW IARATE TIYTAT
S § A AT ¥ 5 T 7 qW AT
WO AEYT A FIAT AR g R
qrg & ST & QWA gg FF °F (6
wE fd o &o wrarad ot Fgd &
o1 g7 &0 W FEA &, ANT F WA
afefa & aww fAT § w9 @ ody €9
FHARGI AT AN G s A
A FE g /g FTT W § )
# oy wgar § fF wFR T v |
farer ¥ wodt fowf e Wk
IAF U T & ¥ v faw s
T, WE Tg Q%K IGFT AU AT 7
gEar § W Iuw fard o w7 g
£ wowr gy fee afals & ar
RHAT 7 wIr ¥ i wgl TR aeaTy
AT i fta yaw ¥y ey
fgarat Tad a8 &Mt & fog 59 W
# Afer grar 7@ T § 1 wfed ag
sfaazs &fafe & am% 7 30 9@, 77
AL ArdAT § |

Shri Satya Narayan Sinha: With all
respect., I must say that I hdve not
been able to follow some of the hon.
Members' criticisms on fhe Resolution.
Some of them are absolutely beside
the mark and unnecessarily they have
been rattling their sabres in the air. So
far as the Government's intentions
are concerned, some of my friends
charged us of doing things sometimes
behind the purdah., We are not used
to do that and others may believe in
doing things behind the purdah or
underground. I tell you here and now
that it is open to the Government to

bring a legislation on the voint in-
dependently of this Committee.

Shri 8. 8. More: Why did the Gov-
ernment not do so?

Shri Satvs Narayan Simha: We only
gsave an opportunity to the Members
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of the House as we wanted to ascertain
their opinions before bringing a legis-
lation. It is not necessary on the part
of the Government to bring in legis-
lation incorporating anything that the
Committee suggests. It is open to t
Government, even after the Com-
mittee’s suggestions, to bring in an~
other legislation altogether, and when
that legislation is before the House,
Members will have ample opportunie
ties to move that the whole thing
should be referred to a Select Com-
mittee or to oppose any of the provi-
sions,

Mr. Deputy-Speaker: The hon.
Minister wants to have the greatest
amount of concurrence on this matter.

Shri Satya Narayan Sinha: There is
no Party question in this matter. So
far as the Government is concerned,
I should like to say that there is
nothing in the mind of the Govern-
ment now either to increase or
decrease the daily allowance. If the
Members want that it should be re-
duced to Rs. 20 or Rs. 15 or that it
should be increased to Rs. 50, Govern-~
ment has no objection. I want to make
it perfectly clear that Government has
no intention whatsoever in this matter
and if hon. Members ascribe motives
to us, it is most unfair. Government's
mind is absolutely open in this matter.
If the majority of the Members want
the status quo to continue, we have
nothing to say against it. As has been
explained, the reason for our sugges-
tion to refer thc matter back to the
Committee is the abolition of first
class on some of the Railways and
that matter is being referred to the
Committee. Naturally, that question
will be reviewed by the Committee.
The Members are indulging in dilatory
methods because they think that Gov-
ernment is anxious over this matter,

Shri 8. 8, More: Not the Members.

Shri Satya Narayan Sinha: But I
may say that Government will try to
bring in a legislation on this question
in this Session as soon as possible.

Mr. Deputy-Speaker: The question
is......
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Shrimati Renu Chakravartty: 1 to the Committee with instruc-
“wwould like to ask the hon. Minister.... tions—
: (i) that in view of the abolition
" Mr. Deputy-Speaker: Order, order. of the first class on Railways, the

1t is too late mow. I am putting question of T.A. admissible to

- ‘vi. Venkataraman's amendment to Members or grant of free passes
e . should be examined and recome

voir
mendation made as to the condi-
The question is: tions under which T.A. or free
: passes should be regulated; and
“That for the original resolu- .
. (ii) that in view of the further
:Ii::;e;t;ifollowing be subetituted, experience gained since the report
' was presenied, the question of
salary or allowances or salary-
‘That the Report of the Joint cum-allowances for Members
Committee of the Houses of Parlia- should be re-examined'.”
ment on payment of salary and .
allowances to and abbreviations The motion was adopted.
for Members of Parliament be The House then adjourned till Two
referred back, together with the of the Clock on Monday, the 20th
amendments on the Order Paper, March, 1954,
R ———
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